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DEMANDS FOR GRANTS

Mr. Speaker: The House will now
take up discussion of the Demands for 
Grants Nos. 5, 6, 7. 8, 9, 10, 114, 115 
and 116 relating to the Ministry of 
Communications. As the House is aware
6 hours have been allotted for the De­
mands of this Ministry.

There are a number of cut motions to 
these various Demands. Hon. Members 
may hand over the numbers of the select 
cut motions, which they propose to 
move, at the Table, within 15 minutes.
I shall treat them as moved, if - the 
Members in whose names those cut mo­
tions stand are present in the House and 
the motions are otherwise in order.

The time-limit for speeches will, as 
usual, be 15 minutes for the Members 
including movers of cut motions, and 
20 minutes, if necessary, for Leaders of 
Groups.

I would like to say one more thing. 
Yesterday, on the Demands for Grants 
relating to the Ministry of Defence, 
there were a number of very good 
speeches, and still I was not able to call, 
or give an opportunity, to all Members 
who wanted to participate. Some hon. 
Members have informed me that they 
had come prepared, and they were also 
in the consultative committee. I am sor­
ry I was not able to accommodate 
them.

May I request hon. Members to adopt 
the following course which I think will 
be beneficial? T h ro u ^  the Bulletin, 
hon. Members will be informed of the 
dates when the Demands for Grants re­
lating to the other Ministries will come 
up for discussion. Even from now on, 
the groups, including the Congress P a ^  
may consider the desirablity of putting 
up their spokesmen, and send their 
names to me. I shall arrange them in an 
order, and also enable them to study 
and distribute various items as between 
€^emselves.

For instance, in regard to the Defence 
Ministry, some hon. Members can deal 
with the services, others can deal with 
the ordnance factories, a third group of 
hon. Members can deal with the Army, 
Navy and so on, so that the debate may 
be of a very hig^i order,— n̂ot that I say 
that it was not of a high order all along 
—but it may be fuller and more inform­
ing.

We may also develop this convention 
that if we are unable to devote suffi­
cient time to any particular Ministry, 
hon. Members may sit together with the 
Mmister— t̂he Deputy Minister also may 
be requested—and resolve any difficul­
ties which they have got and which 
could not be resolved here on the floor 
of the House for want of time. That 
convention may be developed in the 
future.

I would welcome any suggestions 
from the leaders of the parties, so far as 
this matter is concerned, later on. Or 
in the meanwhile, if they approve of this, 
they may send chits to me in advance, 
—even two or three days in advance,— 
indicating the names of the Members. If 
necessary, I shall even put up a notice 
regarding the names of the Members 
whom I propose to call, and to whom I 
am going to give an opportunity. But 
I am afraid of only one thing, namely 
that all the other Members may go out 
of the House thinking that these are the 
only Members who are going to be call­
ed. and therefore they would not get any 
opportunity. That is my difficulty.

Shri U. M. Trivcdi (Chittor): Do not 
disclose the names.

Shri C. D. Pande (Naini Tal DistL 
cum Almora Distt.—South-West cum 
Bareilly Distt.—N orth): Do not hang 
the names on the Notice Board.

Shri T. N. Singh: Do not give out the 
names.

Mr. Speaker: Very well.
Shri A. K. Gopalan (Cannanore): 

We approve of this.
Mr. Speaker; I would like to say one 

more thing. The elections are coming 
off in 1957. All *hon. Members, irres­
pective of whether they sit in the front 
benches, the middle benches or the 
back benches, would like to have oppor­
tunities to speak on the floor of the 
House. Let us give opportunities to all 
sections.

Now, some hon. Members took part 
in the general discussion on the Railway 
Budget; some others took part in the 
discussion on the Demands for Grants 
and the cut motions thereto; a third 
group took part in the general discussion 
on the General Budget; and now, hon. 
Members are taking part in the discus­
sion of the Demands for Grants relating 
to the various Ministries. But I find a 
certain amount of overlapping. Before 
the session ends, let all hon. Memben
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have the satisfaction that they caught 
m y eye at least once, and had an oppor­
tunity to speak.
D e m a n d  N o . 5— M in is t r y  o f  C o m ­

m u n ic a t io n s

Mr. Speaker: Motion moved :
*That a sum not exceeding 

Rs. 15,14,000 be granted to the 
President to complete the sum 
necessary fo defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of M^irch, 1957, in res­
pect of ‘Ministry of Communica­
tions’.”

D e m a n d  N o . 6— I n d ia n  P o s t s  a n d  
T e l e g r a p h s  D e p a r t m e n t  ( i n c l u d i n g  

W o r k i n g  E x p e n s e s )

Mr. Speaker: Motion moved :
“That a sum not exceeding 

Rs. 48,14,27,000 be granted to the 
President to complete the sum ne­
cessary to defray the charges which 
will come in course of payment du­
ring the year ending the 31st day of 
March, 1957, in respect of ‘Indian 
Posts &. Telegraphs Department 
(including Working Expenses)’.’*

D e m a n d  N o . 7— M e t e o r o l o g y  

M r. Speaker: Motion moved :
“That a sum not exceeding

Rs. 1,25,18,000 be granted to the 
President to complete the simi 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957 in respect 
of ‘Meteorology’.”

D e m a n d  N o . 8— O v e r s e a s  C o m m u n i­
c a t i o n s  S e r v ic e

Mr. Speaker: Motion moved :
“That a sum not exceeding

Rs. 96,50,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, in res­
pect of ‘Overseas Conmiunicatiozis 
Service’.”

D e m a n d  N o . 9— A v ia tio n

Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 3.47,63,000 be granted to the 
President to complete the sum 
necessary to defray the. charges 
which 1^1 come in course* of pay­

ment . during the year ending the 
31st day of March, 1957, in res­
pect of ‘Aviation’.”

D e m a n d  N o . 10— M is c e l l a n e o u s  D e ­
p a r t m e n t s  AND E x p e n d it u r e  u n d e r  

THE M in is t r y  o f  C o m m u n ic a t io n s

Mir. ^[leaker; Motion moved:
“That a sum not exceeding 

Rs. 15,13,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, in res­
pect of ‘Miscellaneous Departments 
and Expenditure under the Ministry 
of Communications’.”

D e m a n d  N o . 114— C a p it a l  O u t l a y
ON I n d ia n  P o sts  a n d  T e l e g r a p h s  ( n o t  

MET f r o m  R e v e n u e )

Mr. Speaker: Motion moved :
“That a sum not exceeding 

Rs. 22,44,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, in res­
pect of ‘Capital Outlay on Indian 
Posts and Telegraphs (not met 
from Revenue)’.”

D e m a n d  N o . 115— C a p it a l  O u t l a y  
ON C iv il  A v u t io n

Mr. Speaker: Motion moved :
“That a sum not exceeding

Rs, 3,09,15,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the
31st day of March, 1957, in res­
pect of ‘Capital Outlay on Civil 
Aviation’.”'

D e m a n d  N o . 116— O t h e r  C a p it a i.
O u t l a y  o f  t h e  M in is t r y  o f  C o m ­

m u n ic a t io n s

Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 6,14,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, in res­
pect of ‘Other Capital Outlay of the 
Ministry of Communications*.”
Shri A. M. Thomas (Emakulam) :

Mr. Speaker, Sir, I have very great
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[Shri A. M. Thomas] 
pleasure in participating in the discus­
sion on the Demands for Grants of this 
Ministry. At the outset, I would like to 
place on record my appreciation of the 
excellent work that this Ministry has 
turned out, and the phenomen^ progress 
that it has achieved. The Communica* 
tions Ministry is one of the most popu­
lar Ministries functioning at the Centre.

When the question of budget leakage 
was discussed on a number of occa* 
sions here, there has been clarification 
as to the nature of consultations before 
framing the budget proposals. The en­
hancement in the postal rates that is in 
the registration rates as well as in the 
telegram rates, might certainly have
been done, therefore, in consultation 
with the Conmiunications Minister. I 
am not one of those who raise an alarm 
on this increase ? If there had been an 
enhancement in the postcard rate or the 
price of inland letter or the price of 
envelopes for that matter it would have 
been a serious matter. I do not think 
that the present step affects tiie or­
dinary man to such an extent as to 
provoke our opposition to this
measure. The Report of the Taxation

-Inquiry Commission says that there is 
no objection to pricing policies which 
aim over a long period at realising a 
surplus from the operation of such State 
undertakings. I would, at the same time, 
wish to emphasise fhat the Ministry 
should resist any attempt to obtain any 
substantial surplus by running this de­
partment. We know that the enhance­
ment of the book packet rate has been 
resented by the general public and there 
is a committee inquiring into i t ;  I b ^  
iieve that some relief wiU be granted in 
that matter. In other advanc^ coun­
tries also where postal, telegraph and 
telephone facilities are daily on the in­
crease, this is not considered to be a 
purely commercial department—and 
there are some countries where it is run 
even at a loss—so that the excuse should 
not be given that in oxder to expand 
postal and telegraph facilities, there 
must be some increase in the rates. I 
wish to submit that this convenience that 
we give to the general public should be 
a charge on the general revenues.

Having regard to the comfortable 
position, as disclosed in the revised esti­
mates of this year, I doubt the wisdom 
of the Communications Minister in 
agreeing to this enhancement, although, 
as I have ahready submitted, it does not 
affect the ordinary man. According to 
the budget estimates, the receipts would

have amounted to Rs. 47-72 crores and 
the expenditure, Rs. 47:02 crores, leav­
i n g  surplus of Rs. 70 lakhs. But ao^ 
cording to the revised estimates, these 
figures are, Rs. 49:35 crores and 
Rs. 47*08 crores, leaving a surplus o f 
Rs. 2-27 crores. According to the budget 
estimates of the next year, the corres­
ponding figures are Rs. 51 *54 crores anH 
Rs. 50*89 crores, leaving only a small 
balance, and we may not be far wrong 
in expecting that there will be a com­
fortable surplus as in the current year.

Although we have all to feel proud 
of the record of the Communications 
Ministry, I wish to state that compared 
with other countries, the facilities given 
are still poor, especially in the field of 
the telegraph and telephone. We are 
however, glad to find that programmes 
are going to be further expanded and 
there will be still more phenomenal pro­
gress in the Second Five-Year Plan 
period.

Before leaving the posts and telegraphs 
section, I wish to state some points 
for the consideration of the Ministry. 
One point I wish to emphasise is that 
the Communications Ministry also must 
go all out to be in the service of the na­
tion. The entire Ministry and the servi­
ces must rise to the occasion in finding 
out resources for the Plan also,
not by enhancing the rates for
the services that they give, but
by mobilising the people’s sav­
ings by an intensive drive. I would urge 
on the posts and telegraphs department 
that it should have its own programme 
for mobilising rural savings to the maxi­
mum extent possible. I would suggest 
that just as holding "courtesy weelS’ in 
the postal and telegraph section, the 
holding of ‘savings weeks’ is desirable 
for mobilising the savings of the rural 
sector under the small savings scheme. 
The posts and telegraphs department 
should never be found wanting in this 
matter of mobilisation of rural savings.

I have been able to find—this morn­
ing a question was asked by me—that 
with regard to the postal life insurance 
sector that has been run by the Minis­
try, some complaints have been made 
at the nme of the discussion on the na­
tionalisation of insurance. I would have 
been happy if the Minister of Commu­
nications also v/ere present at that time. 
It has been pointed out, specially by the 
private sector, that although postal in­
surance is restricted to government em­
ployees whose level of income and edu­
cation is presumably much above the 
average, the number of policies amount
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to a little more than one lakh and the 
total sum insured less than Rs. 25 crores. 
What has to be particularly noted is not 
so much the number as tne amount in­
volved. The number of policies in­
creased from about 93,000 in 1948 to
1.03.000 in 1952, and the sum insured 
from Rs. • 19 crores to Rs. 23 crores. 
During the same period, the number of 
policies of private life insurance com­
panies was increased from 4,86,000 to
5.34.000 and the sum insured from 
Rs. 724 crores to Rs. 922 crores. 1 
concede that this is confined lo one sec­
tion of the community, but all ihe same, 
that is a section which has a steady in­
come and we would naturally expect 
greater progress in the matter of the 
postal life insurance.

I would like to draw the attention of 
the Ministry to the fact that it is high 
time now that we devoted a little more 
of attention to the efficiency of the ser­
vice that we give. In particular, we 
should try to give better and more ex­
peditious service in rural areas. We have 
introduced the air mail system. That 
was at the time when the late Shri Rafi 
Ahmed Kidwai was the Communica­
tions Minister. We know how popular 
it is. All the same, I have to tell the Mi­
nister—I ̂  not know whether it is due 
to defect in the timings or anything like 
that—that the airmail services are not 
working so efficiently as they used to do. 
But my complaint is not directed mainly 
to the airmail service^ *but to the ser­
vice that we give to the rural areas. I 
have recently received a communication 
f r ( ^  my State to the effect that even 
in the Diwans’ days in a State like Tra- 
vancore-Cochin, a letter posted in any 
part of the State on a particular day 
used to reach any other part of the State 
on the next day at the latest. But now 
conditions have changed, and even bet­
ween places eight or ten miles apart, a 
letter takes even three days for delivery 
at destination. This being a very im­
portant matter, I would crave the in­
dulgence of the House to refer to a par­
ticular letter I have received. I raised 
this complaint with the Superintendent 
of Post Offices. He states in his reply 
that there is difficulty, there is reason for 
delay and sO on. Then he says:

“While every effort is being made 
by this office to avoid all uneces- 
sary llelays in transmission of mails, 
much difficulty is being experienced 
due to changes in bus timings ordo*- 
cd by the road traffic authorities.**

I would ask the posts and telegraphs 
d ep^m ent to devote a little more at­
tention to this and adopt such program­
mes and schemes as are necessary’to see 
that in rural areas our mail is carried 
with the minimimi delay. I do not know 
whether the unit in the P. &T. Direc­
torate, the Organisation and Methods 
Division, whose principal activities are 
catalogued at page 5 of the Administra­
tion Report is looking into this matter. 
If not, I would urge that that section 
should certainly devote its attention to 
this matter and the scandalous delays 
which are being reported should not be 
allowed to be repeated.

One or two other things I wish to 
mention. One is the case of the extra­
departmental staff which I raised last 
year and which has now been pointedly 
raised during Question H our today. Ac­
cording to the Administration Report, 
the staff employed as on 31st March 
1955 was 262,993 including 1,177 offi­
cers and 70,114 extra-departmental staff. 
I grant the suggestion in the question 
put by hon. Shri Gopalan that these 
extra-departmental offices are also being 
run by persons who have got other 
means and we perfectly understand the 
difficulties that have b ^ n  pointed out. 
If we want expansion of postal facilities 
we should not make a fuss about this as­
pect, But, all the same, I would like the 
Conununications Ministry to consider 
that several of these employees are not 
persons who have got any other means, 
in fact, we know the acute problem of 
unemployment and several educated peo­
ple, because of lack of avenues of emp­
loyment elsewhere, have resorted to 
tbiis job and they have to work for 4 to 
5 hours. 1 would, therefore, submit that 
apart from the encouragement that the 
Ministry would give in the matter of 
promotions etc., some improvement in 
the service conditions of these extra-de­
partmental staff is called for. Represen­
tations have been pouring in and I press 
that some consideration should be given 
to this aspect.

The grievances of the ejc-State em­
ployees should also be looked into. I am 
sorry to find that even now, after so 
many years having passed after integra­
tion of services, still there are certain 
grievances which are not being remedi­
ed. 1 wish pointedly to invite the atten­
tion of the hon. Minister to the date of 
the categorisation of services. In one of 
the speeches, he was reported in the

r.pers to have said—and subsequently 
understood that it was not a correct 
repoit—that the date will be taken as
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IShri A. M. Thomas]
1-4-50 instead of 1-4-51. I know the 
hon. Minister is sympathetic and he has 
b e en .. . .

The Minister in the Ministry of Com­
munications (Shri Raj Bahadnr) : Orders 
have been passed in regard to that.

Shri A. M. Thomas: I am glad that 
orders have been passed, because it has 
led to a great deal of heart-burning 
among the staff. Then, I would also 
urge the Ministry to look into some 
other general grievances such the 
anomalous consequences on the imple­
mentation of the Gadgil Report. Since 
I have not got the time, I do not want 
to refer to them in detail. I do not want 
to be considered that I have shown my 
partiality to one section of the Commu­
nications Ministry. I should like to speak 
for one or two minutes with regard to 
some other departments also. I wish to 
speak on the responsibilities of the Me­
teorological Department with regard to 
the provision of weather service.

I am afraid that there is no proper 
co-ordination between one sector of the 
Ministry and other sectors as weU as 
other Ministries such as the Food and 
Agriculture Ministry, in this matter. A 
beginning has been made, I gather, in 
the matter of service to agriculturists. 
In the very nature of things, I realise 
the difficulties of taking these weather 
reports to the village level but that must 
be the ideal that we have to place be­
fore ourselves and work, and for that, 
there must be a closer network of de­
partmental observatories. I should also 
say that in the matter of the location of 
these observatories, suflScient attention 
ought to be given to the difference in 
terrain and other factors. Although the 
report of the Meteorological Department 
covers several pages, we do not get any 
idea of the results and benefits of that 
Department. Apart from its activities, 
we do not know how far its forecasts 
have been good, how far they have 
helped the various departments. It has 
been stated that the Meteorological De­
partment is responsible for the provision 
of weather services to a large variety of 
interests like civil and military aviation, 
mercantile and naval shipping, ports, 
agriculture, forestry, irrigation and pow­
er projects, public works, railways, 
public health and the ^neral public 
including commercial bodies. It has got 
such a wide field, I am afraid the pub­
lic knows precious little of this Meteo^ 
Tological Department. If the public is to 
know about its benefits and its uses, the

work of this Department should be 
taken to the ru r^  folk also. The im­
portance of this Department has also 
been recognis^ by the Planning Com­
mission and in the Draft OutUne we 
find that several improvements to this 
Department are also contemplated.

In the matter of Civil Aviation, I am 
glad to find that the year 1956-57 will 
be a year of consolidation. Unfortunate­
ly, during last year when we discussed 
this Ministry, we were discussing the De­
mand under the shadow of several air 
accidents. Fortunately, this year, except 
for an unfortunate incident which has 
been reported in today’s papers, there 
has not been any accident at all and I 
congratulate the Civil Aviation Depart­
ment for the efficiency with which its 
work is being done and for the intro­
duction of the Skymaster services. 
Though we may complain about the ex­
penditure aspect, the Ministry should 
see that the financial considerations do 
not stand in the way of the best services 
possible by purchasing up to date aero­
planes and adopting such other machi­
nery for the better use of the ser\dce.

One word about the discontent among 
the Civil Aviation employees. It is a 
matter of academic importance as far as 
I am concerned whether their associa­
tion is given trade union status or not. 
It is immaterial but, all the same, there 
are certain grievances among them. I 
have got a catalogue of them but I do 
not want to recite them here. Some of 
the hon. Members who will follow me 
will certainly bring them to the notice of 
Government. But, all the same, I would 
say that there is discontent and I would 
ask the Ministry to institute an enquiry 
into that and do whatever is possible.

In the end, I support the Demands 
once more and I congratulate the Mi­
nistry on the excellent record that it has 
got.

Shrimati Renu ChaloaTartty (Basir- 
h a t) : This debate opens on the eve of 
the Second Five-Year Plan and as such 
for us, it takes on a special significance. 
We have to discuss it from certain spe­
cific angles—^whether the Plan has been 
drawn up on a realistic basis, taking 
into consideration not only the needs of 
the country which are so vast and limit­
less but the needs of the services also 
and, secondly, whether or not this Plan, 
intends to integrate the various depart­
mental needs Ministry-wise and achieve 
much greater co-ordination. Without 
fulfilling this two-fold reauirement, I 
think that we will not be able to engen­
der either enthusiasm or efficiency, both
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of which are necessary components for 
the successful fulfilment of any Plan.

12 N oon

I will, from this angle, try to raise' a 
question which has been raised again 
and again in this House, that is, the need 
to change the fiscal policy lying behind 
the Posts and Telegraphs Department 
It is a policy which was actually enun­
ciated at a time when the British were 
here, when the dominating factor in the 
minds of our masters was clearly that 
there should be the commercial aspect. 
In those days, hardly a post office was 
opened which was not a paying con­
cern. Naturally, therefore, the Posts and 
Telegraphs Department was expected to 
bear not only heavy interest charges on 
the capital outlay but to pay 50 per 
cent to the general revenues as well 
as to bear the general expenditure of 
the Posts and Telegraphs Department, 
Naturally, the attitude had been largely 
dictated by a commercial outlook; the 
requirements of the staff, amenities, etc. 
could be met easily because there was a 
surplus. Put with the coming of 
Independence, a new practice of serving 
the people more and more entered into 
it. Therefore when it was necessary to 
have opened new post offices in far-flung 
villages, the aspect of profit was sub­
ordinated to the aspect of service. 
Naturally we find that with the 
expansion of schemes, losses have 
been incurred and will be incurred 
in the future too. These losses must 
be met from the General Revenues and 
not be accounted by Posts and Tele­
graphs. I will explain this in greater 
detail as to what happens now. What 
happens is that the P. & T. are shown 
as losing concerns and automatically the 
staff are made to suffer. For example, 
the entire mental attitude of the offi­
cers, say, of the engineering, telephones 
and telegraphs departments is that they 
are a paying department and, therefore, 
the demands of the department can be 
met automatically. But when we come 
to the postal side, because of the expan­
sion schemes, which necessarily must 
incur losses for a certain period of time 
to come, it is very difficult for the 
necessary amenities and requirements of 
the services to be met. This is very im­
portant because unless the department 
shows a profi t , . , .

The Minister of Coi atio
(Shri lagjivan R r a ) :  Is there any dis­
crimination in the amenities ?

Siirimafi Rena Ciialcnivartty: Yes. I 
will show you this in the next three or 
four sections which I am going to deal 
with shortly. Let him have some pa­
tience and I will actually prove it. I feel 
that if we are really to have planning, 
then we must take up this expansion in 
the light of the ideal that must guide 
us, namely, that there will be losses in 
the service of the people, and as such 
that must be met from the general ex­
chequer and the services must not be 
made to pay for it. Otherwise it will 
lead to inefficiency, corruption of vari­
ous kinds and delays, which should not 
necessarily become a part of our ex­
pansion schemes.

As I liave only a little time at my 
disposal, let me go straight off to my 
next point. In the R.M.S. and other de­
partments, there is a chronic staff short­
age. Why is it so ? One of the most chro­
nic disease is shortage of staff. This 
comes about in various ways. Firstly 
when there is a ju-stification for staff in 
any department, it lags behind regularly 
by 20 to 24 months. Why? Secondly, on 
an average, one can say that there is a 
general shortage in all these departments 
of about 25 per cent staff b^ause of 
the method of account of accounting. 
Even when there is a demand, and 
necessarily justifiable demand, that a 
centre should be upgraded, still we find 
that tiie same men continue to do the 
work which could have been only handl­
ed efficiently by a much larger number 
of men. Then again we find that the 
methods of recruitment are to a certain 
extent responsible for i t ; not only the 
method of accounting, but also the 
method of recruitment. How are these 
people recruited? Rrstly, the best men 
are recruited on the basis of the exami­
nation results; then they are allowed to 
apply simultaneously for all arms, whe­
ther it is telephones, telegraphs or postal. 
Then again, the selected persons’ names 
go for police verification. In Calcutta I 
remember that there was so much accu­
mulation in respect of police verifica­
tions that it went on for months and 
months. In a democratic State, is it 
necessary for such a verification ? After 
that, there is a training period for about 
three months. At the end of that when 
the men are finally selected and are go­
ing to be put on to their jobs, we find 
that quite a number of them have left 
and got Other jobs. Then again the whole 
process starts aU over again. I remember 
Shri Raj Bahadur saying ‘This is the 
checking and re-checkmg m democracy**.
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[Shrimati Renu Chakravartty]
I  will only try to appeal to the Govern­
ment and say th is : Do not murder
demos by uttering the word ‘democra­
cy*; please do not kill demos who is 
supposed to be the central pivot of de­
mocracy ; at least let him have a maxi­
mum amount of work that he can do, 
but do not go on eternally asking him to 
work overtime. Sir, here are certain 
figures before me. Between 1950-51 and
1954-55, there has been 30 to 35 per 
cent increase in staff, but there has b ^ n  
almost 45 to 50 per cent increase in 
traffic. They are not keeping pace, and 
that is why we find a chronic overtime 
work. Recently—I think yesterday or 
the day before— t̂here has Seen trouble 
in the R.M.S. section at the Delhi Post 
Office itself where overtime allowance, 
which was allowed to be given by the 
heads of departments had been com­
pletely finished and beyond that date 
there have been arrears accumulating 
till the moment the staff refused to work 
any more. There was, of course, a lot 
of telephone communication between 
them and the authorities here, because 
they were in Delhi, and the position 
may have improved now. But in respect 
of those who are far away, it takes 
months and years before these arrears 
are granted.

As regards leave reserves, the same 
thing again happens. We find there is 
no discrimination between temporary 
and permanent men after one year’s 
service. Naturally a large number of 
people apply for leave, and because 
there are only a few leave reserves, 
generally a large number of such peo­
ple are refused leave.

The centralisation of power is so 
great within the Ministry that almost all 
the administrative and financial powers 
are concentrated in the hands of the 
Director-Oeneral. When something very 
essential is required and the heads of the 
division feel that they want more staff 
to cope with it, they say that they can­
not do it because beyond a certain limit 
they have to go and apply to the 
D.G.P. &, T., and the P. & T. Depart­
ment looks into the matter again, and 
in this way the same process continues 
without anything concrete being achiev­
ed. At present there is no decentralisa­
tion of powers between the divisional 
heads.

On the question of promotional ave­
nues, there is no rational scheme for 
promotion. 1 have had a study of other 
departmental working also and I find that

this is 9 chronic disease of almost every 
department, namely, that the promotion­
al avenues seem to be blocked and there 
are bottle-necks there. There seems to 
be no inducement and there is a great 
deal of frustration among the staff be­
cause promotion is not being made on 
the basis of merit or on the basis of any 
rational system. Here too I find the same 
difficulties happening.

I should have liked to have said some­
thing more about the proper supply of 
uniforms to the staff. Now they are to 
get khadi uniforms. Formerly they were 
getting two sets. I have n o t^ g  against 
giving them khadi uniforms, but you 
must realise that in the case of khadi 
uniforms, the wear and tear is much 
greater. Therefore, if khadi is to be uti­
lised, then four sets have to be given 
to them, and we must give the necessary 
sanction for it. We cannot allow the 
postmen to suffer for it. These are the 
people who work round the clock. There 
are very few holidays and they have to 
work, I agree, on holidays because it is 
a public utility service, but they should 
be given compensation for their duty 
hours. •

One point which I made earlier is the 
integration between the Ministries. This 
is rather very essential. We find con­
stant friction between the Railways and 
the P. & T. I do not understand why it 
is not possible to come to some sort of 
decisions about the necessary working 
conditions for the R.M.S. staff. There 
are so many examples which I can give 
of the way that these people have to 
work in handling the postal articles in 
the R.M.S. vans. The Minister knows 
very well that has happened recently. 
They represented that the total number 
of men which is being carried in the 
Malabar Express in the van is 15 or 16, 
it is almost imp(^ible to house them 
all. They wanted to increase the number 
and wanted to put a van on the Blue 
Mountain Express. But it was n it allow­
ed, and now we find that they are 
cramped and made uncomfortable and 
the work is not being carried out pro­
perly. I do nof know why it cannot be 
done. When any new constructions are 
taking place on the Railways, we find 
that the R.M.S. are not looked after. Il 
is a public utility service; it is a Gov­
ernment service. It is therefore as im­
portant as the Railways. Before I talk 
of the housing, let me mention about 
the R.M.S. offices. What do you mean 
by your'planning 7 I can give examples 
of various stations where new buildings 
are being constructed. The first thing
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we want is an oflace for the R.M.S. 
These people are working all round the 
xilock. They work late at night. They 
are not given houses. They have to go 
two miles or three miles away from the 
station at the dead of night. It is im­
possible for them to go there. They have 
no rest. They are not allowed to use the 
-waiting rooms and so they suffer in this 
way. It is essential in our planning to 
Tiave some co-ordination l^tween the 
Railways and the Posts and Tele^aphs 
T)epartment I do not know why it is not 
possible.

Last year, I spoke in detail about civil 
aviation. It is a very important part of 
the Communications Ministry. On it de­
pends the welfare and safety of passen- 
;gers who are not only our nationals but 
also foreign nationals. In the very na­
ture of their work, the employees have 
to live far away from the cities. They 
^o rk  round about the clock; they work 
for a large number of hours. They have 
no holiday. I have always stress^ the 
necessity of quarters; t^ r e  is lack of 
quarters. Take the Dum Dum aerodrome 
in my own constituency. There we have 
been able to get a large number of 
quarters. They may not be sufficient but 
still they are there. The point that I am 
trying to make is this. Let us not open 
any air-strip without having a plan for 
setting up some accommodation for the 
people who will be working there. For 
instance, we know that in a particular 
place we want to open an air-strip. Why 
cannot we plan ahead about accommo­
dation also ? Of course there may be an 
emergency and then it may not be pos­
sible. But it should be a regular feature 
that when we open new air-strips, we 
should also think of having some quart- 
•ers for the staff. In the Second PIm , it 
is said that sixty per cent of the ac­
commodation will be set up.

Here again, I would like to point out 
what has happened recently in Gauhati. 
They had to leave the staff quarters 
meant for the civil aviation department. 
There was friction between the C.P.W.D. 
and some other department and I do not 
know what the final position is now. 
There might have been some sort of an 
adjustment. Building programme is the 
one programme that is always lacking 
in every Ministry and Etepartment. I 
will say that for the civil aviation staff 
who have to live away from the towns 
and who have to stay on the spot, pro­
vision of accommodation is most essen­
tial.

As they live far away other questions 
also arise. The question of transport and 
allowances is there. I pleaded for trans­
port for the children going to school. It 
is true that it has been partly allowed; 
in one or two places, like Calcutta and 
others, when the cars go for shift duty 
this is being done. Since we are spending 
■so m u ^  money, why not allow this faci­
lity to the staff in all the stations ? I also 
p l^ d  for transport for the persons who 
are ill. Naturally that is allowed now if 
certain recommendations are made by 
the doctors and all that. That is not 
what I am pleading for. Take for in­
stance Agartala. It is six miles away— Î 
mean, the aerodrome. If a man is ill 
and is having a temperature of 102 deg­
rees, when he is taken to a hospital, he 
may not be admitted in the hospital. 
He may not be so seriously ill as to be 
admitted into the hospital. But he is ill 
and in such cases he should be provided 
with transport. There should be dispen­
saries.

I now come to the question of holi­
days. These people formerly used to 
have 12 telegraph holidays. There are 
twelve telegraph holidays. At leaal, let 
them have these holidays and a week­
ly off. At least, this should be done to 
the operational staff. In the case of casu­
al leave formerly they used to have 
twenty days and the others fifteen days. 
Now, everybody is getting fifteen days. 
It is necessary that, for those who are 
working round the clock and who have 
no weekly off, they should be allowed 
twenty days casual leave. The promise 
whicn the hon. Minister gave me last 
time about the reduction of the duty 
hours of chowkidars should be looked 
into. I do not know if orders in this re­
gard are finalised and issued.

Lastly, I come to promotions. It is the 
same thing again which I have to men­
tion. When the aero-communication was 
taken over in 1947 from the Posts and 
Telegraphs Department, there was a 
written agreement that in future all 
vacancies in class II—^ACOs and ATOs 
—^would be filled by promotions from 
class III. This has not been done. I 
would plead tKat at least fifty per cent 
of these posts should be filled by depart­
mental promotion. This is a point which 
I want to stress not only for the Com­
munications Ministry but for all the Mi­
nistries. If you want industrious, hard­
working and enthusiastic people in your 
departments, the promotions mxist be 
made from the ranks. That alone creates 
a feeling that merit pays.
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[Shrimati Renu Chakravartty]
I now come to the lAC. All of us 

have been deeply interested from the 
very beginning in the nationalisation of 
airways. The hon. Minister will bear me 
out. Even now, we find that an attempt 
is being made to run down nationalisa^ 
tion and on principle we are all oppos­
ed to that attempt. But at the same time, 
we ourselves have been playing into the 
hands of those capitalists who are try­
ing to discredit nationalisation and the 
reason is there has been corruption and 
nepotism and favouritism. For instance, 
take the question of employment and 
promotion. There is great frustration 
among the workers. There is a lowering 
of the standard among the workers. 
Why is it so ? Actually in Delhi alone 
about five hundred p ^p le  have been 
taken in directly without any advertise­
ment. This is totally wrong. There 
should have been advertisements. Pro­
motions should be made on the basis of 
merit from among those who are work­
ing. There is a feeling growing that 
merit does not count. I can give you the 
names of'  persons who have been ap­
pointed like that. A stores officer was 
appointed. He was no doubt an M.A. 
TTiere were other M.As. working alrea­
dy in the department for some years. 
But, yet, a new man was taken. Perhaps 
he was the relation of somebody and it 
had to do something with the selection. 
Or, it may not be so. But the point re­
mains that this man was taken and his 
juniors had to give him an idea of the 
work. After that, he was taken to the 
stores receipts section. This is a very 
serious thing. I say that on principle we 
cannot oppose anybody’s son coming in. 
But why this direct recruitment while 
thousands of applications are pending ? 
Recently they have set up a board but 
that is also an eye-wash. I can give ex­
ample after example. Actually, the last 
date for appointment was announced 
after the date was over. All these things 
should l>e looked into by the Minister.

I repeat that we stand by nationali­
sation. But once we nationalise, we have 
a responsibility to the countiy to see 
that the nationalised industry works 
efficiently—more efficiently than the 
private sector.

I feel that there has been a great 
deal of wastage about training. We have 
been sending our personnel outside for 
training. I have nothing against it. We 
are sending the heads of departments. 
When they come back, they are actually 
doing administrative work. How 
many of them are really t>eing

used for actually giving lectures 
and training our mechanics and airmen?
I do not mean the pilots but the mecha­
nical staff. There are people who are 
actually overhauling these machines. We 
have got to give traimng to the staff who 
are doing the actual work. Probably, 
those who have gone abroad and re­
turned, can give them the needed train­
ing and increase their efficiency.

Now, I come to the question of 
spares. We are actually spending about 
Rs. 4-5 lakhs. There is no co-ordination 
between those who are ordering the 
spares and those who are working it. So, 
there is a great wastage. When the 
overhauling section go into work, they 
do not have the necessary spare 
parts. They do not have even simple 
tools. The whole of that part is regard­
ed as unutilisable and they have to put 
the whole thing away, meaning thereby^ 
that a ^e a t ^ a l  has to be spent on 
overhauling charges; the charges natu­
rally become very high.

So, Sir, 1 would like to put before you 
that it is important for us to look into 
this matter.

Then I come to the question of the 
type of aircraft we are purchasing. I 
remember at the time of nationalisa­
tion I said, again and again, let us not 
pay this h^h  rate of compensation. At 
that time ^ r i  Raj Bahadur— am not 
very clear in my mind as to whether the- 
Minister replied—said that the life of 
Viking is very long, we will be able U> 
utilise them for a long time and that 
we will not have any need to replace 
them. Now we find again and again the 
demand being raised. The hon. Member 
who has spoken just before me said that 
we want letter and newer aircraft. I am 
not against having newer aircraft provid­
ed we go in for the best type of air­
craft. For instance we have gone in for 
Herons which has 14 seats. The range 
is very small. For the 8 Herons weTiave 
paid. It is also not a proved aircraft. A 
proved aircraft is that in which the 
newer innovations are already there. It 
is not a proved aircraft as far as opera­
tion economy goes. It has only beeh 
used in Indonesia, that also through 
some technical aid. The operation cost 
is so high that within a year the opera­
tion and maintenance cost almost reaches 
the cost of the machine.

Now, the type of machine which we' 
use, we have to see, is that which is the 
cheapest and at the same time that which 
is utilisable in our country. A large 
number of these Herons are being used 
on small ffights. Actually we were using-
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them uptill now in two services; Delhi- 
Bombay and Delhi-Rajkot. 1 think in 
the booklet supplied one or two other 
lines have been shown. How long they 
will continue I do not know. On almost 
every day we hear they are developing 
major defects which require component 
changes. The whole component has to 
be changed or a number of modifica­
tions have to be made. With unproved 
aircrafts modifications are needed fre­
quently. In the light of this, feeder air­
craft seems to be not a good thing that 
we should have gone in for and that is 
why we have such heavy losses.

Then again, we are going in for Vis­
counts. It is too small. We will be getting 
it in 1958. The argument is economy. 
It does have cheaper fuel but generally 
they require half engine renewal at an 
overhaul. So overhaul expenditure will 
be rather expensive. Not only that. With 
this half engine overhaul what will be 
the life? In books they write, for in­
stance, that in the case of Hercules the 
life is 1,000 hours but actually in prac­
tice we find that in a hot country the 
life at first is 600. Later on our boys 
have been able to taise it up to about 
850. All these things have to be taken 
into consideration, I feel that if you can 
do that we will be able to really make 
our Airlines Corporation sometUng of 
which we can really be proud.

The Asian countries have already paid 
a tribute to our boys and we are very 
proud of them. But when I hear in this 
House people criticise the way nationa­
lisation has worked I feel that it is very 
wrong and that which is wrong we 
must correct.

Lastly I just want to say that you have 
to depend more and more on labour for 
a really efficient nationalised service. 
Uptill now the Labour Relations Com­
mittee which we were able to include in 
our Nationalisation Bill has not come 
into being. Actually the Standing Orders 
have just been published in the Gazette. 
I say this is an illegal procedure. The 
actual objections should have been in­
vited from the workers. There has also 
been no confirmation from the Labour 
Department. Again, the works commit* 
tees are also not functioning. I say again 
however many plans you may have, 
however many concerns we may na­
tionalise, unless we look to the human 
aspect of it, the people who keep the 
wheels going unless they are our closest 
comrades, fnends of the Ministry, of the 
department and the industry, we will

never be able to get a really well organis­
ed and efficientlndustry working. I do 
believe we have got the machinery. Some 
of our boys are the most efficient. They 
are technically equipped also. Give them 
a chance. Give them the promotional 
avenues. Give them the reward for merit 
and for honesty of purpose. I am sure 
with their co-operation we will be able 
to go forward.

I  I
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^ T T T R R T  ^ T W  t  I 5TF5T

^IV«h?r ^  ^  ? F ? T
^ l « t < i ^  ^  'a lld l ^  ^  '^ ’ I ' tTI
' l̂«td  ̂ ^  ^  f^iW 'Jilcil W
^  ^!v^ ”F W  ^  I ^ T T  <^>^HI ^  I V  =h * K
?TPT ^  ^  ^ ft  ^cRT^t

T K  ^ - q ^ i  ^  ’^ r f ^  f V  W  5 R F R
^  W  f%^T ^  <.ql ^  ŜRTF T̂ ^̂ fh«T *TRT

^  i m m f t  t |  I

? T ¥  #■ « ft? T  m ^ ^ r r f  ^  ^

#  ^  I ^  =5|Tf^
f %  S R '  ^  ^JT»T i[^n fiT »T5 n«T?n f^[^n T ( T T ^ t ^ T -  
^ R o r )  f i ^  I  ^  ^  q
^  irRfiRtT^^ 5T^ I
f%  i R  >^^=M 2 T ^  ^  I

^  ^STfTST #  f T 3 R  ^
^ r H ^  p  ^  ^ m C  '^ ^ r s r

f T ^ f N "  ^ R » T  '^ H T  M -^dl ^  ? f t T  ^
^  f V  ^  ^r^nnr ^ i p r  ^
HTPr t  OT TT ^  5T^ f ,
? T ^ q r
m  ^  I  q r  ^

^  q r  f^T^RT ‘T><.dl ^
#TT I  ^  #  ^RPfrt ??R r
^  t  ^  ^  ^ H T f lT T T ^ ^

I ^ r r a r  f  f V
'n^l'fl ^  ^  T̂VPT ^  ^  >dt̂ *i>

^  t  ^  ^  
T̂HT ^  ?rrf^^T #  5I7# f  5|1t  'f>l'*N ^

'^ ^ 0  ^  T^ -oilal ^ WicT ^
f? T  ? R ^  W T  T T  f ^ r r f  ? f ^  ^  q r ^  
t  I ^  ^  ^  t

^ * W <  W  ^ R ^  ^  f t #  ^  I
4  ■«tl^al ^  f V  ^  ^  » f ^
5 T T ^  ^ T R  'jI ^ O  + H .I ^ '1  ?t 1t  ^ f t ^  ^  
^ N >  ^  R t ^ t  ’jfR T T  ^ n f ^  f w r f  ^ r^ r^ r 

q r  ^  I

5 rrq #  ^
< n f t ^  « ( 'i l  ^  « i» ii^  «Ft «nlT^Ri

^  t  ^  f t ^  5 p t ^  ^

^  f+^'1 + l4 ^ ^ l  ^
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r< ^  «rifT̂ T frrr ^rnrr
^5^ ^  ^  'n^N

I  ?fh: ^
fm n t  ^  ^  ft> ^
?ftT ^  Hg-<idl

^  M̂ »ri ^  f̂ T̂FTpT ^  <1̂ 1 *ft%
^  ^  ^  t  ?ftT ^FfT ŝnrr ^
« n ^  ^  wftn* 'T><d[ t  I ’M^Hf
? r m  ^ 3 f t^  ^  'TT FTW tir*

^  vd^+l ^
^  sTfnr wIt  <^r+^R- ^  ^nhrr^

^  ^  ? TT^ #  f  I ^
^  ^nNrrhrw ^  ^  t
^  ^  ^  ^  ^  ^  ^  
5T ^  ^  ^  #  FT mi: ^
^  T m  t  ^  ^

3̂î r?ft # 'sft ^  
vdH+r ^  «T>M̂i ^ ?T\T

^fT?r ^ ^  ^  feTT
I  s f t T ^  ^  «ldVfTWi
W  ^  ^  t  ^

f e r r  ^  ^  ^rft f ,
eft ̂  t  fip ^  ’K  t  ^
?tVt *i-°^< ^  T ^  t  f ^ t  ”̂t!TT % 

^  ^  I  ^  ^  ^
^  I  ?fh: 4'

?̂TTT ^  ^
Tfft ^  'TT <T5 ^  ^  ^ 9$
f^sR^ W T  t ^ ,  ^  ^  T̂RTft ^  
fir# ^  t  ^  ^  t  'TW  t '  
^ t  ^  wrf^nft ^  ^
q r  #3^ #  ? fk  ^  #  ®FT^
^Ffbrrt ^  «ft I ? r m  ^ rri ^sr^  

5R5TO 4’ 
I  ?ftt ?sfk ^  ? n ^  ^  cT^Mi 
^  t  r̂^ r̂sTWK % m  r ^  ^  ^

>3nT̂  'IT t![̂  5TRift T̂PT «TT
? r t ^ T O ^ T t S T
?TT# 3̂TR #  fOTTt ^  ?TRft ?fh: f̂tCT
<rr ^  ^Rvf ^  «iK T̂Tt ^ ^
yfRfT ®TT I '3 n̂r sJ'H+f '+1C *T>̂ < ^
r f k  T T ^  ^  I[^

9r^F#f ^  feR ^
^  5T^ t ,  ^  ?ftT ^  m^K

F̂ r̂ ̂ ffhc ̂  Rt4  ̂  w^nr ^  VT

^ r \ f ^  ^  ^  ^  ^
^  ? rk  ^  cP F ^  ^  ^

^  irR rfW  t  ̂  ^iffTr ^ r r ^  f
f% iTTFi ^  'jI^N') ^  W ^  ^  di f̂-H t̂f
T ^  f  ’Pff 5TT ^  t  ^  fW
Mr<«̂ â  ^  ti*f>ai ^ ?rtT ^TT ?ftT
^Tf^ ^ r f ^  I

trzn^T^ Hd^ ^  ^TT ^  ^
t  f% ^  ^  ^  ^  ?TFT ^
t 'T W  ^  ^TJTW
*T  ̂ r*Hai ^ wffV 'HiH'T> <̂=11̂ ’'Jt̂ i'̂ Jl ^  
EfTifW ^  f  cft̂ TT t ’
l̂ilT fH«?la ^ ^  ^̂ TT ^

f^T^ t  f^RW ^3T^ ^  ^
^ n * > d » i i  ^  '^ ^ ’D ®pfr ^
i t  I

q f W  «TT, ^  m 5T5^
?ftT ^  f^idl 'THiT

Tt^ v»jc(ln 5 ?T̂  ^  "̂ ft '=r<l̂ ^
^  W  t  ^  TR# #  W f #  F̂TT̂

^ t^  %, ^  rR?̂ fh?) '̂ ft W^ T̂TzpfT I

?rr3r ^  ^  ^ ?n^
^  ^  I ,  ^
v m ^  ^  |?rr 5ftr t i f e f t ^  f (  ^  
w  t  I ^  t '  ^  ^  ^
ÎNrcft s  ^  ?Trr ^ ^  ®H4i

«t>r6Hf̂ grt I  ^  1 ^  ^  5Tff 
I ^  ?rrT ^  ^  ^  ftpiT ^  ?ft 2T| 

^nr?r ^  ^  fOTr t̂*TT f% ?rrT ^  fcRt 
f̂A^T^ If ^  T̂PRT ^ rw  q w ,  ^  

fITsr T̂TT cR^ #  ^  f  ?
TO ^  ?TFT #  ^  ^>fTr t  f% OTT ?rnT 
^  W  ^  ^  ^  ^  ^  îTTTT 'Tf ^  ^  ^  

I ? F n ;  q ^  ^  =#5T 
I  ^  ^PPTTtt^R ^  5EfT̂ ^  ^

^  "ET  ̂^ ^  eZTWPTT îTrf 
5PT ^  ?ft?: W ft^ I
^  2F ^  ^  ^  lifH iftm ^ 5TR 
^  ^RHT SPT ^rSF  ̂ I

Pandit C« N. Malviya (Raisen): I 
agree with some of the points made out 
by the hon. Lady Members. But, if they 
mean that this Ministry has done npth- 
ing» has overcome no difficulties, and 
has not succeeded in fulfilling the first 
Five-Year Plan, I do not agree.

The department is one of the impor­
tant departments of the Government like
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Railways and Defence and the money 
that has been granted to this either in 
the First Five-Year Plan or the Budget 
is well spent. This department is not a 
commercial institution; although it 
should be worked out on commercial 
lines so that we may not have to burden 
our economy, mainly, it is a public uti­
lity service. We should look at this de­
partment from this point of view, whe­
ther this Ministry has been able to meet 
the demands of the public and whether 
it has been able to achieve the targets 
laid down in the First Five-Year Plan. 
Then, we can really judge the Ministry 
and decide whether it has been success­
ful in its work. The main credit goes to 
the sfaff of 262,000 which is working in 
tliis department. But, out of these
262,000 people, there are 74,832 tempo­
rary workers. Here, I wish to say that 
somehow or other I feel that these tem­
porary appointments should not be in­
dulged in as far as possible, becau^ it 
is the cause of nepotism and sometime 
neglecting or overlooking of rights. Simi­
larly» 1 agree with the complaint that pro­
motions are not made according to rules 
and selections are made without looking 
into the cliiims of the right persons. I 
am not going to say my personal diffi­
culties here. My experience has been 
very good. I am working in one of the 
Regional committees and I find the res­
ponse of the officers is very good. Some­
times, I had occasion to take up some 
cases and afterwards I foimd that the 
cases were not genuine. Therefore, it is 
also one of our duties, when we stand 
for the r i^ ts  of the staff and the work­
ers, to see that efficiency does not go 
down. The unions and the persons who 
are working among them should attach 
considerable importance to their duties 
because rights go along with duties.

We have to see what the Ministry has 
been able to do, in spite of so m any, 
difficulties, although in the First Five- 
Year Plan 4 per cent of the whole 
amount was allotted to this Ministry and 
in the Second Five Year Plan, although 
it is not final, only 2 per cent has been 
allotted. We have to see how, with this 
meagre amount, the Ministry has been 
successful. For the first time since the 
introduction of the Central Service 
rules, its benefits have been extended to 
Class IV staff of the Posts and Tele­
graphs department from 1st April, 1953. 
It is said in the report that this is the 

-  only department in which the benefits of 
provident fund has been extended to 
Class IV staff. All villages with a popu­
lation of 2,000 or over have been cov-

[Pandit C. N. Malaviya]
ered. No-dak villages have been elimi­
nated. On page 6 of the report, a chart 
has been given in which tlw conditions 
in 1939, that is before the war, and now,
1955-56 are shown. I am not going to 
read it here and "take the time of the 
House. Anybody can see this report. It 
shows the marked progress during the 
past years. Here, I have to remark that 
either there is some mistake in making 
chart about complaints or some figures 
have been left out, because the com­
plaints received are sometimes less than 
the number of complaints disposed of.

Shri Jagpvan R am : That is correct.
Pandit C. N. Malviya: There should 

have been some complaints already there 
that have been added to. I think the 
right thing would have been to show the 
complaints which were pending and the 
new complaints added together and the 
complaints disposed of. Then, we could 
make a right assessment. There is an 
Organisation and Method Unit in the 
department. Many activities have been 
shown, as has been stated by my hon. 
friend Shri A. M. Thomas. But, it would 
have been good if the results of the 
working had been given in the report at 
the same time. The Regional commit­
tees that are working are proving very 
successful because all the complaints of 
the region are brought together there 
and they receive the immediate atten­
tion of the officers concerned.

About civil aviation, some complaint 
has been made as to why it has been na­
tionalised. It was also said that because 
it has been nationalised, it is not work­
ing properly. But, the figures prove 
otherwise. It is working satisfactorily. 
That there are some complaints here 
and there is a different matter. In such 
a vast country, in such a big organisa­
tion, there is bound to be a certain am­
ount of inefficiency. Of course, the Mi­
nistry should take note of them and try 
to remove them.

Coming to figures that show progress, 
in 1952 we had 36,000 post offices; 
now in 1955 we have 53,000 post offi­
ces. In 1952 the number of telegraph 
offices was 3,592 and in 1955 they were
5,000. Similarly, telephones have in­
creased from 1,68,000 to 2,60,000 and 
public call offices from 338 to 1,200. 
We have got radio telegraph circuits 
with 12 counhies, radio telephone con­
nection with 16 countries and radio 
photo with 5 countries.
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[Pandit C. N. Malviya]
The Indian Telephone Industries is 

also working very satisfactorily. Tlie 
present programme is 30,000 exchange 
lines and 50,000 telephone instruments. 
Here, I hope that the district towns and 
sub-divisional towns that have been left 
out in the year 1955-56 and have no 
telegraph offices or public call c^ces, 
will be able to have them by 31st March, 
1957. I am also glad that wooden poles 
are expected to be used and in this way 
we will be able to save our iron and 
steel.

Now, I want to make certain sugges­
tions. We want our post offices to go to 
ev e^  village. This programme has been 
achieved to a certain extent. But I differ 
from Shri Thomas regarding the per­
sons who are working in the extra-de­
partmental post offices. My experience 
is otherwise. It is certainly a voluntary 
service. It certainly helps in taking our 
post offices and postal facilities to the 
villages. I also was one of the extra­
departmental post-masters in 1950, and 
I know how the demands of the peo­
ple are met. The post-master works only 
for two hours and he is paid only 
Rs. 15, and the village postman of an 
experimental post office gets Rs. 25. 
The post-master is all right. He works 
only two hours and most of the work he 
leaves to the postman, but because the 
beat is about a three miles circle cover­
ing about 10 or 12 villages, although in 
theory the postman is supposed to do 
part-time work, as a matter of fact, he 
is occupied for the whole time, because 
the post-master does not take the bag 
and open it, but he leaves it to the post­
man. Therefore we should look into this 
practical difficulty. I I  somehow or other 
we can see that this work is entrusted 
to only one person and he is paid Rs. 40 
then he can be a full-time worker and 
carry on this work efficiently and at the 
same time can support himself.

Shri t) . M. Trivcdi: Do away with aU 
money orders.

Pandit C. N. Malviya: Then it is also 
necessary that the staff should be in­
creased. There was a scheme of doing 
the work through village pan43|ayats, and 
it is worth while having an experiment 
in that. There was a scheme that the 
village headman should arrange that the 
village Kutwar or watchman should 
volunteer himself and go to the road 
side and give the mail bag to the mail 
bus. Now, we have got village pancha- 
yats almost throughout the country. 
These village panchayats should be made

to work. 1 do not mean to s&y they 
should be forced or compeUed. But t te  
sarpanch can be given this duty, because 
the teacher who woriu as a post-master 
sometimes fails in his duty as a teacher.

It has been repeatedly demanded in 
the regional committees that telegrams 
in English should be translated along 
with thejpnglish content into Hindi. The 
Hindi translation should go to the ad­
dressee, particularly in the villages be­
cause there are no persons in the villages 
to read English and they have to go 
about and take the help of other per­
sons.

Shrimaii Snshama Sen (Bhagalpur— 
South): Not all the telegrams.

Pandit C. N. Malviya: WeU, many of 
them.

Then there is extra fee for sending 
Hindi telegrams to the registered offices 
whose addresses are registered in Eng­
lish. I think this is unreasonable. Regis­
tered addresses in English should also 
receive Hindi telegrams on the same 
address without any extra charges.

I think censorehip may be necessary, 
but it should be done tactfully. Now-a- 
days it is very foolishly done. The let­
ters are open and the postman comes 
with the open letter. If you ask him 
about it, he says: '"Complain to the offi­
cer, we shall see.” You send die com­
plaint and the reply comes: *‘We looked 
into the matter. The letter might have 
opened during transit.” This sort of thing 
should not happen.

Shri U. M. Trivedi: Clumsy thing.
Pandit C. N. Malviya; According to 

a rule, the post-master and his staff are 
not supposed to go out of the duty 
and help the public. They cannot be 
compelled or forced. Particularly in the 
villages or small towns, uneducated peo­
ple, illiterate people some times go and, 
because now-a-dayr. all applications are 
sent by registered post or express deli­
very letter, ask : “Please w e i^  it”. The 
reply i s : “No, it is not my duty. I am 
not going to tell you.” These rules 
should be reviewed with a view to fit in 
with the demands of the public and to 
serve "the public.

Of course, a considerable amount of 
money has been collected through de­
posits with the savings banks, but now 
we require the savings of the people and 
the ^^nistry should organise some sort 
of campaign so that the deposits may 
be increased and more people may be
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induced to put their money in the post 
office savings banks. Experimoital and 
extra-departmental post offices should 
^Iso be entrusted with this duty of sav­
ings bank accounts*

In the field of national savings certi­
ficates, of course the post offices were 
selling them, but so far as I know it 
was some sort of involuntary effort. I 
Ihink post offices should take active m- 
terest in selling these savings certifi­
cates.

Shrl M. S. Gurupadaswamy (Mysore): 
Transportation and communications and 
their effective operation in the land are 
indispensable to civilised existence. Rail­
ways, waterways and air-ways as well as 
other communications such as posts and 
telegraphs and broadcasting play a vital 
and significant role in the development 
of the country. Today we are discussing 
the Demands for Grants in respect of 
the Ministry of Communications.
1 P .M .

Before I make some observations, 
suggestions and a few criticisms, I will 
certainly take note of certain achieve­
ments made by the Ministry in respect 
of two vital departments or two vital 
wings, namely Civil Aviation and Posts 
and Telegraphs.

In regard to Civil Aviation, since we 
nationalised this particular sector in 
1953, we have registered some progress 
in the matter of expansion of air ser­
vices both inside the country and out­
side. Especially in regard to the matter 
of opening of new foreign routes, I must 
congratulate the Minister in that he has 
been able to establish contacts and open 
routes to nearly 16 coimtries. The fre^ 
quency of services has also been in­
creased in respect of one or two coun­
tries, especially to the U.K. The perfor­
mance of the Air-India International 
from the point of view of service and 
efficiency, deserves appreciation and I 
feel that the Ministry deserves some 
good word from the Opposition for the 
progress that they have made in this 
respect.

According to the figures given to us 
in the report, the Air-India International 
Corporation has made about Rs. 33:65 
lakhs as profit for the year ending the 
31st March 1955. This excludes provi­
sion of Rs. 41 lakhs for the deprecia­
tion of assets and Rs. 13:75 lakhs for 
obsolescence of spares, components, etc. 
I feel glad to note that the Air-India 
fnternational has been able to give us

2—29 Lok Sabha/56.—

figures on the positive side. If we con­
trast the achievement of Air-India In­
ternational with that of Indian Airlines 
Corp<M‘ation, there is a significant differ­
ence. Instead of finding a positive bal­
ance we find a  negative balance, In the 
same year, according to the figures given 
to us the Airlines Corporation incurred 
a loss ot Rs. 98:96. The reasons for this, 
as given to us, a re :

(1) the terms and conditions of Civfl 
Aviation staff had to be revised;

(2) there had to be an expansion of 
the activities of the Corporation 
as a part and parcel of the pro^ 
granmie of expansion.

So far as expansion is concerned, I 
might draw the attention of the hon. 
Member to the fact that expansion is 
also reg^tered in respect of Air-Indi^ 
International. There have been new 
routes opened, new mileage has been 
added and I was also told— Î do not 
find it stated here— t̂hat the terms and 
conditions of service of the staff in the 
Air-India International were also revised. 
They were rationalised and more staff 
were recruited. If that is so, it does not 
stand to reason why there has been los9 
in inland aviation, whereas there has 
been profit in the Air-India Intema-f 
tional. The Minister may say there was 
a higher rate of traffic re^stered in res* 
pect of Air-India International. If that is 
the only reason, I want to be told so, so 
that I and other hon. Members may have 
correct information about this particular 
aspect.

The most important and cardinal prin­
ciples that should guide civil aviation 
is efficiency and g o ^  service. For the 
purpose of efficiency more than one 
factor has to be satisfied. First, the work­
ing staff should get a fair deal; second^ 
ly, the kind of aircraft used for the 
purpose of transportation must be of a 
very high order. Let us take these two 
a s i^ ts  and analyse whether we have got 
satisfactory service.

From the point of view of staff, I may 
say that notwithstanding the rationalisa­
tion of terms and conditions of their 
service, notwithstanding the big increase 
In their emoluments, there is still great 
heart-burnring among the employees. For 
instance, I may draw the attention of the 
Minister to one or two grievances whicJ> 
were brought to my notice. The em* 
ployees who go to Assam to work in 
iaerodromes have to May there without 
quarters. They have to find their own
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[M. S. Gurupadaswamy] 
quarters. It is a matter of common 
knowledge that aerodromes are cut off 
from the rest of the town. They are far 
away from living places. So, unless pro­
per living conditions are provided for 
the em ploye^ we cannot expect effi­
ciency in meir work. It is no use blam­
ing that they are inefficient; it is no use 
saying that the employees are always 
greedy, that they are never satisfied and 
Uiat ^e y  want more and more. Unless 
their minimum requirements are assured, 
it is difficult to ensure efficiency in their 
work. So proper accommodation should 
be provid^. Not only that, the children 
of the employees who stay in the aero­
dromes, who are not in towns, who are 
cut off from the rest of the public, 
should have educational facilities, medi­
cal facilities and proper conveyance fa­
cilities. I do not wish to go into details; 
I cite only one or two instances to show 
that there is too much of leeway to be 
made up in respect of the demands of 
employees. I expect that the Ministry 
win go into this question more thorough­
ly. Let them not feel that they have al­
ready revised their emoluments and that 
tiiere is no necessity for a further revi­
sion. Let them not be indifferent to this 
aspect. The ^evances of the employees 
must be continuously considered and all 
theh- legitimate grievances must be met 
within proper time.

Secondly, the service of transport de­
pends also on the comfort offered 
to passengers. I would like to quote 
here one instance of a type of air­
craft which was purchased by the Minis­
try. E i^ t  Herons were purchased by 
the Indian Airlines Corporation. The 
hon. lady Member who spoke earlier 
has referred to this matter and said that 
the accommodation in this typ« of 
aircraft is very limited, and it is not 
suitable frrm  the point of view of 
the comfort of passengers. I believe 
that the Ministry also has now realised 
its folly in purchasing this kind of air­
craft.

Shri U. M. Trivedi: No. no.
Shri M. S. Garopadaswamy: I was

told that a particular Heron aircraft had 
cracked, and it. would have broken and 
the pilot would have suffered physical 
injury or death, if he had not taken pro­
per notice of this crack in time. I un­
derstand that they are having an en- 
quu7  into this. If that is so, then the 
House must be told about this matter 
and also about the result of that en­
quiry.

What I would like to say is that this 
particular aircraft is not suited for the 
purpose of passenger flight. I may say 
that the officer who entered into the 
contract with the firm in England for ' 
the purpose of purchasing this type of 
aircraft should be punished___

Shri U. M. Trivedi: Prosecuted.

Shri M. S. Gnropadaswamy : ___ for
the folly he has committed, or if there 
is more than one officer, they should be 
punished for the blunders they have 
committed, in ordering this type of air­
craft. I would also like to know what 
were the strong reasons which weighed 
with the Ministry for purchasing this air­
craft which is not at all suitable for us. 
Merely on grounds of cheapness, we 
should not purchase aircraft, for we can­
not play ducks and drakes with the 
lives of passengers.

The most important duty of the Civil 
Aviation Department is to ensure the 
safety of passengers. Next come comfort 
and service. Judged from these consi­
derations this aircraft is not at all suit­
able. I have come to know further that 
the Ministry are now negotiating with 
the same finn to retransfer the aircraft, 
but it seems that firm is prepared to take 
back these aircraft for a reduced price, 
that is, at a price 50 per cent lower than 
the original price.

Shri U. M, Trivedi^ 20 per cent.

Sbri M. S. Gurupadaswamy: No, 50
per cent. If that is so, than the officers 
who were responsible for the purchase 
of this kind of aircraft should be punish­
ed, and should be properly dealt with.

I now come to the activities of the 
Posts and Telegraphs Department. Some 
progress has been made in this depart­
ment in respect of the expansion of pos­
tal and telegraph facilities to some areas. 
But I may say that the progress that has 
been made is not enough. This particu­
lar department js increasingly suffering 
from slovenliness. That is my complaint. 
Formerly, 1 had been a witness to many 
speeches delivered on the floor of this 
House, which were full of congratula­
tions to the Ministry, saying that the 
Posts and Telegraphs Department was 
the one nationalised industry which was 
working at top efficiency. But that effi­
ciency is degenerating to inefficiency.

Shri U. M. Trivedi: Most unfortu­
nate.
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Shri M. S. Gn mustopadaswamy: I
say again that the Ministry, and parti­
cularly this department, is suffering from 
slovei^ness, and it is indifferent to ton­
ing^ up the efficiency of this department 
It may be because the oflBcials of the 
department or even the Minister may 
think that they have achieved what they 
want to achieve in thiis department^

But the fact remains that there has 
been too much of degeneration in the 
eflSciency. It is no use blaming the em­
ployees for this deterioration. Govern­
ment should see that not only a few 
towns are connected by postal commu­
nication, but the entire rural India 
should be connected by this. I know 
that is the motto, and that is the ob­
jective. But when are we going to reach 
it?  Are we to reach it only after the 
next Five Year Plan? Even under the 
Second Five Year Plan, there is no pro­
gramme to provide post oflSce to every 
village.

Shri J^ ivan  Ram : A post office is 
not required in every village. It would 
not be necessary in every village.

The Minister of Revenue and Defence 
Expenditure . (Shri A. C. Guha): That 
means 5,50,000 post offices.

Shri M. S. Gurupadaswamy: On this 
point, there is difference of opinion bet­
ween the Minister and myself. I feel that 
it is a necessity, next to food and cloth­
ing, that every village should have a 
post office. It is necessity No. 3. The 
Minister says that it is not necessary to 
have a post office in every village.

Shri Raj Bahadur: H e has aheady 
replied to that point.

Shri M. S. Gurupadaswamy: But I
would request him to consider the pro­
posal that every villa^ should have a 
post office, at least in the next Five 
Year Plan.

Regarding operational efficiency, to 
which I had made a reference earlier I 
would like to aay that inefficiency has 
increased owing to concentration of pow- 
(BT at the top. There has not been much 
of devolution of power to divisional offi­
cers and to other lower-grade officers. 
There is not much of sharing of the 
powers, duties and responsibilities of the 
Posts and Telegraphs Department among 
the various categories of officers. It is 
very necessary that this matter must be 
looked into.

The second reason for this fall of effi­
ciency is that there has been too much of

heart-burning among the employees be­
cause of various grievances. The first 
and foremost grievance is that though 
this is an industry which is State-owned, 
and which is in the public sector, yet 
the employees have not been associated 
actively with management. This is a pro­
blem which is universal to all natinoalis- 
ed concerns. But here we have one of 
the oldest Government institutions, 
which is running more or less on sound 
lines. So, why should we not introduce 
the principle of co-determination and co­
participation and associate the employees 
with management ? This has been urg­
ed again and again for the last so many 
years. It is h i ^  time now to consider 
this question in all seriousness, because 
my hon. friends opposite have now 
declared a new ^ lic y  of socialistic pat­
tern. Their socialistic pattern, or perl^ps 
their socialism will be hypocritical. . . .

Shri U. M. Trivedi: Hypocritic.

Shri M. S. Gum ny:.
meaningless, if they do not give a pro­
per place and a proper share in the na­
tional industry to labour. From this 
point of view, therefore, I would urge 
the Minister to ^ve greater share and 
more responsibilities to the employees.

An Hon. Member: What about your 
socialism ?

Shri M. S, Gurupadaswamy: My
socialism is always superior to yours.

Shri Yeiayudhan (Quilon cum Mave- 
likkara—Reserved—&h. Castes): BoA 
are hypocritic ? Are they ?

Shri M. S. Gurupadaswamy: I have 
got with me here a list of the demands 
of the postal employees. Among the 
main demands, the most important is in 
regard to the setting up of a second 
Pay Commission. I am sure the Minister 
will not agree to it. But still I feel that 
it is my duty as it is the duty of hon. 
Members opposite, to convince their 
friend, the Minister, to consider this 
proposal to have a second Pay Commis­
sion. When the first Pay Commission 
was appointed, conditions in the country 
were different from what now obtain. 
So without going into details, I would 
make a categorical request to the Minis­
ter to consider the proposition that a 
Pay Commission may be appointed 
again.

Secondly, we have been informed that 
an Appellate Tribunal has been con* 
stitu t^ . It is a one-man tribimal.
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Shri Kamatfa (Hoshangabad): One
man show.

^  M. S. Givapadaswamyt It is a
one-man show as my hon. friend, Shii 
Kamath is saying to me.

Shri XagjLTan R am : He believes only 
in that.

Shri M. S. Gunqttdaswaiiiy: 1 am
told he is a retired officer of the posts 
and telegraphs department. If so, I feel 
nothing could resist from an inquiry or 
examination by him of the cases of em­
ployees. Why I say so is that the retired 
officer owes his present position to the 
benevolence of the Minister, and a re­
tired officer being a retired officer, will 
normally be conservative in his outloc^ 
and secondTy, because he is not a judicial 
man, he cannot bring justice, fairplay 
and impartiality into his work which are 
very necessary.

Shri Raj Bahadur: May 1 clarify? 
No announcement has yet been made 
about the person who is going to be ap­
pointed as the appellate tribunal, and 
the arguments advanced by my hon. 
friend, therefore, will be entirely hypo­
thetical, if not hypocritical.

Shri Velayndhan : It was only a warn­
ing.

Shri U. M. Trivedi: All in anticipa­
tion,

Shri M. S. Gmnpadaswamy: He
could have corrected me in a proper 
way, but the last word was rather not 
proper.

Shri K. P, Tripadil (Darrang): He 
w^s only returning.

Shri M. S. Gnrnpadaswamy: He was 
only correcting the wrong information 
given to me. There was nothing hypo­
critical about it.

Shri U. M. Trivedi: He said ‘hypo­
thetical’.

Shri M. S. Gnnipadaswamy: He has
said a retired officer has not been ap­
pointed. If that is true, I have no quar­
rel.

Shri Jagfivan Ram : Nobody has been 
appointed yet.

Shri M. S. Gnrnpadaswamy; If no­
body has been appointed. I would 
beg of him not to appoint a 
retired official for this tribunal, 
but to appoint a judicial officer. I 
would also request him to appoint a tri­
bunal consisting of three men, not one, 
because then there would be greater 
chance of impartiality and justice.

There are other grievances and for 
want of time, I will wind up by

mentioning briefly one or tw6 : The most 
important thing is that there has bem  
too much abridgment of the civic rights 
of employees of the posts and telegraphs 
department. For instance, in the Civil 
Service Conduct Rules, it is stated that in 
matters of election, the employees should 
not tell even their wives for which can­
didate they have cast their votes; other­
wise, they will be punished. Also, they 
cannot maintain contact with other trade 
unions, and working class organisations. 
Moreover, when cases of victimisation 
occur, the employees carmot raise their 
own funds to defend the victimised em­
ployees. Again, when a Union leader, 
President or Secretary of a Union, be­
comes a little active in Union activities, 
invariably he is transferred to some 
other place within the division or even 
outside the division.

These are some of the things which 
have been happening. I would beg of 
the Minister to see that full trade union 
rights arc granted to the employees and 
their civic rights not jeopardised on any 
account. Then there should be democra- 
tisation of the Civil Service Conduct 
Rules. I cannot explain aU these things 
at the moment, but I would just state 
that there has been much complaint 
about the misuse of these rules. I want 
the Ministei: to revise these rules and 
provide proper safeguards and protec­
tion, to the rights and responsibilities of 
the employees in the P. and T. Depart­
ment.

Shrimati Da Pakhoudhury (Nabad'* 
w ip): In the modem world, I think 
Communications is thd* most essential 
thing in life. Without Communications, 
administration, defence, civil life itself, 
becomes impossible. The Communica* 
tions Ministry and the departments have 
achieved overwhelming results in ^ is  
respect. We congratulate the Ministry 
for the status it has built up for itself 
and India in the international field, and 
we are proud of the Ministry and the 
Communications Minister.

We have achieved all this. That is 
quite true. But after all, we have achiev­
ed closeness to the world through civil 
aviation through a certain amount of 
risk also. Twenty-four accidents during 
a year is not a low figure. That means 
two accidents a month. What steps are 
being taken to ensure more safety t  
Have the aircraft repairing units been 
kept up-to-date? There u s ^  to be re­
pairing units that were run as private 
concerns. Do Government repair the 
aircrafts entirely or do these private en­
terprise also do a certain amount of
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Tepairing? In that case, what steps are 
taken to ^ u r e  the training and standard 

the mechanics who are associated 
with these repair shops ? I hope the Mi­
nister will look into this so that the 
number of accidents may be minimised.

I would like to bring a few pcnnts 
about the airlines to the notice of the 
House. Air hostesses in the Airlines Cor­
poration have been suddenly grounded 
and degraded. Those who were getting 
Rs. 310 will now be required to take 
Rs. 224, all allowances inclusive. When 
the women have been giving excellent 
service, there seems to be no cause why 
this should have been done. There has 
been no fault on their side. I appeal to 
the Minister to look into this question. 
When you realise that they had been 
working on a certain scale, you wiU un­
derstand the devastation that has come 
into the homes of many of these air 
hostesses. These women have taken up- 
service because they have been in dire 
need to maintain their families, to^ook 
after their children—many of them have 
invalid husbands. May I appeal to the 
Minister to see to it that the pay-scale 
is revised ? Not only have the pay 
scales been brought down; they have 
been degraded from grade V to grade X. 
I do not understand this at all, and I 
hope the Minister will take up this ques­
tion sympathetically because it is very 
vital question for them. I wish he could 
see the disruption caused in those homes 
when these cold orders are just passed 
from the top. Just see what she has to 
do. She sends her children to school. 
Now the children will have to be taken 
out becauM she cannot afford the same 
type of school. That spoils the career 
of the children. -The treatment of an 
ailing husband may have to be discon­
tinued ! 1 hope the Minister will go into 
this fully. If only the homes of these 
people are visited, it will be realised 
what really are the implications of the 
orders which seem easy and cold on 
paper, but are very vital and difficult 
when applied to the people concerned,

I find from the report that the sum 
being spent on building facilities is Rs. 
32 lakhs. I hope some of this money 
will be utilised for the smaller district 
town post offices. Small district towns 
Sir, seem to be left outside of every 
land of consideration. The Municipah- 
ties are bad, roads have not been deve­
loped, and the district towns have not 
got anything except the post offices 
w h i^  brings a certain amount of relief. 
Some of the post offices were built 25

or 30 years ago, meant to accommodate
6 or 8 people; but now owing to the 
increase of activity, they accommodate 
25 to 30 people. The conditions there 
are terrible; there is no kind of wash­
ing arrangement; there is no kind of 
lavatory arrangement and the furniture 
is broken and delapidated. I hope the 
hon. Minister will visit the post offices 
at Krishnagar, Nabadwip and Shantipur 
and he will get an idea of exactly what 
I am saying.

About the Airlines, I wanted to bring 
to the notice of the hon. Minister an­
other point also, with reference to the 
Skymaster night services. There arc 
two seats rigM in front that are cover­
ed by luggage and a nice blue blanket is 
put over them. There are 3 seats on one 
side and 2 seats on the other. I do not 
say that ladies should be given reserved 
seats but for night travelling in the 
planes, a part of the higgage could be 
moved to one side. I think the ladies 
would prefer to sit with some luggage 
by their side rather than sit along' 
with-----

Shri M. S* Gompadaswamy : Not wifh 
other ladies ?

Shrimati na Palchoudhory; There 
may not be two ladies always and lug­
gage is preferable to a strange man.

Shri M. & Gnrupadaswamy: Men are 
worse than luggage!

Shrimati Ila Palchoudhmy; Very 
often men are better than luggage but 
not when travelling by n i^ t  on the 
plane.

An Hon. Member: Very unchari­
table.

Shri K. P. Tripathi: Men are chival­
rous and women are timorous.

Shrimati Da Pakhoudhiny: I would 
also like to bring to your notice that 
the R.M.S. Division should work in 
close co-operation with the Railways. 
Otherwise, the efficiency of the depart­
ment is lost. I understand that the 
R.M.S. Division is going to be moved 
from Calcutta to Bihar. I hope the hon. 
Minister will realise the difficulties. 
Particularly when vacancies are advertis­
ed, I hope he will see that they are ad­
vertised both in the Bengal and the Bihar 
papers at the same time so that candi­
dates from Bengal may have a chance 
to apply also.

Shri K. P. IVipathi: What about other 
places like Assam?

Shrimati Da Pakhoudhinry: I hope 
they will put it in the Assam papers as
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[Shrimati Ila Palchoudhury]
The hon. Minister is remembered 

everywhere for his infinite sympathy. He 
will agree with me that when there is a 
case of theft or when there is a case 
of suspected theft, the law must take its 
own course. But surely a person should 
not be beaten and detain^. I know of 
a case where a man was beaten and he 
bled and the hospital has found inju­
ries on him. It is up to the Government 
and the Department to look into matters 
of this kind. We Sir, are not living 
in barbaric times and I hope an enquiry 
will be made. It was in Emakulam that 
it was alleged that there was some theft 
of copper wire and a man was arrested 
and detained. It was also found that he 
was beaten so severely that he became 
ill. I hope Government will take note of 
this and see that a blot such as this 
does not remain on our own national 
Government.

Recruitment to the Territorial Army 
is a thing which 1 also want to bring 
to the notice of the hon. Minister. There 
have been about 250 resignations from 
tfie Calcutta P. & T. Department. It is a 
small number considering the number 
that has been recruited. These resigna­
tions have been from women. They 
were never told when they were recruit­
ed that they will have to go to one 
month’s camp; and they find it very 
inconvenient to go out because of the 
social conditions of Bengal. Today for 
a girl to go for a month’s camping in­
volves ^e a t diflSculty and I hope the 
hon. Minister will accept their resigna­
tions because they have been faced with 
a social problem and the girls will in 
many cases be faced with real hardship. 
There are a few men also who have ten­
dered their resignations but their num­
ber is small. They have done so because 
of some domestic difficulties such as an 
old mother being ill at home or some­
thing like that. They have given their 
resignations and I hope the Department 
will see that their resignations are ac­
cepted. Unwilling volunteers are a con­
tradiction in terms. This Territorial 
Army Sir, is a voluntary body and you 
cannot have people who do not want 
to serve there. Moreover, enthusiasm 
for the Territorial Army would also be 
in danger if the people who are recruit­
ed are not given ranks according to 
their ability. Officers automatically get 
ranks but the others are not very often 
given the ranks which they deserve. This 
Territorial Army is the second line of 
def«ice and the ranks there must be 
according to the ability of the person. It

does not matter what his pmition is ta  
civilian life. This Army is going to func­
tion in a state of emergency and we have 
to give recognition to people who are 
really efficient in that sphere.

Coming to the P. Sl T. employees 
themselves, I may say that the depart­
mental rules should be registered. Now 
the rules for recruitment, promotion etc. 
are not statutory; as laid down in article 
309 of the Constitution they should be 
passed as an enactment.

Secondly, the grant of casual leave is 
becoming almost impossible for the 
P. & T. workers. It is already an under­
staffed department and particularly, the 
telephones are essential services. Even 
though the post office people get a holi­
day, the telephones people never get one. 
If anybody wants casual leave there 
must be somebody to work overtime. If 
that is not done, naturally, the result is 
that casual leave is not given. A man 
has to go and get a doctor’s certificate if 
he wants casual leave. He goes to the 
doctor and pays him annas eight and 
gets the certificate.

An Hon. M ember: Rather more.
Shrimati Da Palchoudury: Rather

m ore; then it is still worse. A case in 
p^jnt is this. A man wanted to get mar­
ried and he wanted casual leave. He 
had to go to a doctor and get a certi­
ficate ! The department knows it yet 
nothing is done to rectify th is ! I think 
it"is most undesirable.
[M r , D e p u f y - S p e a k e r  in the Chair]

Then about the P. & T. staff who have 
to come to their work from a distance 
within a radius of not less than 5 miles 
from their places of work : They have 
to get to their offices which are some­
times at great distances. Tliey must be 
given some sort of conveyance. Take the 
case of a place like Delhi where the ques­
tion of conveyance is very very acute. 
They cannot go to their places of work 
unless they have some sort of convey­
ance. They used to have conveyance b ^  
fore but it was suddenly withdrawn. I 
think there is some stay order at the mo­
ment and I think that order is still there, 
I hope you will let it stay. If they have 
to go to the Ridge Radio Station, which 
is 12 or 14 miles away, they must have 
some conveyance.

About the Territorial Camps I would 
like to suggest one thing. In these camps 
they might be given trainii^ in cycling 
and riding. You will find far more re­
cruits from the P. &T. If you do th a t 
Many of them entered with the hope 
that they would get this training. I hope
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GoYemment will consider this and see 
that training in cycling and riding is 
given—not only to men but also to wo­
men.

I again congratulate the Ministry for 
all that it has achieved. It has made 
every Indian feel proud of what the 
Communications Ministry has done. 
Their staff from the highest to the low­
est  ̂ is to be truly admired. It can be 
sincerely said of the P. & T. staff that 
“never was so much owed by so many, 
to so few”.

An Hon. Member: Especially Shri
Raj Bahadur.

Shrimati na Pakhondliaiy: It is quite 
tru e ; it is as true of the Ministry of 
Information and Broadcasting as of the 
Communications Ministry that they act 
on the same principle.

^  ^  I
Shri Keshavaieiigar (Bangalore

—N orth): I rise to oppose the cut 
motions deemed to have been moved by 
my hon. friends opposite and in support 
of the -----

Mr. Depaty-Speaken Why deemed; 
they have been moved.

Shri Keshavakngar: I correct myself 
. . . .  cut motions moved by my friends 
opposite and support the Demands plac­
ed before us under various heads. \ ^ l e  
doing so, I have no hesitation in giving 
the devil its due by tendering my hearty 
appreciation of all the good achieve­
ments that the Ministry has___ {Inter­
ruption.) They hav? done that devilish 
task, a task which can only be done by 
a devil—I cast no aspersions at all,

Shri M. S. Gompadaswamy: Who is 
the devil between the two?

Shri Keshavaiengar: Naturally, the 
one opposite me.

Shri Raj Bahadur: Sir, although it is 
in lighter vein it is becoming too per­
sonal now.

Shri Keshayaiengar: I would be the 
last person to refuse to appreciate the 
good work that has been aone by the 
Ministry on such a large scale. 
One thing that strikes me and which I 
appreciate heartily is the effort and en­
deavour made by the Ministry to carry 
this useful service to the nooks and cor­
ners of our country, to the distant vil­
lages, in spite of the fact that there was 
a deficit or loss incurred even to an 
extent of Rs. 1,000 per annum in the 
ease of the most backward villages. Na­
turally, a  ̂ a pioneering effort, one must

appreciate this. Even th o u ^  I have not 
had the experience of the identical tyjpe 
that my hon. friend from Bhopal had in 
being a postmaster of an experimental 
post office— ând the experiment seems 
to be very successful in his case— have 
had personal exi^rience of the results of 
a post office going to a village. 1 have 
known in a village in the Mysore State 
in Tumkur District, by name Shudde- 
kunte, a post office was carried over 
there in spite of the fact that there was 
some deficit or loss in running i t ;  it 
was a village having about a thousand 
persons. I have had tens of letters from 
those villagers in hearty appreciation of 
the little service that has been rendered 
to them. That village pays, as 1 know, 
an assessment of nearly  ̂ Rs. 2,500 to the 
Government. What is it that the villag­
ers are having in return ? Except for a 
half-starved schoohnaster, there is noth­
ing else from the Government side. This 
kind of useful service rendered in that 
village has been immensely appreciated. 
Our countrymen are very good, sincere 
and honest and they heartily appreciate 
us if only we are on the right path.

I am very happy—and I may be par­
doned for the repetitions that I have 
made in this regard— t̂hat this effort is 
made by Government, This effort must 
certainly be increased and not in the 
least deteriorated in any manner. Eighty- 
five per cent of our countrymen live 
in the villages and we cannot take to 
their homes railway lines, and this is 
one kind of service that we can carry 
to their very doors—at least one village 
out of every ten. I am happy to see from 
the reports and summary furnished to us 
that we have established not less than
30,000 village post offices ever since the 
achievement of Independence. This 
is certainly not a little achieve­
ment and it warrants every kind of 
appreciation on our part. If I could 
make a suggwtion on this point, I would 
say to the i)epartment that the mobile 
post offices that we are having in some 
of the cities in our country have been 
rendering very useful service. I am one 
of those who feel that these mobile 
post offices must find their proper and 
due place in the village parts ; they could 
easily connect the different post offices 
situated between several villages and in 
that way serve the villages that they 
come across with. In that way the most 
useful service could be rendered by the 
mobile post offices if only we are able 
to take them to the countryside. I would 
Kke to appeal to the Minister and to my 
friends that at least by way of an ex­
periment they should launch a scheme



3365 Demands far Gre^s 22 MARCH 1956 Demat^ls for Grants

iShri Keshavaiengar] 
for taicing the mobile post offices to the 

in however small a manner it 
may be, and one or two such experi­
ments could be conducted there. The 
moment the post office goes to the vil­
lage, our villagers will certainly have 
every kind of inducement. I feel that the 
post office apart from rendering the ser­
vice of communication, will also help 
our country by way of small savings, by 
way of national plan certificates that 
have been issued in the denominations of 
Rs. 5 and Rs. 10. We have been seeing 
from the reports that we have already 
about Rs. 14 crores collected in that 
rnanner. And we could easily increase 
this sum if only we give them the faci­
lities to contribute. In that way also this 
service of communication in the villages 
win'enormously help our villagers and 
will throw open the whole outside 
world to their outlook.

Last year when I happened to be in 
Denmark, I took the opportunity to visit 
some of the villages there and live in 
some of the farm-houses. I could see that 
almost every farm had a telephone, and 
it was certainly a matter of very great 
convenience for the purpose of carrying 
CHit the daily duties of the farmers. 1 am 
very anxious to see why we cannot take 
this kind of service also, if not to every 
village, at least a group of villages 
nearby, This is a matter which requires 
very careful consideration on the part of 
the Department. 1 would like to know 
why we cannot take this relief also to 
our countrymen in the villages. I am sure 
it wiH also be a very fine source of 
revenue as well, and we need not have 
any hesitation in that regard.

We have been seeing of late several 
police parties or groups using somt 
mechanism for the purpose of convey- 
kug the oral messages by wire. I am one 
o f  those who feel why we should not 
make use of this kind of apparatus for 
the purpose of providing our country­
men in the villages the facility of tele­
graphs as well. This kind of apparatus 
can very easily convey the oral mes- ’ 
sages to the nearby telegraph station 
^ d  hence onwards the telegram can 
reach its destination in the usual course. 
If it is possible for us to carry this re­
lief as well to the countryside, it will be 
a very great effort and a very laudable 
effort, on the part of this Ministry.

Now that I am dealing with matters 
connected with telegrams, my mind goes 
immediately to the new feature introduc­
ed by the Ministry, particularly, the one 
ccmnected with the Ifindi script for

regional languages. It is a matter of 
very great happiness for us to see that 
this national language is brought into 
play in our eveiyday life more and more 
throughout the length and breadth of 
this country. This effort will certainly go 
a very long way in that direction. I 
would Uke to say that this matter has 
to be tackled in a definitely decisive 
manner. No doubt 1 appreciate the fact 
that the Hindi script has been introduc­
ed for the regional languages, but I 
would like to suggest also that we may 
go a step further and see why we can­
not reduce the rates for the telegrams if 
they are sent or issued in Hindi script 
That would give quite an extensive en­
couragement for the people to use the 
Hindi script.

I am not satisfied with the increase of 
about 3,500 telegrams booked in the 
Hindi script over last year. I am sure 
this small concession that we may allow 
in respect of telegrams issued in the 
Hindi script will certainly not involve 
the Government in any loss. We need 
not have any apprehensions in that re­
gard, because I expect that it will be 
put into greater use by the people and 
thus the increase in the number of tele- 
granas that we may receive will outweigh 
th^little loss that we are likely to incur 
by introducing this measure.

I heartily appreciate at this juncture 
the effort made oy our Ministry m intro­
ducing the Hindi Sanchar Karyalaya. It 
is a very wonderful thing. It is done with 
plenty of imagination. I have been seeing 
on almost every page of this ^ k  that 
the difficult words in the Hindi langu­
age which we could not understand have 
been translated in English. That very 
greatly facilitates easy reading and 
spread of the Hindi language. I tender 
my hearty congratulations to this Minis­
try on its efforts.

There is another feature in the re­
port. Night classes are opened to en­
able the employees of this department 
to learn Hindi language. In tnis con* 
nection, I would like to suggest that we 
must be in a position to offer a further 
inducement to the employees to learn 
Hindi language. If my Minister friends 
are pleased to accept a suggestion from 
me, I would suggest that a specific time 
may be fixed after which an examina* 
tion may be held. If every employee 
were to pass that examination within 
that prescribed period, he may be given 
some promotion as a kind of a special 
reward for having passed the Hindi exâ * 
jnination. If you do that, you wiH se^ 
how the employees come m thousands
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to p a s  thia gTaminatinn {qi*. the gmall 
promotion that they are likely to get on 
account of the passing of the examinii- 
tion in Hindi language. We can also 
prescribe for those employees who come 
from Hindi territories and who know 
Hindi an examination in any other re> 
gional language. If they also took tiie 
trouble of passing that examination, they 
would also be entitled to similiar promo­
tions. In that way, a very great fillip 
could be given to the spread of Hindi 
language to making it occupy a proper 
place in our activities.

About a year back or a little earlier 
than that, I made a reference to certain 
concessions. Facilities should be afford­
ed to Members of Parliament who want 
to travel by air, particularly to those of 
us who are coming from far off regions, 
about 2,500 miles away without any loss 
to the Government We can pay the dif­
ference between our pass and &e actual 
fare just as we are travelling by air- 
conditioned class after paying the dif­
ference. I have , had a talk with Mr. 
Shankar, the Chairman of the Corpora­
tion. He h a i no difficulty in introducing 
that system. I cannot see any difficulty. 
We call ourselves a welfare State and if 
my Minister friends are not in a position 
to attend to the welfare of their own 
Members, I really do not understand 
what we are going to do.

I have got a few matters so far as 
aviation is concerned. I heartily congra­
tulate the Ministry for having acquired 
about seventeen aircrafts of various 
types. I do not agree with my hon. 
friend from Mysore on the other side 
when he was complaining about the 
conditions of the aircraft. Evidently, he 
has never travelled in them. He was one 
of those who refused to travel with me 
the other day to Bangalore.

Mr. Depnty-Speaker; The hon. Mem­
ber’s time is up.

Shri Keshavaiengar: Anyway, I am 
happy to record my appreciation of the 
very good services that are being ren-IJWA T AWWkJ uiai,
dered by our officers in fordgn countries 
particularly in attending to the needs 
of Indians that go there. We are being 
attended to in a much better manner 
than in our embassies themselves. 
I was informed by the employees tlwra 
that the women employees in these 
liTanches are debied the usual' conces­
sions that are afforded to them for tra­
velling once a year, to their homes, in 
Ibis particular context, to India. It ap­
pears the other international airlines

allow similar concessions and our Gov­
ernment also allows f&e same concession 
for a husband when he goes with his 
wilFe but it is denied to the wife when 
she wants to go with the husband. We 
should not make this distinction in sex 
so far as our employees are concerned.

Mr. Depoty-Speaken Now the hon. 
Member should conclude after getting 
these concessions. His time is u p ; he has 
taken one minute more.

Shri Keshavaieiigar: I crave your In­
dulgence for one minute more. I have 
got a few words to say about the em­
ployees* union. That is a registered as­
sociation under the Trade Unions Act 
but the rules that arc applicable to them 
are the civil service rules.

Mr« Depnty-Speaker: His time is up,

Shri Keshavatengar: Perhaps it would 
become necessary for us to appoint a 
negotiating machinery for the purpose 
of deciding this factor and I very eager­
ly look forward to that. I think the only 
obstacle in the way is the crowd of 
cers to my left in the official gallery. 
They have not changed their outlook at 
all. I would like to suggest that they 
should be given the proper status and 
we can talk across the table as equal 
partners and come to an understanding 
so far as the inconveniences to the em­
ployees are concerned. There are other
details and I have no time to go into
them.

^
i  I ^  ^

^  ^  TO [

«PTt
jrfTOTT w rP T  ?fhr 

^  '( t e  TOTT t
^  ^  ^  t  

^ vtW +IH
1 1  w  ^  ^  ^  ^  ^  ^

I  «fk ^  ^  ^  ipTRRT 
( 4><r̂ r<) m  #

^  ^  ^
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^  t  WfT #  ( f w ^ )  #
^  I ^  <n^ ^  ^  v fh ft
^  ^  ^  #  f w t  ^  I  I

2 P.M.
arsR- ^  ^

^  # t ’5TT0 Ef̂ nmr # ?fk  ̂ ?tto <n»î > 
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^  ^  'S P T^ I

: SRTTO W  ^
^  T ^  t  »

%5 fim : ^  ^
^  ^  W  «TT
^  ^  iT-«TOwf r f e  (3pft^) ^

^  ^  t  I ^  ^
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5?PT #  TOTT f  I

Shri U. M. Trivedi: Mr. Deputy-
Speaker, the subject of Posts and Tele­
graphs Department is one in which prac­
tically every Indian is interested and 
Shri M. S. Gurupadaswamy and 
Shrimati Maniben Patel voiced the feel­
ing of the common man, the common 
man in the streets of India, that we are 
feeling a lethargy which is progressive­
ly increasing in the Postal Department 
Many of the complaints made by Shri­
mati Maniben Patel are very correct and 
1 can say for the information of the hon. 
Minister, who is from my State and I 
have a right to tell him also, that___

Shri Raj Bahadin': I and you both 
belong to India.

Shri U. M. T r iv e d i:___ the phono­
gram service in Eastern Court in New 
E)elhi is hopeless. It is ‘hopeless*, there 
is no other word for it. You cannot wait 
at the telephone for 40 minutes to send 
a phonogram; in 40 minutes a telegram 
would reach its destination and get deli­
vered. Here for 40 minutes you have 
to wait at the telephone to send a pho- 
nograni. I would suggest one thing. If 
you think it right, transfer the whote of 
the Delhi staff to Bombay and get the 
Bombay staff here. In Bombay you can 
send a phonogram in 3 minutes. In Mad­
ras you can send it in 2 minutes. What 
has happened here at the Centre, here 
in Delhi? Why it takes 40 mmutes? 
Sometimes we can hear the talk of the 
people who are receiving the phono­
gram. They sometimes say—this being 
tai Impersonal mat ter— ^

«rFT i” Th«ii go 0“ *
w  ^  ?

^  ^  ^  T̂PIT V*
What is this going on? Is this the way 
in which this machinery should work? 
Please look up. It is not with a view or 
a desire to criticise the Postal Depart­
ment that I say this. It is only with a 
view to bringing greater efficiency in 
our administration that I level this small 
charge against this Department

May I tell you. Sir. how your Postal 
Department works ? I have got here— 
and I should like to lay it on the Table 
of the House—a letter addressed to— 
the gentleman to whom it is addressed 
happens to be my son—Shri Bhanu Pra­
sad Trivedi, Jaipur. It is all printed, 
there is nothing in writing. This wrap­
per shows that it goes not to Jaipur, 
being posted from Lucknow, but it goes 
to DLO, Lahore, to a foreign country to 
find out where Jaipur is. Does it show 
your efficiency ? I will leave it here.

Therefore, before we talk of efficiency 
that we are achieving we must probe 
deeply where we are going, whether we 
have actually p ro g re s^  very much or 
not.

The third complaint which I hear and 
which I have been hearing is this. My 
friend Pandit C. N. Malviya said that 
censoring is carried on clumsily. I do 
not know. Dr. Mookerjee also once said 
that it is so clumsy that a love letter 
supposed to be written to a certain per­
son was enclosed in his envelope and ^  
other communication addressed to him 
was delivered to somebody else. I have 
not had the misfortune of having the 
same experience but I have experienced 
one thing. As a lawyer I do get com­
munications from my clients. They do 
not reach me in time. They do not readi 
me in time only on purpose— Î doubt; I 
do not know. It is left to you. Because as 
a lawyer I know that there is no law by 
virtue of which you can seize letters. 
Unless a spm al order is made by the 
District Magistrate before whom any al­
legation of criminal offence is made no 
postal articles can be seized, no envel­
opes opened, no correspondence read. 
This is what the ordinary etiquette re­
quires. This is what the law says. Ther^ 
fore I am not prepared to believe that 
a censoring is going on although I am 
told and I have very reliable informa­
tion that it goes on. When a gentlemaq 
of your own party like Pan^t C, N. 
Malviya says that it is there, it is higli 
time that you look into this surreptitiouB
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fShri U. M. Trivedi] 
activity of the police in which yoa be­
come accomplices and co^nspirators. 
This should be put a stop to.
, Some of our friends have criticised 
"our air services I have the misfortune 
of having travelled in these air services, 
and I have been travelling since 1938, 
I am not one of those of whom Shri 
Keshavaiengar can say that they have 
not travelled in the air. So, I w o^d ask 
Shri Keshavaiengar to take my friend 
Seth Achal Singh and Pandit 
G. B. Pant and the hon. Mi­
nister Shri Raj Bahadur to the 
airport and ask them to go and sit 
in any of the Heron aircrafts which the 
Government have got. Go and sit and 
find out whether you can get into tiiat 
aeroplane at all. Do you think that only 
small-sized people like Shrimati Renu 
Chakravartty or Shri Gurupadaswamy 
should travel ? We want bigger-sized 
people also to travel by air, and the 
aeroplane should be such as to allow 
them free movement in it.

Mr. Depnty-Speaker: Hon. Member 
also obviously had some difficulty.

Shri U. M. Trivedi: My difficulty
was not so great as that of the hostess 
who was serving iis. Every time the poor 
girl has to wriggle in and wriggle out. 
Indeed it is a particular type of exercise 
that one has to do to go from one end 
to the other. The pilot has to attend to 
his duties. There is no co-pilot. The poor 
radio officer has to keep standing. He 
has no sitting accommodation. Who 
purchased these Herons? God alone 
knows. I do not know what punishment 
should be meted out to the officer or the 
officers concerned who initiated this 
purchase.

Very recently, on the 5th of this 
month, a very nasty accident would have 
taken place and it would have blacken­
ed the face of our Government had it 
not been for the alertness of the pilot 
who discovered a rupture in the rudder 
and had to forcibly land the aircraft 
within ten minutes of having taken to 
ffight. All the 14 passengers would have 
been killed. Such things are happening. 
When you enter these planes you 
get throbbing of the heart; you get pal­
pitation; and you are allowing such 
passengers to travel at the risk of their 
ives! Is it safe travel? Scrap them off. 
They are not worth it. Life is much 
more valuable than Rs. 10,000 or 
Rs. 20,000 which you may pay for it 
under the international arrangement I 
would, therefore, suggest that you should 
make haste to scrap the Heron aircraft

When I am at this point, I  mu^t say 
that the postal service which is being 
arranged through this aircraft idso re­
quires to be looked into. You carry mail 
from here to Jodhpur in an aeroplane to 
be delivered there. But from there—the 
airport— în what vehicle do you carry 
mail ? You have no vehicle. It is carri­
ed on the head. The man has to carry 
a headload or headloads and walk three 
miles without being helped or guided by 
anybody. There is no motor van even 
to carry the mail for three miles. The 
man has to walk with the headload for 
three miles, which may take an hour» to 
reach the post office.

Shri Raj Bahadur: My friend is hope­
lessly misinformed.

Shri U. M. Trivedi: I may tell you— 
I am so well-informed—that you have 
ordered a motor van after I made the 
complaint. It is not yet ready and it 
has not yet been given.

Shri Raj Bahadur: I can assure my 
friend that the mail was never carried 
as a headload. It was being carried on 
a cycle and the average weight of the 
mail is only one or one and a half 
maunds. The distance between the aero­
drome and the town is only three miles.

Shri U. M. Trivedi: I am talking of 
three miles only. I am very glad that 
the hon. Minister has the courtesy to 
admit that it was being carried on cycle. 
One to one and a half maunds of mail­
load is carried on cycle and you are 
making this assertion before this House.

Shri Raj Bafaadnr : I hope the hon. 
Member wUl have the courtesy to say 
that it was not carried on the head.

Shri U. M. Trivedi: I say it was being 
carried on the head. I saw it with my 
own eyes and so 1 am not going to dis­
believe my eyes.

Mr. Deputy-Speaker: The bicycle
might have gone out of order and so 
the mail might have been carried on 
the head.

Shri U. M. M v e d i: Well, to suit his 
convenience, the cycle might have gone 
out of o rder!

Mr. Depnty-Speaker: Both the hon. 
Members can reconcile themselves.

Sfari U. M. Trivedi: Well, I agree.
There is another important feature to 

which I shall draw the attention of the 
hon. Minister. That is about the ques­
tion of recruitment. Some hon, Mem:- 
bers also have spoken about it. I have got 
the mevances of the people from my 
district, or rather, from my State. R ^  
cruitment of about 570 clerks was car­
ried out in the Rajasthan circle only
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about twelve months back. Out of this, 
people from Delhi, Jaipur. Pujjab. etc., 
wCTe in the largest numbers. They were 
b ru ite d , and there was not a s m ^  
man from my own dismct of C ^ o r  
or from Mandsaur or R a t l^ .  ^ a t  
happened? Are we all duUards h i ^  

and are aU the jntelhgent p e ^  
pie concentrated in the North ? 1 should 
say that this is a grievance which re­
quires to be looked into. They are p ^  
pie who are not in touch with the 
Centre. The Centre is too much for 
them, those people who do not speak 
your lingo even. We cannot get into 
touch with the Centre. The Minister, 
coming from my State, should at least 
show this much consideration, of a fair 
and square deal, to those who come from 
Rajasthan and Madhya Bharat States.

Pandit C. N. Malviya; No discrimi­
nation.

Shri U. M. Trivedi; I do M t want 
any discrimination..! want a fair deaL 

Shri Raj Bahadur: Please change the 
Constitution. Then I can do it.

Shri U. M. Trivedi: I do not want 
that. I agree if you say that it should 
be given on merits. Do it on merits, but 
do not have political pulls and have 
others. Do not allow others to have dif­
ferent types of pulls.

Mr. Deputy-Speakcr: Hon. Member’s 
grievance is that perhaps it ŵ as not done 
on merits. But he cannot claim that 
those districts should have representa^ 
tion.

Shri U. M. TrivediJ I do not for a
moment claim such representation. B ^
I say that those districts do not consist 
only of dullards,

Shrimati Rena Chdcnvaitty: Not 
from yours, but it is from Shri Raj 
Bahadur's constituency.

Shri U. M. Trivedi; I do not know. 
But he must look into the problem if 
that is the position.

Shri Raj Bahadur: In the matter of 
recruitment to Government service, the 
Constitution says that there should be 
no discrimination on the grotmds of 
caste, community, creed, sex, place of 
birth and descent.

Shri U. M. Trivedi: I know. That is 
the preamble.

Shri Sarangdbar Das (Dankanal— 
West . Cuttack): Please permit me to 
point out that if not a single individual 
was available in ^ a t  State for the job, 
th^re must be something wrong some­
where.

Mr. Depnty-SpMdur: Perhaps the
hon. Member’s desire is that it should be 
declared, as a backward area or some­
thing like that should be done.

Shri U. M. Trivedi: That is what
they ought not to do.

There is another point about which 
I have already written to the Minister.
It is about the ‘Own Your Own Teli- 
phone’ scheme. I am receiving com- 
paints, and I have received several com­
plaints that notwithstanding the fact that 
monies have been deposited for the last 
three years, the telephone is not given. 
Then, what for have the poor people de­
posit^  this Rs. 2,500? The figures that 
you have given show that you have in­
creased the number of telephones. Is 
there any justification to say that you 
have not given the telephones to th<Me 
who have deposited Rs. 2,500 in cash ? 
You are sitting with Rs. 2,500 with you.
I would request you to look into it, be­
cause it has become a very scandaloM 
thing in Ahmedabad and especially in 
Bombay circle.

Another complaint which we get all 
along in our district is th is: it is the 
lack of postal stationery. Enough sta­
tionery is not available. Receipts are 
granteid on bits of paper, on tom paper. 
What is printed and what is not printed, 
God alone knows. Even the telegraph re­
ceipts are given on such forms, which 
are bits of paper. Forms are not avail­
able. I macte a complaint to the hon. 
Minister Shri Jagjivan Ram. He thank­
ed me very much for having pointed it 
out to him. It was with reference to the 
post and telegraph office at Degana. Un^ 
fortunately, six months later, I had to 
go to that place again, and I found that 
the same complaint was still persisting, 
notwithstanding the fact that some fo rm  
were supplied when my f irs t complaint 
was made. It is time that instead of 
serving only Delhi, Calcutta, Madras 
and Bombay, you tried to serve the 
poor people, and indeed we should try 
to serve poor oeople for whom we 
stand here and whom we represent.

There is one other thing to which I 
would like to draw the pertinent atten­
tion of the hon. Minister. I had brought 
it to his notice even in my previous 
speeclies on the Posts and Telegraphs 
Demands. We have got an arrangement 
in England by which the R.M.S. van 
picks up mail all along the line from 
every station whether the mail stops 
or not and drops mail at every station 
whether the mail stops or not. The ar­
rangement is very simple. Why not ii^ 
troduce that arrangement? We are not
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[Shri U. M. TrivodiJ 
nmning air mails all along the places 
where the Frontier Mail or Calcutta 
mail or whatever it is runs. Air mail 
service is meant only for the Allahabad 
people, Banaras, Bombay, Nagpur, etc., 
people. What about us, who are living 
in between? The aeroplane flies over 
us. It goes away. The Frontier Mail 
p a s ^  through our territory ; yet the 
mails are not dropped and mails are 
not picked up. It is a very easy device. 
In this 20th century, when half the cen­
tury is gone, it is high time that we 
should open our eyes about this and 

. adopt this device. This was introduced 
in England about 30 years ago, and it 
is working nicely and eflficiently. We 
should have it here as soon as possible.

I should like to make a few remarks 
about the lethargy in setting up tele­
graph offices in my constituency. A big 
promise was made. It was written in this 
ix>ok; it was written in the other book; 
for three years, I have been reading 
that the Government is trying its level 
best to have telegraph offices at every 
headquarters of tehsil and every head­
quarters of sub-division. Leave aside 
tehsils; I am talking of a sub-division. 
A letter was written to me promising a 
Telegraph Office in Begun, in October 
1953. October 1954 is gone and also 
October of the year 1955 is gone. We 
are in 1956. Still the telegraph office 
at Begun is not there. With great res- 
p ^  to you, I submit that the hon. Mi­
nister may take stock of the situation.
I do not want any favouritism. I want 
what is right, and what is justly deman­
ded. The demand is that in my constitu­
ency tplegraph offices must be installed 
in every tehsil and subdivision head­
quarters at the earliest opportunity.

Shri M. D. Joshi (Ratnagiri—South): 
The Communications Ministry is rightly 
congratulated for having done a very 
good piece of work and for having ac­
quitted itself very creditably. I was not 
therefore surpris^ to see a boquet 
thrown to the Ministry by Shri M. S. 
Gurupadaswamy although Shri Kesha- 
vaiengar described it as a devil. He did 
not mean that it was fearful like a devil; 
but that it was doing devilish good work. 
Very good progress has been maintain­
ed during the last year. The number of 
post offices and staff has increased enor- 
jniously. The number of post offices 
opened after August 1947 is 29,000 and 
odd. Today, the number is 51,000. That 
is, indeed a matter of pride that our 
Communications Ministry is keeping 
pace with the Five Year Han and the

strides that the people are making in 
the progress of the country.

They are to be congratulated, again^ 
on the introduction and encouragement 
of the Devanagari script because sdl peo* 
pie coming from the villages and be­
longing to the different languages,—any 
person who has read up to the third or 
fourth standard in his regional language 
— ŵill understand the telegram if it is 
written in the Devanagari script and he 
will not have to seek the help of an­
other man who has learnt English for 
understanding the telegram. Then, I 
have to thank the Ministry—it is a very 
small thing as far as the Ministry goes, 
but it is a big thing as far as my consti­
tuency goes— f̂or having sanctioned a 
water allowance to the members of the 
staff in my district although I have to 
point out respectfully to the hon. Mi­
nister that the post-master at Ratnagiri 
complains that while all the members 
of the staff have been receiving the 
water allowance, he alone has been de­
nied that consideration. I do not under­
stand why that distinction should be 
made. I think this anomaly which exists 
there whatever be the reason, should be 
removed early.

The Postal Department is a commer­
cial department. It must have an eye to 
the income and expenditure. We were 
greatlj^ relieved to find that in the revis­
ed estimates of the current year, there 
has been a surplus of Rs. 2 crores. Wc 
are promised this year only a surplus of 
Rs. 65 lakhs. Perhaps at the end of the 
year, we may be agreeably surprised to 
find a surplus of Rs. 2 or 3 crores. What 
I want to urge for the consideration of 
the Minister is that progress must Keep 
pace not only with the profit made, but 
with the needs of the people. I am com­
pletely at one with Pandit C. N. Malviya 
when he said that eve^  village must 
have a post office; particularly so with 
regard to my constituency, which, I find 
is not included in one of the backward 
areas.

iSirl D. C. Sharma (Hoshiarpur): 
That is my difficulty also.

Shri M. D. Joshi: Wc are in the same 
boat or— t̂here is no bi>at in your con­
stituency—in the same bogey.

On page 16 of the brochure regarding 
the activities of the department, I find 
that two areas have oeen mentioned 
as backward areas prior to 31-3-1955: 
that is the Bhil areas of Bombay and 
Cutch. To this, a new area has been add­
ed to be included in the year 1955-56, 
namely North Canara distnct. I am very 
sorry that neither the hon. Minister Shri
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Raj Bahadur nor the hon. Minister Shri 
Jagjivan Ram has visited my district. 
Stm Jagjivan Ram’s visit schooled for 
the last November-December was can­
celled unfortunately. If they had seen 
my district, they would have been com­
pelled to admit that it is one of the 
most backward areas so far as commu­
nications are concerned. It is said that 
my district is one of the most forward 
so far as education and other things are 
concerned. So far as intelligence is con­
cerned, we are being congratulated. 
But, so far as communications are con­
cerned, it is one of the most backward 
districts. Our Government has recognis­
ed the North Canara district which is 
my neighbouring district as a backward 
area. Unfortunately my district is class­
ed as one of the forward districts with­
out having the advantages of a forward 
district. My district is a long strip 250 
miles in leng^ and 40 miles in breadth. 
The 20 miles broad strip along the 
west coast in my district is provided with 
all facilities because it was easy to give 
facilities there. The other 20 miles arc 
mountaineous. West of the Sahyadri, a 
long strip 200 miles by 20 miles has no 
facilities whatsoever. A letter posted in 
Bombay reaches the villages in the 
mountaineous regions after 8 or 10 days, 
even though nominally there are two 
deliveries every week because the beats 
of postmen are so arranged that it is 
impossible for the postmen to reach the 
distant outskirts. The area of the district 
is 250 miles long and 40 miles in width 
and has a population of over 17 lakhs of 
prople. The adjoining area of Colaba 
district has a population of 10 lakhs of 
people. My district contains 1,600 vil­
lages and Colaba district has about 900 
villages. These 2,500 vilages in all are 
served by only 300 postmen. Will you 
believe that ? How can 300 postmen 
cope up with this tremendous work? 
The postal authorities in my district, say 
it is simply impossible. Of course, they 
cannot complain. They say it is impos­
sible that our district can be served 
adequately with this poor, inadeauate 
army. However, it has continued from 
time immemorial, I do not know from 
what time, but I think the arrangement 
has continued for the last 50 or 75 years 
and no attention is being paid to this. 
It is therefore that I deplore that my 
constituency has not been visited by ei­
ther of these two Ministers. I request 
them-----

Shri B. D. Pande (Almora Distt.— 
North-East): Did you send them an in­
vitation ?

Shri Raj Bahadur: 1 must offer a
clarification. The hon. Member never 
a^ed  me to do so. Otherwise, 1 would 
have gladly complied with his wishes.

Shri M. D. Joshi: All right. If an invi­
tation is at all necessary, I openly ex­
tend an invitation on the floor of th« 
House and I hope that the hon. Mi­
nister will pay a visit now.

Mr. Depnty-Speaker: Would not that 
be discrimination again if he does not 
extend the invitation to others ?

Shri M. D. ; If they aU belong 
to the Communications Ministry, cer­
tainly.

Shri D. C. Sharma: All the Members 
present.

Shri M. D. Joshi: We are told that 
there are regional committees for the 
posts and telegraphs department. Before 
I read it in the report, that there were 
these committees, I never knew there 
were such committees.

Sardar A, S. Saiga! (Bilaspur): There
is.

Shri M. D. Josiii: Certainly there 
must be a committee, because the report 
does not state falsely. There are com­
mittees, but we do not know who the 
members are. I leam now on enquiry 
that a member from Bombay who has 
had no connection with my region is 
appointed as a member representing 
Konkan District What can the poor man 
know who has never visited, or perhaps 
if he has visited at all, has learnt things 
on hearsay? If the postal committees 
are to do their work efficiently and are 
to serve the interests of the people real­
ly, then some representative from the 
district who knows the condition of the 
district must be appointed. I am not 
talking of my district alone, I am talk­
ing of all areas in general.

As for the personnel, I wish to refer 
to the case of the postmen. Nowadays 
they are all educated. Many matricu­
lates or applicants who hiave got the 
school leaving certificates apply, for 
want of a better employment, to be pos­
tal peons or postmen. 1 know several 
cases of postmen who are matriculates; 
and even though they are not used to 
it, they are doing very good work and 
travelling 15 miles, 16 miles per day. 
But even though they have served for 
one, two or three years, new recruits 
are taken, but these postmen who have 
been doing very good work are not 
being promoted to the clerical posts. I 
do not know why that should be so, I  
think that young boys who have been
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[Shri M. D. Josha. 
doing very hard and good work as po®t̂  
men should be promoted to the posts 
of clerks before new recruits are takeQ 
and new recruits asking for employment 
should be first appohifed • ks j>ostmen 
where necessary. 1 think the present 
conditions need to be improved.

I have to place three or four points 
more.

Mr. Depoty-Speaker: Two minutes
more.

Shri M. D. Joshi: I  shaU be as brief 
as possible.

Then I have to point to the way mes­
sages regarding weather are handled. 
The meteorological department sends 
messages about storm etc., but the peo­
ple are not aware of them. In order that 
there should be real benefit for the peo­
ple, the messages must be announced 
and published properly, and for that 
purpose there should be co-ordination 
between this Ministry and the Transport 
Ministry. But 1 have foimd several 
times, that messages of bad weather re­
ceived in the customs offices at several 
places are not properly announced. I 
found in my own place that once sever­
al officials were to travel and were com­
pelled to cancel the journey at the last 
moment because they came to know that 
the weather was bad, but the ordinary 
passengers did not know. I then told 
the officials concerned that they had 
not done their duty in not announcing 
it properly. So, at every port where 
sailing of ships and steamer passenger 
travel is concerned the announcement 
Of meteorological messages should be 
made promptly by the customs depart­
ment.

In my district there was a very con­
venient mode of carrying postal mails 
called the “Mail Guard” scheme. At 
every port postal mails were given and 
taken on the coast line steamers; Every 
steamer had two mail guards to guard 
the mails. Government, for what reason 
I do not know, abandoned that scheme 
which was very convenient for the peo­
ple. What is the result? The steamer 
company which had a contract with 
Goverrmient for about Rs. 4,000 or so 
per month for carrying postal mails has 
now a contract of Rs. 6,000 per 
month causing a loss of revenue 
to Government of at least Rs. 2,000 
per month. Why that new contract in­
volving loss to Government was made, 
who was responsible for it, I do not 
know; but I must say that this is A 
very serious matter because people have 
been inconvenienced and Government

have been put to a loss. When I  made 
enquiries oi the Postal Superintendent 
at Ratnaglri I was told that the coo- 
tract was to last for five years and it 
was just entered into last year or so 
and nothing could be done now. If that 
is so and if a serious loss is caused to 
Government it is a case for investigation 
as to who is the officer who is responsi­
ble for this contract, as to why this con-» 
tract was entered into at all and why 
the old system was discontinued. By the 
discontinuance of this system, the num­
ber of postmen has decreased by at least 
13. That means there has been unem­
ployment for at least 13 employed of 
the lower staff. So, I think it is a mat­
ter for investigation.

In the end I only wish to say that 
communications need to be extended as 
far as possible. Let us not stick to a 
wooden rule such as one post office for 
one village of 2,000 or 1,000, but let us 
look to the needs of the village, the 
situation which the post office has to oc* 
cupy, the area to be served and all those 
other things. I think the Ministry will 
pay its attention to all these factors and 
make this a real public utility con­
cern serving the distant rural areas.

sft q t t  :
^  ^  ^  

^  ^  ^  I  ^  ^
^  WX  t  ^  ^  ^
^  I ,  TfT t  ^  J

^  ^  ^  q t  t ,

f  I ^
^  t  I

r̂r ^  ^  m
?rr ^

I  ^  ^  ^
^  ^  TfT ^  I f

fip iTR ^  ^
'*fl' g ^  ^  Sl^TT
^  ^  ^  ^  ^TTW, ^  ^
fWOT ^  5TTOT ^  ^  ^

WTT ^  f w r r  ^
i  ^
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f  ^  ^ r r s T
( ^ ft^ T T ) t  I ^  ^  ^  i r r i r
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(«ft Wto q f i )

«TT ftr ^  fR R  ^
«rr ^  I ^  ^  ^  ^  5BT5ii

f*nrt ^  
f^R «̂t>l(il ^^RT P̂f>»i ^
^  ^  g

«ft TW : «+lci ?
«ft ^ o  f to  *rri : ?PR ^  ^  ^
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I
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( ^ )  ( ^ )  ̂  Tff q f I  I
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nt»d*fl <a<i *̂r»̂ l, W  ^  ^1^ ^R^HR
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V ^TH g ^  R" 2T̂  5Tft
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?FIT ^  ^  ^  ^
^  ^  ^  ^rnr i
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#3RT =^1^ t ,  fTTir t ,
?fh: V5RT | ,  ^  ^  ^  ^
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 ̂5PT^ 'TT  ̂ ^  ^*ilO
^  ^3rmt I

^  ;j 2tt^  ^  ^  #  e ft q r i T T O T  
lift  ^  ^  ^  ? r f r  ^  t  •
#  ^  trsp ^  ^  ? r n ft  « T R f t  I  ? f t T  ^  I  
i j f ^  I ^  ^  #  4 '  ? T N  #  Ifft  2ft 
^  ^  ^  ^  ?ftT ^  ^ -
^  m ^ R T T  g  I

Mr. Depnty-Speaker: The following 
arc the selected cut motions relating to 
various Demands under the Ministry of 
Communications which have been indi­
cated by Members to be moved:
D eicakd N o. N o . of Cut M otions

5 404 to 414, 721, 722.
6 106, 443, 444, 445, 446, 447,

448, 449, 450, 451, 452, 679,

680, 681, 682, 683, 684, 724, 
725, 726, 727, 728, 729, 730.

7 685.
9 453, 454, 455, 456, 457, 458,

459, 460, 461, 462, 463, 686, 
687, 688, 689, 690, 691, 692, 
693, 694, 695, 6%, 697, 731, 
732, 733, 734, 735, 736, 737, 
738, 739, 740, 741, 742, 743, 
744, 745, 746, 747, 748.

Frequency of air accidents 
Slifi S. L. Saksena: I beg to m ove: 

“That the demand under the 
head ‘Ministry of Communications* 
be reduced by Rs. 100.”

Conditions of service of the postal staff 
Shri S. L. Saksena: I beg to move : 

*That the demand under the 
head ‘Ministry of Communications' 
be reduced by Rs 100.”

Lack o f staff quarters for postal staff 
all over the country 

Shri S. L. Saksena: I beg to move: 
“That the demand under the 

head ‘Ministry of Communications* 
be reduced by Rs 100.”

Failure to open village post offices in 
Naurangia Tinbardha Bazar, Ram 
Nagar Jatha Bazar, Nantar Jangal, 
Kinuerpati, Marar Buildwalia, Khuthai 
Siswania, Deotataha, Eiswa Goeti, 
Niboa and Padrri Bazar in the Deoria 
District of Uttar Pradesh.
Shri S. L. Saksena: I beg to move: 

“That the demand under the 
head ‘Ministry of Communications' 
be reduced by Rs 100.**

Failure to construct a new post office 
building at Golghar or Gandhi Park 
in Gorakhpur City.
Shri S. L. Saksena: I beg to move: 

“That the demand under the
head ‘Ministry of Communications* 
be reduced by Rs 100.”

Failure to provide telegraphic offices 
in Sarfiar Patel Nagar, Nautanwa, 
Lachmipur, Partaval Bazar Bhitauli, 
Maharajganj Tehsil headquarters and 
Nichaul in the Gorakhpur District of 
Uttar Pradesh.
Shri S. L. Saksena: I beg to m ove: 

“That the demand under the
head ‘Ministry of Communications’ 
be reduced by Rs 100.”

Failure to provide a telegraph office in
Chitanni in the Deorria District,
Uttar Pradesh.
Shri S. L. Saksena: I beg to move: 

“That the demand under the head 
'Ministry of Communications’ be 
reduced by Rs. 100.”
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Failure to open sub-post office in viU 
lage Katahri Bazar in P. S. Nichalul of 
the Gorakhpur District, Uttar Frcuiesh. 
Shri S. L. SakBena: 1 beg to m ove: 

'‘That the demand under the head 
^Ministry of Communications* be 
reduced by Rs. 100.”

Failure to open branch post offices in 
villages Dhekhai Banspaar, Gaura, 
Samduarwa Jarar, Pancira Bazar, 
Khutha Bazar Bagapar, Nadua Ba­
zar, Gopala, Rajwal, Mithaura Bazar 
in Tehsil Mahara} Ganj of Gorakh- 
District, Uttar Pradesh. 
$ h riS .L .S a la e iu i:Ib e  g to m ove: 

“That the demand under the head 
'‘Ministry of Communications’ be 
reduced by Rs. 100.”

Failure to open telegraph, telephone 
and post offices in the rural areas in 
sufficient numbers in Gorakhpur, Basti 
and Deoria Districts in Uttar Pradesh. 
5hri S. L. Saksena: 1 beg to m ove: 

“That the demand under the 
head ‘Ministry of Communications* 
be reduced by Rs 100.”

Failure to open telephone public call 
offices in Nautanwa Bazar, Anand- • 
nagar, Biidgeman Ganj, Lachmipur 
Bazar, Campier Ganj, Peppe Ganj, 
Paneira Bazar. Kutha Bazar, Partaval 
Bazar, Patil Nagar, Nichlaul, Dung- 
roopur Bazar, Bhitanli and Mithaura 
Bazar in the Gorakhpur District, 
Uttar Pradesh,
Shri S. L. Saksena: I beg to m ove: 

“That the demand under the 
head ‘Ministry of Communications* 
be reduced by Rs 100.”

Need to re-open the Telephone Public 
Call office at Perambalur in Tiruchi Dis­

trict, Madras State,
Shri Boovanighasamy: I beg to move: 

“That the demand under the 
head ‘Ministry of Communications* 
be reduced by Rs 100.**

Need to open a Telephone Public Call 
office at Jayankodam in Tiruchi Dis­

trict, Madras State.
Shri Boovaraghasamy: I beg to 

tnove :
“That^ the demand under the 

head ‘Ministry of Communications* 
be reduced by Rs. 100.”

Inability of the Government to give 
telegraphic facilities to the people even 
years after the schemes are sanctioned,

Shri Gadilingana Gowd: I beg to
m ove:

“That tli« demand under the 
•head ‘Indian P6sts and Telegraphs 
Department* be reduced by 
Rs. 100.*’

Increase in the Registration fee.
Shrimati Reno Oiaknmartty: I beg to

move:
‘T hat the demand under the 

head ‘Indian Posts and Telegraphs 
Department* be reduced by 
Rs. 100.**

Need to appoint a Parliamentary 
Commission to go into the fiscal policy 

of the department.
Shrimati Rom Chaknmutty: I beg

'to move :
“That the demand under the 

head ‘Indian Posts and T elegraf^ 
D^)artment* be reduced by 
Rs. 100.**

Need for confirmation of employees 
who have put in more than a yearns 

service.
Sirimati Remi Oiakiavartty: I beg to

m ove:
‘T hat the demand under the 

head ‘Indian Posts and Telegraphs 
Department* be reduced by 
Rs. ITK).**

Need to abolish the category of 
Assistant Inspector of Post Offices, 

Shrimati Reno Chakravartty: I beg to 
m ove:

“That the demand under the 
head ‘Indian Posts and Telegraphs 
Department* be reduced by
Rs. 100.**

Need for restoration of P.T.O, conces­
sion to the staff.

Shrimati Remi Chakravutty: I beg to
m ove:

“That the demand under the 
head ‘Indian Posts and Telegraphs 
Department* be reduced by
Rs. 100.”

Need for grant of minimum pension 
not less than the minimum salary re­
commended by the Central Pay Com­

mission.
Shrifliati Renv Chakravartty: 1 beg to

m ove:
“That the demand under the 

head ‘Indian Posts and Telegraphs 
Department* be reduced by 
Rs. 100.**

Slow progress in the construction of 
quarters for the employees. * 

Shrimati Renii Chakravartty: I beg to 
move:

‘T hat the demand under the 
head ‘Indian Posts and Telegraphs 
Department* be reduced by 
Rj. 100.**
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Need to ^ e p  up expansion o f Tele­
phone systern,

Shrimati Reno Chakravaitty: I beg to , 
m ove: , ,

“That the demand under the 
head *Indian Posts and Telegraphs 
Department’ be reduced by
Rs. 100”

Need to provide telegraph facilities in 
every Taluk Head Quarters.

Shrimati Reno ChalcraYartty: I beg to
m ove: ^ '

“That the demand under the 
head Indian Posts and Telegraphs 
Departmenf be reduced by 
Rs. 100 ”

Incommodious unhealthy condition of 
office buildings,

Shrimati Renu Chakravartty: I beg to 
m ove: , ^

“That the demand under the 
head ‘Indian Posts and Telegraphs 
Department’ be reduced by 
Rs. 100”

Restoration of P.T.O. concession to 
the officials of the P. & T. Department.

Shri M. S. Gompadaswamy: I beg 
to m ove:

“That the demand under the 
head ‘Indian Posts and Telegraphs 
Department’ be reduced by 
Rs. 100.”

Restoration of reduced house rent 
allowance Jo P. & T. officials in ‘C* 
class stations in accordance with the 
Gadgil Committee's recommendation.

M* S. Giirqpadaswaray; I beg 
to m ove:

“That the demand under the 
head ‘Indian Posts and Telegraphs 
Department’ be reduced by 
Rs. 100.”

Grants of family allowance @ Rs. 10 
per mensem per child subject to a 
maximum of Rs, 30 p.m. to P. & T, 

officials,
Shri M. S. Gnmpadaswamy: I beg

to m ove: ,
“That the demand under the 

head Indian Posts and Telegraphs 
Department’ be reduced by 
Rs. 100.”

Procedure prescribed for granting ex­
tension to the staff in the P. T, 
department by asking them to undergo 

a medical examination.
Shri M. S. Gumpadaswamy: I beg

to m ove:
“That the demand u n d ^  the head 

‘Indian Posts and Telegraphs Dj> 
partment’ be reduced by Rs. to a

Privision of residential aecm om o^- 
tion for officials drawing more than 

Rs. 150 in Delhi,
^  M. S. Gunqpatowamy: I beg

to m ove:
“That the demand under the 

head Indian Posts and Telegraphs 
Department’ be reduced by 
Rs. 100.”

Provision of lunch time to the officials 
working at Post Office counters,

Shri M. S. Gflrnpadaswamy: I beg
to m ove:

“That the demand under the 
bead ‘Indian Posts and Telegraph 
Department’ be reduced by 
Rs. 100.”

Need to open telegraph offices in the 
rural areas.

ShriBoc n y : I beg to move:
“That the demand under the 

head ‘Indian Posts and Telegraphs 
Department’ be reduced by 
Rs. 100.”

Need to open a telegraph office at T. 
Palur in Tiruchi District, Madras State.

Shri Boovaiaghasamy : I beg to move: 
“That the demand under the 

head ‘Indian Posts and Telegrap^ 
Department’ be reduced by 
Rs. 100.”

Need to open a telegraph office fach  
at Thirumanur and Thirumalatvadt m 

Tiruchi District, Madras State.
Shri B o o v a r a g h a s a m y : I beg to move: 

“That the demand under t ^  
head ‘Indian Posts and Telegra|fs 
Department’ be reduced by 
Rs. 100.”

Failure to fill up appointments on the 
basis of population of each community. 

Shri B o o v a ia g lia s a m y  : I beg to move: 
“That the demand under the 

head ‘Indian Posts and Telegraph 
Department’ be reduced by
Rs. 100.”

Failure to reserve different posts in 
service suitable to different qualifica­

tions.
Shri B o o v a ia g h a s a m y ; I beg to move;

“That the demand under t ^  
head ‘Indian Poste and Telegrai;w 
Department’ be reduced by
Rs. 100.”
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f ig u re  to pay a reasonable salary to 
postman and viUage post masters.
Shrl BoovaraBhasBiy: 1 beg to move: 

‘T hat the demand under the 
bead ‘Indian Posts and Telegraphs 
Department be reduced by 
Rs, 100/*

Provision for adequate allowances to 
postal employees in *C' class stations. Skri YtMaiOimsi I beg to move: 

**That the demand under the 
head ‘Indian Posts and Telegraphs 
Department’ be reduced by 
Rs. 100 ”

~Need to give retrospective promotion 
to those who were found fit for pro­
motion by the Committee appointed by 
the Government in 1949 to review cases 
of alleged supersesions in the Meteorolo­

gical Department.
Shri A. K. Gopalan: I beg to m ove: 

“That the demand under the 
head ‘Meteorology’ be reduced by 
Rs. 100/’
High Price paid for aviation fuel. 
Skrimati Renn ChakraTaitty: I beg to

move :
**That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100/* >

Pmchase of Herons, Sky masters and 
other aircraft by the Indian Airlines 

Corporation.
Shrimati Renu Chakravartty: I beg to 

move :
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100/*

Irregularities in the matter of promo­
tions in the Indian Airlines Corporation.

Shfimali Renn Chakravartty; I beg to 
m ove: *

“That the demand under the 
head ‘Aviation* be reduced by 
Rs. 100.**

Need for categorisation of staff strictly 
according to the formula agreed bet­
ween employees and the management 

in the Indian Airlines Corporation. 
^rintatl Re^tt Oudcravartty; I beg to 

move ;
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100.”

Inadequate quarters for the employees 
of the Indian Airlines Corporation. 
Shrimati lUtw dulkftttaftty: I beg to 

m ove:
*‘That the d«stand under the 

bead ‘Aviation* be reddced by 
Rs. 100.*’

Contraveruion of the standing orders 
in the Indian Airlines Corporation. 
Shrimati Remi Chalcnivai%: I beg to 

m ove:
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100.”

Need for grant of conveyance allow­
ance and for removal of discrimination 
betwen airport staff and other staff in 
the Indina Airlines Corporation in that 

matter.
Shrimati Reno Chidcnivartty : 1 beg to 

m ove:
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100.”

Need for regularisation of working 
hours of the employees in the Indian 

Airlines Corporation.
Shrimati Reno Chakravartty: I beg to 

move:
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100” ;

Need of senior engineers taking mini­
mum of direct technical responsibility.

Shrimati Renu Chakravartty: 1 beg to 
m ove:

“That the demand under the 
head ‘Aviation’ be reduced by 
fts. 100.”

Non-functioning of the Works Com­
mittee

Shrimati Reno Chaioravartty; I beg
move :

“That the demand under the 
head ‘Aviation’ be reduced by 
Rs. 100.” ^

Need for recognition of the Indian Air­
lines Corporation Employees' Union.

Shrimati Renu Chakravartty: I beg to 
m ove:

“That the demand under the 
head ‘Aviation’ be reduced by 
Rs. 100/*

Confirmation of all class II and III staff 
who have put in 3 years of service. 
Sbri A. K. Copidan: I beg to move: 

‘That the demand under the 
head ‘Aviation* be reduced by 
Rs. 100/ ’

Opening of schools at Madras, B om b^. 
Calcutta and Delhi for Civil Aviation 

Department staff.
Shri A. K. Gopalan: I beg to move : 

“That the demand under the 
head ‘Aviation* be reduced by 
Rs. 100/*
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Provision of accident insurance to staff employed in hazardous jobs.
Shri A. K. Gopabm: I beg to move : 

“That the demand under tfie 
head ‘Aviation’ be reduced by 
Rs. 100.”

Restoration of 20 days casual leave, 
Shri A. K. Gopalan: I beg to move : 

**That the demand under the 
head ‘Aviation’ be reduced by 
Rs, 100.”

Extension of overtime allowance to all 
operational staff of Civil Aviation 

Department.
Shri A. K. Gopalan: I beg to move : 

“That the demand under the 
head ‘Aviation’ be reduced by 
Rs. 100.”

Abolition of written examination of 
Aerodrome operators for crossing effi­

ciency bar.
Shri A. K. Gopalan: I beg to

to move :
“That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.”

Long hours of duty for chowkidars in 
Civil Aviation Department.

Shri A. IL Gopalan: I beg to move : 
“That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.”

Filling of all class II posts by promotion 
from class III staff,

Shri A. K. Gopalan: I beg to move : 
“That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.”

Provision of free transport for school 
going children of Civil Aviation 

Department staff.
Siiri A. K. Gopalan: 1 beg to move : 

“That the demand under the 
head ‘Aviation* be reduced by 
Rs. 100.**

Trade Union status to Civil Aviation 
Department employees unoin.

Shri A. K. Gopalan: I beg to move ;
‘T hat the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.”

Compensation for duty on gazetted 
holidays for operational staff o f civil 

Aviation Department.
Shri A . K . Gopalan: I beg to move : 

‘T hat the demand under the 
head ‘Aviation’ be reduced by 
Rs. 100.”

Revision of pay scales of technical staff 
of Civil Aviation Department.

Shri A. K. Gopalan; I beg to move : 
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100.”

Opening of residential schools for the 
children of Civil Aviation staff at Mad­

ras, Bombay, Calcutta and Delhi. 
Shrimati Reno Chakravaitty: I beg to 

m ove:
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100.”

Increase in the percentage of selection 
posts in Aerodrome Operators Grade 

from  15% to 25%.
Shrimati Rena Chakravartty : 1 beg to 

m ove:
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100.” ,

Immediate promulgation of service code 
and recruitment rules.

Shrimati Rena Chakravartty; I beg to 
m ove:

“That the demand under the 
head ‘Aviation’ be reduced by 
Rs. 100.” r

Abolition of single room tenements%for 
class IV  staff.

Shrimati Renu Chakravartty: I beg to 
m ove:

“That the demand under the 
head ‘Aviation’ be reduced by 
Rs. 100.”

Grant of in-charge allowance to non­
Gazetted staff holding charge of aero­

drome and communication stations, 
Shrimati Renu Chakravartty: I beg to 

move:
“That the demand under the 

head ‘Aviation’ be reduced by 
Rs. 100.”

Opening of dispensaries at all major 
air ports.

Shrimati Rena Oudfravactty! I beg
to m ove:

‘T hat the d ^ a n d  under the 
head ‘Aviation* be reduced by 
Rs. 100.” .

Need for sanction of Jammu opera­
tion allowance and Assam compensatory 
allowance to Civil Aviation Staff 

stationed in those places. 
Shrimad RMin Chakrrartty: I beg 

to m ove:
‘T hat the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.’*
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Provision of free transport for Civil 
Aviation staff in case o f sickness re­
quiring medical aid without insisting on 

medical certificate.
Sbrimati Renu Chakrayartiy: I beg 

to m ove:
“That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.”

Free transport for children of staff 
going to school.

Shrimati Renn Chakravartty: I beg 
to m ove:

“That the demand under the 
head ‘Aviation* be reduced by 
Rs. 100.**

Immediate restoration of 20 days' casual 
leave,

ShriBiati Reno Chakravartty: I beg
to move :

“That the demand under the 
head ‘Aviation* be reduced by 
Rs. 100.*’

Grant of weekly day off for all opera­
tional staff.

Shrimati Renii Chakravartty: I beg 
to move :

‘T hat the demand under the 
head ‘Aviation* be reduced by 
Rs. 100.**

Provision of accommodation and facili­
ties before opening new aerodromes.

Sbrimati Reno Chakravartty: 1 beg 
to m ove:

“That the demand under the 
head ‘Aviation* be reduced by 
Rs. 100.”

Need for appointment of an expert 
committee to review the service condi­
tions of the Civil Aviation Department 

employees.
Siirimati Renn Chakravartty: I beg 

to m ove:
. “That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.**

Need for grant of gazetted holidays 
to the operating staff of Civil Aviation 

Department,
Siirimati Renu Oukravartty s 1 beg 

to m ove:
“That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.**

Need for extension of overtime allow- 
wance to all operating staff. 

Sitfimati Renn Clialonvartty: 1 beg 
to m ove:

“That the demand under the 
head ‘Aviation* be reduced by 
Rs. 100.**

Recognisation of Civil Aviation De­
partment Employees Union as a Trade 

Union,
Siuiniali Renn Chadkravartty: 1 beg

to m ove:
“That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.**

Accommodation for every member of 
the staff of the Civil Aviation Depart­

ment at all airport.
Slvimati Renn Ciiaiaravartty: I beg 

to m ove:
“That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.**

Need for sanction of Hirakud Dam Pro­
ject allowance to the staff of the Civil 
Aviation Department from  1-4-54 to

30-9-54.
Sbrimati Renn Chakravartty: 1 beg

to m ove:
“That the demand under the 

head ‘Aviation* be reduced by 
Rs. 100.**
Mr. Depnty-Speaker: All these cut- 

motions are before the House.
Shri Hem Raj

^  T̂cT ^

i to  t
^  ^  ^ .........

^  fOT t ,  t  I

f ^  ^  f  I
3TRT % ^

% x m r  f  i # #

WRf ^  f  I
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t .  ^  ^  ^  ^  t  
^ 3 ^  q F r t ? f h : t ^
^3^^ ^  <fiH<r< ^

I ^  ^ T R T  
^  9cil ^  iV n3̂ »i [h^^s ^

#5ff ^  ?fl7: w w  ^  ^  sjtpt t  I 
^  ^  ^  ^  ^  t  1 %  

frasf ^  ?fi7 cqiPT ^  ^
s M  ? f t T  ^

'»^i<i fe rr t  t  T ^  I  I ^
^  ^  ^*TR T̂TJR 51^^

^  M d l ^  f %  ^
? f h :  ^  ^

^  ^  ^5 v3H«rl
^  ;szTT̂  «ft ^  a^ ? fk
W ff ^  f^^rr tRTT ^ I 5fi%*T 'SRTT
%  q t i  ^  ^  t  ftr ^ i t  ^  ^

Wl< 44d ^*1+  ̂ ^  ?TT^
f^^PTT «m q ^  ?N f ^  ^  cH T ^R T  t ’
^  ^  ^ 3 ^  qfrf^cT ^ttrt «rr I #
T T  m R F t
i  ^  S R T R  I  ; "

HH ^  ®h«(i  ̂ I 
^  ?rh: 5TT  ̂ t  I

#  ^ r q j T ^ r ^ ^ c f t
^  5intT  ̂ o T f t ^  ITT O T #  t
qi^rft T^TT^t ^  ?ITT ^  T̂TT ^  ^3T^
| l  ^  ^  I  ^
^  ?rrT ^3»r¥t d<4> q r  ^  i

^  ? iT T  tr«H T ^ | ^ r t # ?  ( ? T % -
r < « n
?ft5T 2?T ^  T ^  ( ^ 4 > ^ ) T m
I  ?fV?: % n ^  ^ j R T ^  ^  ^  T ^
#  '̂ *H>< ĤTT q r ^ f  I ^  Rfg*ii
^  ^  ^  ^ T T W

^Tf ?TFT 2 ? ^  ^  JnW
^iW sF t < T |^^  ?T^ f  f  1
3ft t  ^  ^  ^  ^
^  Tr?T %  ' 5 ^  ^  ? f t T  ^
^ M < 1 T  t

W  1^ ^  f P T  t  I ^  f e O T
'T g ^  ^  t  «ftr fRlT qfiR ft I  
ijt Pit^al I
f e f W t  (f̂ RTTTT igf a v ^ W r) m

T ^ t  i htm4>it ^  #  infV y i|r ftr ^  y m  
T v m f  *F ^  f̂T?: fOT ^  I ?

^cfvTPTT^rr^ gf%  ^niT 'N r ^  
^ i r r q ^

^^TX  I w  « r r r #  ^  
r^f<?f^<t ^  (spTTvft) ^
f w  t  ^  ^ rW  M z p n  ^

t  I ^ ^ T T  ^ 3 f|#  ^  #

^  W  t ,  ( F T R ^ )
t  I mr  ̂ ^  ^  t  ^  ̂
(4SF rt) ^  t  ^
M \m '̂  ^r p s r f ^  5 T ^  t
?TR ^ ^JJn^%^2TKT r ^ R r l ^ d ^  ( ^ )

I

sti‘̂» ^  ‘flu’ll ^nr^^T ^ f% ? rrw  
^  377T ^fnrt Fa *-̂ <̂1 <1̂ 1 ^  

? f h :  ^  ^?3T t  ^  ^ ^ ic T l ^
qg^TRTTf I ^T^SFRT f  ^
^  ^  ^  M g^ldT t  I ^
Tj^apir Jp irfV^ ^  | f ^  ^
H H H  '-’J I M  ^ r l ^ f q S F ^  ^  ^  ^  I
# f ^ t ^ ? T R T  ^  ^  ^  ^
fj^fft f  ■ ^  ^  I  f¥  5ft | f ^  I*
M<IT ^^Tcft #  rT^ f^^TT’RT f  ?ftT ^?tf 

^  Rh  ̂ T̂RTT »T^ ^  I ^

^  ^  ^  ^  \ ^  ^
^T^F^pff ^  ^rf f  ?ftT ^  q r  

^  3R7?r f t j ^  THTT t> ^  ^  ^
qr T ^  t  I OTT ^  «TFT^

ITTOT ^JT^fsTrpft
«ft ?fr^

?TT  ̂ 'si«n<sti*ri ^  ^rrfer
3^^ R̂TR" fVcHT ^»t1< ^  I

<ft ^*!Tnf I ̂  *+»<cl ^  ^  I

f̂TT ^  ’JTTT ^  VĈ o 
HM^ ^̂ pfFT ^  SR V

^  » n w  ^  1 1
3r^TT ?̂»T*T ^  ^  ip f t  VTR  ̂ % ẐTTtT 

t  • ^  s m R T T
ip f t  ^  ^  t  T ^  urmr |
^  >ft m rrv t w  ^  ^frnrcTT ^  ?nft»
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^  ^  ft» 

f W  VT 9ft V̂ ieTT fv̂ TT I
^  ^  m \i^ M  1 1  ^  w im ^
^  t  ^  ^  IT^ % ^

Tt»r ? fk  «TT# vv^rfkzff ^
I ihrrsnr ^

#5 f ir  f  ^  ^  qW
^  W  t  ?ftT t  5RRrT s p w  f  ^  
W  ^  « 2 T R  ^  I

^  '̂Wd^ f^Mid^d<i
f W ih r  ^ T W 5 T ) t ^ f ^  

T̂TT ^  I  ^  ?TFr
^  'TT ??TT W W \ n r  2TT m
W  t  I ^TFR 3ft q^R'^T ( ^ r ) ^ 5 ! ^  

T w  f  ^  ^  ^  w r  ^  I
^  iT ^

^  ^nrr fkn fvrm" f  ^  
^M»il [̂?ff î?TTr ^  ^+ ai f  •

^  ^  T̂ : ^T^rif tk  f  i
^ 3 ^  5TTT ^O ^  ^qtRffd'^ TTvTH^ 
( f^T^rf^ ^ tI<  ) ^  'TT ^  I
^  t ' ^  ^  i r n ^  ^  ^  WT 

^  n̂r̂ TT i  ^ x
f% ?[^ ^3?!^ I T ^ ^  5Ft s r ^  ,

*̂TTTT ^  5 n fw ^  (jTRft^r)
t  ^  ^  t  5 T tfT  m  ^ J f T T

f  I ^  % n ^  ^  ^nh rr(t 
^ T R ^ tr tt  I ^  ^ T ^ f f ^ + T ^ l r t  

^  ^  ^  I ^ 3 ^  w m
I  ^  ^  t  ? n w  ^ITR

ferPTT =^Tpr g I ^  ^  ^
( f e w  FTR ) 'SP=iT# T̂T «lt?nn: #  fH‘T»<?id) 

^  ’?fft ^3TOt w r
t  I ^  « ft^  « ft^  c R l^ rff
?ft*T I; ifiT ^̂ *T>i W R T ? n #  ^rft %
^  ^  hA+h ^  t  •

^tf^tPTR ^ ^fhr F̂TR"
1 1  ̂ 3!m  ^  w  ^  ^  t  ^  #
^  ?fh: TO^ftr fkU ^r\ #  ? r^  ^ n n t
^  I ^  ift ^  ^  ^  f  #
^  ^  ^  t t  ^ q r

I  I ^35f^ ^  ^  ^  
^  ^  ^  q ^  eft

srrat I  I ^  ^  
f a glt f  m r  t

f r  ^ 3 ^  ^  5 (T^ trc?TTf ( « I T ^ )
^  ^  ^  ^ £ ( ^ t  t fF R  W r

^  ^  ^ R  ^  ^  « f T ^  ^
? ft

5fT# f  I #  j?^ ?r# W T^
g  1 %  ? n w r  ? T m  ? f tT  7 T  ^  M l P ^ « t  
( 5 f t % )  ^  5 ft  ^ P W f t  ^ N t r  #  
^nr ^  5 \J*t*t>l SfTiT ?jlT *M9*fi< ^  'Hv41 

^  ^  ^  ^  
^ ^ R T t  5 | t i t  ^ Jo t ^ ^ 7^  ^ttr. ^  ^ T jft  
«(«T>̂'>»i l»i'T><?i ^  vj'i+) n̂r*f

^  ^  (iftwr) I

t T ^  ? m t + j w ) < f ^ c * ^ 1  ( P H c i k H
) ^  'Sft ^ H i + )  ^  ^ T T  ^  

g  1 q t t  3 ft  #  ^  ? n #  ^  S»?il+  ^
^irici ^  <4̂1 ^
f V t r i i  ^  ^  ^T 5 R T  ^3 ÊT% ^  ^  I
q t i '  3 f t  ^  ^  f ^ T ^  f ¥ ^ T  ^
^sm  yn: m m  ^  %

5^  ̂ JT^ ^  % ?TT5
» r ^  ^  ? T R r  3 f R T  w  3 r r a r  t  
^  3rr# ^MT TRT TO ^  ^  3TRrr ^  ?ftr 
Tvm ^  ^  3 T T ^
^  ^ r r r t  ^

#  TO  q t  7 ^  1 1
2T^ = # ?  ^ N t  ^  ^  ^  t  * 
« r ^  q r  ?rr5f 'Wk ^
i t  t  I ^  ^

q f W )  ^  3 f t  ^
^cTvrnrr m* i¥  ^nrc T n m  ^  cRq; 
^  ^  ^  ^ T p ft ^ n ^ T T ^  q R ^ ^  f W t s R "  #  
^  ^  ^  i n r  SFT i W  3TT# ?ft 

cTq> sl*t> ^  I
^ fs ft

dlf+ ^  ^^1+ ^  ^K  
3TT ^  I

[Shrimati Renu Chakravarty in the 
Chair]

#  5F ^  ^ rr^ r  f  i ^
’« M R t

? r ^  ? n q #  ^  SF 5 T W #
^  ^  I ^nq = ^  ^  fsrn:

> # Mdi4iT f s n r ^ n q t^

# p p ;T  ?TI3r 3 r ^ ^  t  i ¥  f T
tp» ?TR^ ^  ^  ^  <
^  r̂5!W #  « n q ^  f m ^  (^nnr) 
^  ft5Tr cTTf% OT *F ^
^  Wf^ntTFT^ I



S40J Demands for Grants 22 MARCH 1956 D mtads for Grants 3 4 0 t

^

^  'TT ^
f  I w rfw

^  ^nr^ ^ ^  SETFTT '3TRT '»ildl ^ I
T̂FRT ?TTT|’S‘

<ftfT ^fST ^  1 ^  f̂t̂ TT
*rnr ^rft ^  ?fh: >d*i«tT| tt̂  #  ^
^«l>Hl *T § T  I ^ H c i  3?^ t  f ¥  ? R T  ^aftr
<nfw  ^  t  ^  ^  t

^ w t  #  T ^  ^ i n ^  t ,  WTfT 
^  I V t H  ^*TR W^tm (ifrsRT
«rnfk) ^  W ^  «ft ^  iFt ^
«iif< î ^  ^  IK  ^  ^  I
fJR  O T W  try  f<M^d^H (^TR T#^) 

*rr wi€t ^
^ ^ T R ^ R f ^ ^ r r C t  

^  I ^n^*i w r  ^
«n: 5TTH ^  5ft sfV

t  • ^
5 T ^

(IW FT ^  ^ )  TC ^  f  I
?ra- ^W5T ?Tf1f ?TTcrT ^  ^

»^TPT^ ^ t f T ^ T ^  t  ‘ 
? R R  ^  ^  ( f ^ R H  )  ^  ^
^  ^fer ^  ^  'ScRrf ^
f w  w ^  I ^  ^  ^
PHd'-K^^ ^  I  
t # 5 i w  ( f % ^ )  ?T|^ ^  p r r  t  •
^TT'R ^T^^ftr ^  ^>n^ % '»ilKI ^#?T7#f
f W  t  ^  E2TFT ^  fk^T  t  I

^T#5TT^l|f% (szrf^ ) TT̂
WIT '*lldl ^ ^  WTT 'ĵ PT ^
T̂FT 5T§r ?̂TT ‘wlPr* ^  ^  ?n# ^TR ^

^  ^ R R  t  I w  ^
^  % ill^Hl t  ^  RiF^H 
fgqigq?  (5f#R 7 ^
^  ^  f% ?HTT
^  v̂iT ^  Wild r̂̂ r̂ TT V 'da^n ^  «(̂ l 
5 ra^  ^ r f ^  I

? T ^  ^  c R ^  t  
f W ^ T T  f  I 5 T R  ^ f ^
5ER?T̂  5R*T^I%r^T «rr?ftT ii^lT^hRT^ 

« ? r f ^  ^  * R  ^  I ? f? T #  
f ^ R T  ^ N I 5 T  ^  '*1 ^ 1 ^  * R  4 %
< n ? F m  t ,  t « -<i T ^ ir$fT ^ ' i n t ^ < ^ ^ R  t »  

T [ H r 3 w  ( s r f ? R R  ^ t I i )

^  t«r*TPT f , 2TT f , ^ftr
1 ,  ' N l f e f )

^  i f T T  « t > 4 ^ % d O  q ^ F 3<y ? T ^  ^  t  I W
^  ^nnr «̂T>di ft> ?TFT ^  f̂̂ TRT

^ < ! j^  W t  ̂  I W TK  W T
^  ('*■^1^) ^  ^  ^  ?rnT^ ^TTtjir

* 1 ^  ^ T R T  ^ v f P F T  *IH> ^  ^ s T R >  %  ^^ T T  I 
I  I ?rrT ^
^  t ^ c f t
I T T T ’T R P T  ^  ^  v f t i f t  ^

^  t  I W T  ^  ^
?flT

q r  5=r̂  ^  1 1  ^ r w  f  ^  ^rrfsR' 
^  ^  ^  f s p w  ^  v 4 ^ R t

t [ 9 n ^  f^^HI ^ t I ^  I 
3 r m  3|ft rR 7? i t  ? T m T  ^^TPT 

f^ r T P T T  g  I ^  q |  t  ? n w
ŴTH: ^  w i r
w  ^rmr t  I

^  t  ^  ^  tr^  ^  %
^  'STRTT ^  I ^  ^

?TFT fHRFT^ M
^  ^ r n r  3f7t ^ R ^  ^  W T #  ^  f ^ T l t -  
^ f w  (ft^TFT WTO) m f r
f s n f r ^ r r i T ^  W T T # ^ f t c T r f
^^Rft Wft ’JTT ^  ^  \ ?nR  ^
^  ^  T̂TT jfto  ^o -
f^P T R ^ P44hl

^  ^  ^  WT. ^  I

spTWq^ ^RTfTT ^ R ^ f  ^  ^  
iT ^ te P T  ^  ^  i  ^  ^ 3 ^
^ r P T T  TTSgn* f^>WT f  W  ^ T T R P T  ^  

^cRT T̂FT <i\*\\ t  J
9 ir i Raj Bahadur: Madam Chairman^ 

I must, to begin with, express my deep 
sense of gratitude to the hon. Members 
who have encouraged and appredated 
the working of the 262,000 workers of 
the P. &T. Department. I propose to 
confine my remarks to the 
P. & T. Department and to the 
observations that have been m a ^  
by several hon. Members in 
respect of this Department. It is a happy
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thing that barrmg one hon. Member 
who takes pride in coming from the 
State to which I have the honour to be­
long, all others have showered encomi­
ums on the services of and the devotion 
to duty that has been displayed by these 
workers of the P. &.T. Department. I 
would like to assure him and the House 
that this is what they have done so far 
and they will do better in future. I want, 
in the limited time that I have at my 
disposal to refer to the remarks and ob­
servations that have been made about 
the P .& T .

To begin with my worthy friend, 
Shri Thomas took up the point, why 
the rates for registration and telegrams 
have been increased. I would only give 
him my justification from certain statis­
tics that I have in my possession. ^  far 
as the three wings of the Department 
are concerned, the Posts, the Telegraphs 
and the Telephones, barring the Tele­
phones, both Posts and Telegraphs have 
been losing and losing continuously from 
year to year and we had to take note 
of that. The loss in 1954-55 on the Pos­
tal side was Rs. 23 lakhs. In the budget 
estimates for 1955-56 it was Rs. 91 
lakhs; the revised estimates brought it 
down to Rs. 49 hkhs. In this year’s 
budget estimates the loss has been esti­
mated at Rs. 104 lakhs. In this year’s 
telegraphs side, it was Rs. 55 lakhs in 
1954-55, Rs. 131 lakhs in the budget 
estimates of 1955-56, Rs. 82 lakhs in 3ie 
revised estimates of 1955-56, and 
Rs. 119 lakhs in the budget estimates of 
1956-57. It is obvious therefore that in 
order that all the expansion programmes 
that we have embarked upon goes on 
smoothly, we should see that the depart­
ment, which has been running on the 
basis of a commercial cum public utility 
department, should be made to pay its 
own way as far as possible. I am afraid 
I cannot agree in this respect with the 
hon. Member, opposite—Madam, I am 
afraid it happens to be yourself, with 
regard to the fiscal policy for the depart­
ment which you placed before the 
House. If that policy has to be taken 
and accepted, what will be the result? 
Instead of indirect taxation, we shall 
have to reiort to direct taxation, because 
if once we concede that all the losses 
that are incurred by the P. & T. Depart­
ment have to be paid from the General 
Revenues as suggested by you while 
speaking from that side, it would be ob­
vious that they shall have to be paid by 
the common tax-payer directly, and that 
means that we shall have to provide 
P. & T. facilities not by the present 
means, but by means of direct taxatiofi.

I would submit that it was after a good 
deal of deliberation and consideration 
that this was decided by this House and 
also the House that preceded it, namely 
that this Department should function oa 
the basis of a commercial cum public 
utility department. So far as the change 
in rates is concerned, I would say about 
the telegrams first. Before 1-4-1950 the 
rates for ordinary telegrams were nine 
annas for the first e i^ t  words and one 
anna for every additional word. It was. 
only with effect from 1-4-1950 that the 
rate was reduced to eight annas for the 
first eight words or less including ad­
dress, plus one anna for every additicmal 
word for ordinary telegrams and Re. 1 
for the first eight words or less includ­
ing address, plus two annas for ev«y 
additional word for express telegrams. 
It was with effect from 1-4-1950 that 
this was done. Before 1-4-1950 the rates 
were what we have proposed now. Keep­
ing in view the expansion that has takra 
place, keeping in view the need for fur­
ther expansion and improvement of the 
services, keeping in view the needs of 
the stalT, equipment, machinery, lines 
and everything, it is obvious that we 
should try and find out ways and means 
so far as the finances are concerned for 
meeting the growing needs of the De­
partment.

In regard to telegrams again, I may 
say that we compare vep^ favourably 
even with our neighbouring countries. 
In Pakistan the rate for a telegram of 
e i^ t  words is 14 annas ; in the U.K. 
it is three shillings for 12 words. I ac­
cept that comparisons are odious, but 
we can take a cue from other countries 
also and fashion out our scheme of 
things in accordance with the needs that 
confront us.

Similarly for registration, it is obvi­
ous that we cannot levy any higjier 
charge on the post-cards or money 
orders; it is the registration also apart 
from other articles, which gives us a 
very big loss and so it is on registra­
tion that he should try to mitigate or 
minimise the loss. The loss per article 
on registration, as' is well known, will 
be seen from the fact that the cost o f 
handling a single registered article in 
India is 12 annas 11:3 pies. Against 
that we have been charging only 6 annas 
so far and we now propose to increase 
it to 8 annas. Even after increasing the 
rate from 6 annas to 8 annas, the mar­
gin of loss will still be there, and that 
.will be as much as 4 annas 11:3 pies 
So, it amply justifies the increases of the 
rates in respect of these two items. Fur­
ther it does not aflPect die common man
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IShri Raj Bahadur]
30 much, because the facility of regis­
tration is mostly used by the traders and 
businessmen. It is not that we are put­
ting any burden oi: the shoulders of the 
weak, but the burden of the p ropos^ 
increase in the rate of registration will 
fall on the shoulders of t^ s e  who can 
easily bear it.

Another point made by my friend, 
Sim Thomas, was about the P. L. I. He 
said that adverse criticisms have been 
made in regard to its working during 
the course of the General Debate on the 
Budget. I would only quote him two fig­
ures in regard to the number of policies 
issued together with the value of the 
policies during these particular years. In 
1950-51, the number of policies issued 
was 7,461 in 1951-52 8,363 in 1953-54 
13,559 and in 1954-55 15,672. So, the 
business has been more than doubled 
in the course of four or five years, so 
far as the number of policies is concern­
ed. Perhaps more can be made out from 
the value of the policies that have been 
issued. The value of policies issued in 
1950-51 was Rs. 1,96,45,534, and the 
value of those issued in 1954-55 was 
Rs. 4,07,03,200.

It will be seen that so far as the work­
ing and functioning of the P.L.I. is con- 
•cemed, on the basis of the business 
transacted it is running satisfactorily. 
I do not, however, mean to say that it is 
a  perfect organisation. For that purpose, 
to make it as perfect as possible, we have 
t^ e n  certain steps; we have decentra­
lised a large part of the work, which is 
now given to the Circles. By this pro­
cess of decentralisation and other steps 
that we have taken, whatever deficien­
cies or shortcomings that may have 
been experienced or noticed in the func­
tioning of the P.L.I., will be eliminated 
or at least minimised shortly or in 
•course of time.

The third point raised by Shn Fho- 
mas is about the Gadgil Committee re­
commendations in regard to the salaries 
of staff. I can tell him that the large 
number of workers are not affected ad­
versely by the acceptance of the recom­
mendations.

Shii A. M. Thomas : I referred to only 
•certain anomalies.

Shri Raj Bahadur: I would say  that 
only those employees of the Deportment 
getting a salary between the range o f 
Rs. 74 and Rs. 102 are afifected ^ v e r-  
aely. >^d the hon. Member knows that 
wc are already considering how to mi- 
lumise this loss or decision to

in this behalf. The matter ift under the 
consideration of the Government and I 
hope a decision will be taken very 
soon.

So far as other observations made 
by you, Madam, are concerned, in re­
gard to the inadequacy of the staff, 
which you maintained was short by as 
much as 25 per cent, in certain cases. I 
will only give you certain figures to 
show how the staff have increased in 
their number from the dawn of our In­
dependence to date. In undivided India, 
the total number of workers on 14-8­
1947 was 1,72,486 ; in divided India, 
that is, our own India, the total number 
of workers in the P. &. T. on 31-3-48 
was 1,53,062, and now it is 2,62,999. 
As many as 1,09,000 workers have been 
added to the strength of the staff of the 
P. & T. Department during the course 
of these seven years. I have given you 
the figures uptil the period ending on
31-3-1955. So it will be seen that the 
staff strength has near about doubled. 
The expansion of the Department has 
gone to the extent of doubling the num­
ber of post offices and enormously in­
creasing the number of telegraph offices. 
But at the same time, the number of 
staff also has correspondingly increased. 
Whatever could be done to overcome 
the difficulties that confronted us in the 
matter of recruitment, in the matter of 
training, in the matter of putting quali­
fied people on suitable jobs, we have 
done. It is not that we suffer from any 
lack of desire or lack of will to elimi­
nate, minimise or mitigate the com­
plaints about the shortage of staff; but 
it is because of certain difficulties and 
handicaps inherent in the situation 
that we may not have been able to go 
up to the required limit in certain cases. 
We have taken measures and deliberate 
steps to overcome these difficulties. So 
we are at that. A new method of re­
cruitment is now being tried to cut down 
delays that occur in the matter of re­
cruitment. That was why we did away 
with the cumbersome process of exami­
nation conducted previously when in 
certain centres, as many as 30,000 can­
didates were found to be appearing for 
posts numbering 200—500. Now, it is 
done on the basis of marks obtained by 
the candidates in geography, Hindi, 
arithmetic and English. We select can­
didates and send them for training. Of 
course certain formalities have to be 
gone through in regard to character and 
antecedents; these have to be verified. 
We will try to eliminate or minimise 
the delays.
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ShH U. M. Tiivodi x What are the an- 
lecedents of a young boy? .

SliH lU i Btbadur : My hoB. friend 
and I, both have seen younger day# and 
we can realise.

Shri U. M, T riredi; Are they poKti- 
cal antecedents? {Interruptions )

Shri Raj Bahadur: Ther^ was another 
point, made by Shri Thomas and you, 
Madam Chairman, that a large number 
of the staff are temporary. I have got 
authentic figures here with me. Out of 
a total staff of 2,62,993, the permanent 
staff comes to about 1,88,161 and tem­
porary, 74,832. This includes 1,177 oflS- 
cers and 70,114 extra-departmental staff. 
If we deduct this figure then the remain­
ing figure will not be large. Whatever 
temporary staff is still here, we are tak­
ing steps to see that they are eonfirmed 
as early as possible and whatever point 
has been made by you will be respectfully 
borne in mind. Then there is the ques­
tion of extra-departmental staff. It is an 
institution by itself. As the Minister put 
it very rightly and pointedly, if you 
want expansion of the department to 
the rural areas where the work of the 
post offices will he for one hour or so 
only, shall we employ wholetime agents?

An Hon. NfembertNo.

Shri Raj IM iadiir; Therefore, we 
have got to employ part-time people.

• But at the same time, an assurance was 
given by the Minister, We are looking 
into that question as to how the working 
conditions of the E.D. Staff could be 
bettered* but that is a matter for sepa­
rate consideration.

A point was made by you, Madam» 
that tnere were no avenues of promo­
tion. This is the one department, where 
not only in theory but in practice, an 
employee who enters as a clerk can reach 
up to DG’s post. In this department one 
can by passing the departmental exami­
nation become an inspector, from an 
Inspector he can rise to the post of a 
superintendent class II, then class I and 
then later on PMG and then DG. So 
avenues or promotion are there. But it 
is obvious that the number of clerks is 
much more than the number of super­
visory higher posts. We have got about 
700 posts of inspectors all over the coun­
try. It is a limited field. Necessarily, su­
pervisory posts win always be limited 
and smaller in number compared to the 
posts in the lower rungs of the ladder.

I come to the khadi uniforms. We 
have had only one year’s experieDce in 
this new experiment and we have got an 
open mind. The basis on which we have 
introduced these uniforms are wdl- 
known and I need not go into the whole 
history. I will only say that the Khadi 
Board is alive to our needs and will pro­
duce durable khadi at cheaper cost. 
With the advent of the ambar charkha, 
this difficulty will, we are confident, be 
solved in course of time. But if it so 
transpires and we come to the conclusion 
that the number of uniforms is not en­
ough, we will look into that matter also. 
Now, I think four uniforms are given 
in every two years. In the light of our 
experience an upward revision can be 
made. But, as I said it can only be done 
if it is justified. It is only one year 
since this experiment has begun.

I will also say one w'ord about the 
delays in the supply of uniforms. I 
have examined how cloth has been sup­
plied during the last few years. I am 
happy to tell you that the Khadi Board 
has supplied khadi cloth much quicker 
than the textile mills. In those days it 
took eight months and so on where aa 
for the next year’s uniform, more than 
fifty per cent, of the cloth has already' 
been delivered by this time. Thirteen 
lakhs yards of khadi were required for 
uniforms and five lakhs have already 
been supplied and the seven lakhs yardi 
are lying with the inspectorate of the 
DG(SD). About 70,000 yds. of cloth 
for uniforms has to be manufactured 
and we hope in a month’s time they will 
complete their supply. TTiere will be no 
delay. Last year’s delay has been dimi­
nished this year and it will further be 
reduced and done away with in the 
course ©f the next year.

We have also adopted another devise 
by which we want to be sure that there 
will be no delays in the supply of uni­
forms. We have asked the various pos­
tal circles to indent directly with the 
DG (SD) for the requirements of khadi 
cloth for their uniforms, eighteen months 
in advance. For the supplies to be made 
in 1958, they will have to give their 
indents by the 1st October 1956, Tliat 
will give twelve months time to the 
khadi board for the supply of cloth and 
six months’ time for stitching etc., also. 
Formerly stitching was done at the cir­
cle level. It is now entrusted to the divi­
sional level and I trust that these steps 
by us will reduce delays in the supply of 
uniforms-^I say, traditional delays. I am 
anxious about it. We have done as 
much as possible to eliminate the delay.
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[Shri Raj Bahadur]
About improving the durability of kha- 
di, we can have no better guarantor 
than the All India Khadi and Village 
Industries Board itself.

There was a reference to the lack of 
co-ordination between the Railways and 
the RMS. It has been our past experi- 
'cnce and you. Madam Chairman, rightly 
observed that certain difficulties have 
■existed in the matter of improvement of 
RMS office accommodation and quart- 
•ers fcM: the staff. We have not been able 
to  achieve that amount of progress 
^iiich we would have liked in me mat* 
ter of putting up new offices or expan- 
<sion of old ones and quarters for the 
RMS staff. Liaison is there. Officers at 
their own levels deal with certain things. 
But, as you know, Madam, the Railway 
Administration also has got its hand­
ful! with its own requirements and they 
are expanding like anything. When it is 
a question of one department against 
another, one looks first to one’s own de­
partment’s needs first. It is only in the 
second place that the other department 
comes. I am not denying that. At the 
same time, I may say that they have not 
l>een unmindful of our requirements; 
and we may feel somewhat satisfied at 
the process which we have made even 
in  this direction.

My honoured sister, Shrimati Mani- 
been Patel complained about the delay in 
the delivery of letters. She said Post­
men in Bombay dropped bunches of 
letters in chawls, I would only request 
her that such instances, if they come to 
her notice, may kindly be communicated 
to us. Unless we know our faults we, 
win not be able to eradicate them. We 
would like to know from you our faults 
so that we may improve the service.

She also said that on certain letters 
only one stamp mark was there—-the 
stamp of the office of origin and not that 
of the office of destination. That en­
velope was given to me by her yesterday 
and I am looking into it. But I may say 
that there could be no guarantee against 
this. Crores of letters are handled 
every day. It is a sight to see if one 
goes and sees the working of the RMS 
office, for instance, in Delhi. The whole 
mail of the day is accimiulated in the 
evening and you will see how tl»  task 
of sorting and all that is done and how 
much pressure and strain it put on die 
wooers. They, I think deserve our 
entire sympathy. They have to sort out 
thousands of letters. My friend Shri U. 
M. Trivedi pointed out that a letter ad­
dressed to Jaipur was sent to DLO

Lahore. There was some scribbling, 
striking of words and cutting on the 
wrapper but I will go into that matter 
also. But as 1 said, when we deal with 
such a large volume of traffic such mis­
takes are bound to occur and I will 
only crave your indulgence on behalf of 
the workers of the Post and Telegraphs 
Department for such mistakes.

Shri A. K. Gopalan: It is not only 
that. I have also another thing to point 
out to the Minister. Even in the case of 
Express Delivery letters the stamp of 
the place from where it is posted is not 
there because it is bound to be late. 
There is opening of such letters, in some 
cases at least as far as we are concern­
ed, and therefore they are late. It is not 
in the case of one letter only but in 
several letters. It is very clearly seen 
nowadays that the letters are opened.

Shri U. M. Triyedi: And the Minis­
ter is going to tell us under what law it 
is being done.

Shri A. K. Gopalan : The letters come 
to us after two or three days. Even in 
the case of Express Delivery letters this 
is the ix)sition. I just want to p c ^ t  out 
that it is not only on one occasion but 
in several cases it Is done. Express Deli­
very letters are also being delayed. This 
p<»ition must be examined. We do not 
mind our letters being opened—they wiU 
always be opened—but we do not want 
that there should be delay.

Shri Raj Bahador: I will surely take • 
note of the observations made by Shri 
Gopalan who has always been so ap­
preciative of and considerate towards 
the difficulties of the workers. I will tell 
them that Shri Gopahin himself feels 
these troubles.

Mr. Chairman : He is talking about
the police.

Shri A. K. Gopafam: It is not the 
postal workers at all.

Shri Raj Bahadur: Anyway we shall 
look into the matter.

We are now trying another experi­
ment. So far the Express Delivery let­
ters are delivered by the telegraph mes­
sengers. In certain big cities we have 
given over this work again to the post 
office. The results so far obtained ap­
pear to be satisfactory. In case they ap­
pear to be satisfactory we shall try to 
extend this system to other cities also. 
Obviously this system entails lot of ex­
tra expenditure which would not be 
there in case the work was continued 
to be done by the telegraph messengers.
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NoW) about the question of upkeep 
o f  post office building to which my hon. 
.sister Shrimati Maniben Patel referred. 
1 will take note of her suggestion^. We 
welcome her sagely and elderly advice 
^ d  we will accept it.

Then reference was made to the em- 
T^loyment of sons and relations of P. & T. 
employees. I am sorry the constitutional 
guarantees given to the people of India 
^tand in the way. We have given the 
Constitution unto ourselves and therein 
provided that there will be no discrimina­
tion in the matter of employment in 
<jovemment services because of caste, 
community, creed, sex, place of birth or 
•descent. If a Raja's son cannot be a 
Raja, if a Collector's son cannot be a 
Collector, a postman's son cannct be a 
postman as a matter of right.

irfNvT ^  *rr ftr
W R  ^  ^

{ ^ )
I

Sfari Raj Bahadur: That is always
there. I can assure that qualifications will 
be judged, merit will be judged on 
marks not given by departmental offi­
cers but by universities and boards. 
Apart from that they have got one faci­
lity. If they had anything to do with the 
Postal Department, if they have got any 
background whatever, namely 3 or 4 
■days' work in a tem pora^ capacity, 
4hen extra 15 marks are given to them. 
This advantage mostly goes to the sons 
and relations of the employees of the 
Postal Department. To that extent alone 
we have been able to relax the condi­
tions. I do not think this relaxation is 
£uch that goes against the Constitution; 
otherwise if we do anything else it will 
be going against the Constitution. We 
have taken note of the point and 15 
extra marks are given to such people 
^ h o  have some knowledge or some as- 
■sociation with an office of the Posts and 
Telegraphs Department. That is an ad­
vantage for them.

Then I come to the question of de­
lays in trunk calls and cross-talks on 
telephones. I would only submit that 
-these delays in trunk calls have been 
cut down appreciably. But even now de­
lays persist. They persist in respect of 
trunk calls which go to small towns or 
where they are built-up calls. Supposing 
I put a direct call to Bombay I may 
quite easUy get it, but if it is put 
through to Ratnagiri via Bombay then 
there will be some delay.

An H od. Member: What about Kan­
pur?

Sfari Raj Bahadur: I think so far as 
Kanpur is concerned it will soon forget 
its delays because our expansion pro­
gramme covers it very appreciably,

*rT ^  f̂ T̂ r 5 ^  ^
7 T ^ ^  ^  I

TT3T H f f j r : ft? ?r#ar ^

ftjTOTf #5T I w
fftr ^  ^  ^  ^  fejT I

Shri Raj Bahadur: I should like to say 
that so far as the telephone service is 
concerned it depends upon the number 
of channels or the number of circuits 
you have got. After all you cannot put 
16 cars on a road which is made to 
hold only 3 cars at a time. What has 
happened is that the traffic has increas­
ed enormously. It has not only doubled 
but it has b ^ m e  three-fold and four­
fold. So it is just like putting so many 
cars on the same small road. That is 
the whole difficulty. There is bound to 
be jamming of traffic. We have got to 
consider all that apart from the diffi­
culty in putting through built-up calls, 
as they are called, or transit calls. That 
is how it stands.

Then I would say a few words about 
what Pandit C. N. Malvi)^ said. He 
said about censorship, that it was fool­
ishly done. 1 do not know whether it 
is foolishly done or wisely done. But, 
we have got the Censorship Act. It is 
not for the nationals of this country, 
may be it is for so many obvious rea­
sons. There may be so manv fifth colum­
nists people who come to this coimtry. I 
wiU not go into that question but I will 
only say that so far as this thing is 
concerned we should take note of the 
fa c t.. . .

Shri U. M. Trivedi: Censorship Act 
of what year ?

Shri Raj Bahadur; I do not know of 
what year, but I know,—and the hon. 
Member also knows,— t̂hat the Indian 
Post Office Act, perhaps Section 26 also 
gives certain powers to the Government
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Pandit C. N. MaWya : I  did not ob­
ject to censorship but I object to the way 
in which censoring is done.

Sbri U, M. Trlvedi; You cannot 
censor also.

Shri Raj Rahadur: 1 have taken note 
of that and whatever difficulty have 
been experienced should be done away 
with.

Then Shri Gurupadaswamy dealt 
with the question of a second Pay Com­
mission. I would not like to add any­
thing more to what was said last year. 
The Finance Minister has also already 
given a reply to that.

Then he referxed to the abridgement 
of civil liberties of P. & T. workers. He 
also said that they are not allowed to 
t ^ e  part in elections, and that if they 
are elected as office bearers or trade 
unions and other committees they are 
victimised by transfers and so on. So 
far as this victimisation of office bear­
ers by transfer is concerned I should 
like to say that it is a rule that if any 
employee has been elected as an office 
bearer he should not be transferred for 
one year. About participation in elec­
tions we have got to make up our minds 
once for all and ever, whether we would 
like politics to be instilled into the ranks 
of our Government servants and Gov­
ernment services which constitute the 
backbone of the country. I maintain 
that they must be kept free from all 
political virus. If political cells are 
created in the ranks of the Government 
services it would be a bad day for de­
mocracy. Then it will not be democracy; 
it will soon degenerate into dictator­
ship because any party in power which 
happens to take the help of Government 
servants or people in Government ser­
vice, to run the party or maintain its 
bold on the country will use the power 
of the State in any way it likes. So by 
that we win not be making thmgs 
smooth or congenial for democracy.

Shri D as: May I know
whether in the last election the decision 
given was that inasmuch as these ex­
tra-departmental employees are not full­
time Government servants they are not 
what are usually known as Government 
servants, thev are only partly so and 
therefore they can do O ther works, pob- 
tical or otherwise.

Shri Raj Bahadur: That point is still 
iiiodcr consideration of Ae Ministry of 
Home Affairs. Of course, they are goT- 
^ tied by certain rules. We have got 
to take a decision whether they are 
whole-time Government employees or

not. Actually they are not whole-time 
Gov^nment employees and they are 
only some allowance-holders. Even so 
they are governed by certain rules ap­
plicaBle to other Government servants. 
That point came up in certain Panchayat 
election and in certain cases they were* 
allowed—only these extra-departmental 
people and not the regular departmental 
employees to contest elections. Here we 
are concerned with the departmental em­
ployees and not extra-departmental peo- 
pie. There question is different and' 
stands on a different footing.

Shri A. M. Thomas: In the Represen­
tation of the People (Amendment) Bill 
these people will be exempted.

Shri Raj Bahadur; Now I must ad­
vert to the observations by Shrimati 11a 
Palchoudhury. In a very sweet and per­
suasive speech she said about the bad 
plight of the postal buildings particular­
ly those in district and mofussil towns. 
I can only say that we have tried our 
utmost to look after the question of our 
buildings. We have taken steps to step 
up the construction programme also. I 
am glad to say now here that in consul­
tation with the Ministry of Works, 
Housing and Supply, we have now 
come to an arrangement by which 
separate engineering divisions will be 
created for carrying out all the work of 
the Communications Ministry, A sepa­
rate Additional Chief Engineer will be 
looking after our works in the place of 
three chief engineers who were so far 
looking after the work. We have taken 
this step, keeping in view the sugges­
tion that were made last year also from 
every side of this House. I think it was 
particularly the suggestion of Shri 
Bhakt Darshan—T remember that— 
who said that we should have a separate 
section for the engineering works m 
our own Ministry. Now we have this 
arrangement, by which we shall have 
separate Executive Engineers’ divisions 
for the construction works of P. & T., 
Aviation, Meteorological and O.C.S. all 
together under ihe Communications 
Division. This I hope will meet the 
wishes of the House and wiD also satisfy 
the oft-repeated demands of the Post 
and Telegraph workers too.

Shrimati Tla Palchoudhury referred to 
the case of poKce’ excesses in Emaku- 
1am in a particular case. This case was 
brought to my notice during my visit 
to Emakulam by Shri A. M. Thomas 
also- I can only say that theft of copper 
wire has been of frequent occurrence. 
If somebody has been arrested, the arms 
of law can go only up to a limit which is
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laid down by the law. If there are any 
excesses, that has got to be taken note of, 
and we can come to the rescue of any 
victimised worker. But then the question 
remains whether excess has been resort­
ed to or not, and that has to be proved. 
Further, what is the forum for that? 
The forum will not be the Ministry of 
Communications. We can of course see 
that the police does not apprehend any 
innocent worker, but if the police has 
got suspicions, reasonable suspicions, 
and has evidence to lay its hands on any 
worker, we cannot come in its way. 
Then the law must take its own course.

There was some reference about the 
resignation by 250 women workers from 
the Territorial Army. Exemptions were 
sought on their behalf from enlistment 
to the Territorial Army. I would say 
that in this modern India, sisters and 
brothers must work together for the de­
fence of the country and I would urge 
upon my hon. lady Member who made 
these observations that she should per­
suade our sisters to be bold and come 
forward in the defence of the country 
and be prepared for it. Therefore, the 
question of resignation does not arise 
and that propos^ is not very much wel­
come to me. I hope that our sisters in 
Bengal also will come up with our sis­
ters in Punjab and that they will all be­
come as martial as any other sisters else­
where in the country, so far as the ques­
tion of defence is concerned.

The hon. lady Member also complain­
ed that casual leave has become impos­
sible. I would only ask her to commu­
nicate the specific instances to me.

Shri Keshavaiengar said something 
about the mobile post offices. We have 
already done that experiment. Unfortu­
nately, it did not succeed to the extent 
we desired. We do not know whether 
we can embark upon the experiment 
once again.

He said that telephone should be given 
to each and every village and that the 
walkie-talkie system used by the police 
should also be taken advantage of. I do 
not know whether the walkie-talkie sys­
tem can be utilised here. So far as the 
expansion of telephone facilities to the 
villages is concerned, we have yet to 
provide post offices to many villages and 
also telegraph facilities to many sub- 
divisional and tehsil headquarters. But 
I hope that a day will come—that will 
be in the fullness of time—^when all 
villages in India win have telephone 
connections. But that time is yet a little
4—29 Lok Sabha/56

far away. Now, I shall refer to free air 
passage for M.Ps.

Shri K e^vaiengar: Not ‘free’ air 
pasasge.

Shri Raj Bahadur : As free as the rail­
ways.

Shri Jagjivan Ram: I will make the 
offer on the same terms and conditions 
as in the railways.

Shri Raj Bahadur: WeU, I say noth­
ing about that. But the hon. Member 
did have an unpleasant dig at the offi­
cers. I can only say that officers are as 
patriotic, as any one of us. Most of them 
are sincerest patriots, and hon. Mem­
ber will do well to fix the responsibility 
for any thing that has gone wrong not 
on them but on the Ministers here. For 
anything done by the Government, or by 
anybody in the services, from a peon to 
a Secretary, we are responsible for it  ̂
and if any fault has been conmiitted, let 
the blame for it be put on our shoulders 
and not on the shoulders o fjh e  officers 
or staff who cannot come here and de­
fend themselves.

Seth Achal Singh had a grievance 
that we have extended the metering sys­
tem to Agra alone.

Shri lagfivan Ram: He has grown 
thinner !

Sbii Raj Bahadur: I may say that the 
system has been welcomed by a majo­
rity of the people of Agra, because it 
cuts down Ae telephone bills to the 
number of calls made. Only, the people 
who complain are the big businessmen. 
I am sure that they will also in course 
of time find it more reasonable and also 
equitable. I cannot say that we should 
scrap off this thing.

Shri U- M. Trivedi was very indig­
nant about the phonogram service. I may 
give some figures which will be of in­
terest to him. During the period from 
1-3-55 to 29-2-56, one complete year, 
the Delhi C.T.O. dealt with the follow­
ing number of phonographs : A Class— 
14,436; B Class—14,853. Hie num­
ber of written complaints received du­
ring the same period was negligible, as 
compared to the total traffic. Whatever 
complaints were received, were attend­
ed to promptly. Phonogram lines have 
also b ^ n  increased recently, and it is 
hoped that there will be no case of com­
plaint in the future.

I-am also glad to inform Shri U. M. 
Trivedi that the officer who was looking 
after the C.T,0. in Bombay has been 
transferred here as C.T.T., and I hope
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[Shri Raj Bahadur] 
that his demand of transfers from Bom­
bay to Delhi has been met to some ex­
tent.

The hon. Member also said that 
O.Y.T. scheme has failed. I can tell him 
that as many as 22,990 applications 
were received up to 1st March, and 
Rs. 5,28,58,500 was collected. So far as 
Bombay is concerned, we have satisfied 
most of the demands. The hon. Member 
was referring to Bombay, In Bombay, 
as many as 8,482 applications were re­
ceived, 7,895 connections were given. 
Deposits have been refunded—^where it 
was impossible for us to give the tele­
phone connections— t̂o 194 persons. 
The pending applications number only 
393. I hope that this demand also will 
be met soon.

Shri U. M. Trivedi: There are de­
posits since 1951.

Shri Raj Bahador: I can assure you 
that so far as I know that is not so. I 
can tell him about the expansion that 
has taken place in Bombay. In 1948, 
the direct telephone connections were 
20,000. It has gone up to 32,111 by 1st 
January, 1956. It has been increased by 
60 per cent. We have got a plan now for 
Bombay for additional 40,000 lines plus
12,000 lines for replacement on which 
Rs. 12 crores are to be spent. It 
is awaiting financial sanction. So, I think 
the difficulties of Bombay both^in regard 
to the provision for telephone connection 
and with regard to the delays in trunk 
>calls will be eliminated.

Shri Trivedi also referred to the mail 
-carrying system at Jodhpur. I have told 
him that we are having the mail carried 
on the cycle and not as headloads. We 
are considering the question of the in­
troduction of a mail motor van for that 
purpose.

About the recruitment of people from 
Delhi and other States to the exclusion 
o f people of Rajasthan, I can only say 
that—and I am repeating it— t̂hat the 
Constitution entitles any one living in 
India—from Kashmir to Cape Comorin 
and from Kutch to Kamrup—to apply 
to any post in Central Government ser­
vice. If candidates from Delhi or Pun­
jab came out successful through the exa­
minations or the tests, the Rajasthan 
<;andidates should have no grouse against 
them. He and I should take umbrage 
if  any one says that they are backward 
people. But I can only say that ..they 
should attain greater qualifications and 
^e a te r  merit.

Shri U. M. Trivedi; Will the hon. Mi­
nister enquire into the fact that those

who got 44 i^ r  cent of the marks were 
recruited while those who secured 57 
per cent were not recruited ?

Shri Raj Bahadur: I would very glad­
ly go into the case if it is given to me 
specifically. The system is that not only 
the results are announced orally but 
they are put up on the notice-boards of 
the respective offices. The marks are also 
given. Anybody who claims that he has 
a larger number of marks than the per­
son who has been selected can easily 
point out the fault and the man res­
ponsible can be caught. It is so fool­
proof, as foolproof as human ingenuity 
has been able to invent so far. I do not 
know if it can be bettered. If any im­
provement is suggested, I would only 
welcome it.

About picking and handling of mails, 
he said, I would quote his words,

“We in England have a system of 
picking-----”

It may be his England. It is not my Eng­
land. I can say only for India-----

Shri U. M. Trivedi: I am very sorry, 
I never said, we in England, I was not 
born in London. I am an Indian first 
and an Indian last.

Shri Raj Bahadur: He may see his 
speech.

Mr. Chairman; Order, order. It was 
only slip of the to n ^e . Nothing further 
need be said about it.

Shri Raj B ^ u r :  I have no doubt 
about the nationality of the hon. Mem­
ber. He is a very good Indian. I can 
only assure him that in course of time, 
we will consider this. He may also con­
sider it. We have already examined this 
question. It was found that in view of 
the difficulties it may not be practicable. 
It involves certain risks both for the 
postal man who picks up the mail and 
for the person who handles it when the 
train is running at a high speed. It in­
volves risk. He also made the same 
point last year. I think we shall have 
to wait for this.

Shri M. D. Joshi complained that 
neither I nor my senior colleague has 
visited his district. I have only given 
tn  assurance that any one of us will 
go—either he will go or if he asks me 
to go, I shall go—and see the conditions 
there. We will take note of whatever 
he has said. Regarding shortage of post­
men also, I can only say the same thing.

As regards the Telephone Advisory 
Committee, wherever a committee is 
set up, we appoint the Member of Par­
liament from that area. The M.L.As,
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are recommended by the State Govern­
ments. The Chambers of Commerce, Re­
fugee associations, the medical practi­
tioners—they have all got associations— 
fielect men and make recommenda­
tions and we nominate them. So far as 
the Member of Parliament is concerned, 
we have made it  ̂ principle that on the 
Telephone Advisory Committees, we 
would like to have a member who re­
presents the particular city.

With these observations, I express my 
gratefulness to the hon. Members for 
having shown consideration to the de­
partment. 1 would only like to make 
some observations about what we have 
done for Hindi. That point was also 
made by Shri Keshavaiengar. I was glad 
to note his views and advice. I would 
only say that we would take note of 
the suggestions made by him and exa­
mine them as to how far they could be 
implemented. I will say that so far as 
Hindi telegraph services are concerned, 
they have been extended. They were in 
operation in 651 Hindi Telegraph offi­
ces on 31-3-55. The number of such offi­
ces is no.w 766, that is an increase of 115 
in the last 11 months. Telegraphists in 
Hindi T.P. working have been trained 
and a number of them are qualified and 
Hindi telegraph service has been extend­
ed to a number of telegraph offices. This 
Hindi T. P. service was in operation bet­
ween Madras, Bombay and New Delhi. 
This has now been introduced between 
Madras and Calcutta, recently. Orders 
have also been issued to increase the 
working hours in all offices where ade­
quate staff is available for the disposal 
of Hindi telegrams throughout the work­
ing hours of the offices on week days.

So far as our achievements under the 
First Five-Year Plan are concerned, I 
shall give three or four figures. We had 
planned in the First Plan to open 18,000 
post offices. We have opened 18,900 
post offices, exceeding the target to that 
extent. So far as local telegraph offices 
are concerned, we have planned for 
1,200 new telegraph offices. We have 
opened 1,288 telegraph offices; to that 
eirtent also the target has been exceeded. 
As regards telephone connections, we 
planned for 130,000. We could achieve 
only 100,000, short by 30,000. So far as 
P.C.O.S, 4re concerned, the plan was 
660; the achievement is 824. This is in 
the case of long distance P.C.Os. As 
regards local P.C.Os. in the same city, 
our plan was 1,000. We have gone up 
to 1,302. Under the Second Plan, we 
propose to open 18,000 post offices. We

propose to add to the number of tele­
phone connections 180,000 more con­
nections. I may say that these figures 
for the Second Plan are only provisional 
and they have to be finalised by the de­
partment concerned, by the Planning 
Commission and by this House.

I submit that the P. &. T. workers 
and the department have been serving 
the country satisfactorily and efficiently 
as best as they can do in the circum­
stances. We hope that with the blessings 
and encouragement given unanimously 
by hon. Members of this House, they 
shall do better.

Mr. Chairman; I propose to call the 
hon. Minister at 4.40. I think, he wanted 
50 minutes; that would be sufficient. 
There will be about 45 minutes left. I 
propose to call as many hon. Members 
desirous of speaking as possible. I would 
request that the observations made by 
the next speakers may be short. Hon, 
Members may try to limit their remarks 
to about 10 minutes,

Shri L. Jogeswar Singh (Inner Mani­
pur) : At the outset, I should like to ex­
press my thanks to the Chairman for 
calling on me to speak on the Posts 
and Telegraphs Demands. I am the oniy 
Member from Assam, Tripura and Ma­
nipur who is speaking on these De­
mands.

I should like to draw the attention 
of the hon. Minister to the position of 
the Central Government employees in 
the Indian Airlines Corporation and the 
Posts and Telegraphs department. These 
employees who are serving in Assam- 
Manipur and Tripura are undergoing a 
lot of difficulties on account of the 
worst type of communications available 
there. They are not able to get their es­
sential supplies. The prices of these es­
sential commodities are very very high 
and the cost of living is a l^  high. On 
account of a number of bottle-necks in 
the railways, the people in that part of 
the counth^, and especially the em­

" ployees in the Postal department and 
the Indian Airlines Corjroration have to 
get their supplies by air. In order to 
solve their difficulties, the only solution 
Is to give them a compensatory allow­
ance. So far as the officers who are 
serving in Tripura and xAgartala are 
concerned, they are given a certain com­
pensatory allowance. The Postal and 
Airlines Corporation employees in 
Assam and Manipur are not given any 
compensatory allowance. These people 
also are undergoing all sorts of hard­
ships. Essential supplies are got from 
Calcutta by air to Silchar, Agartala and
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[Shri Raj Bahadur]
Imphal. The ah* freight is very very 
high. On account of these high freight 
rates, the prices of the essential commo­
dities are also high. They have got to 
be transported by air because of the 
non-availability of railway services. The 
general public as well as the Central 
Government employees are put to a lot 
of difficulties. In this connection I re­
quest the hon. Minister to reduce the 
freight charge on the supplies that are 
transported by air for the oenefit of the 
general public. It will benefit the people 
in general, and the Central Government 
employees in particular. In order to give 
them certain amenities and facilities for 
maintenance of their families, educa­
tion of the ir children, health etc., I 
especially request the hon. Minister to 
fix certain allowances for these Central 
Government employees.

4 P.M.
The railway serivce is not often used 

in that part of the country and people 
generally travel by air from places like 
Silchar, Agartala, Imphal and Gauhati. 
So, I request the hon. Minister to reduce 
the passenger air fare also, so that the 
people who generally fly from Imphal to 
Calcutta and vice versa, and also the 
people who fly from one or other station 
to one or another station, mentioned 
above, may be benefited. Visitors and 
Central Government officials, when they 
go to that part of the country, general­
ly fly and do not go by train as it will 
take them five or six days. So, all the 
visitors who want to see Shillong, Imphal 
Manipur etc., generally fly. In order to 
attract these visitors also, I request the 
hon. Minister to reduce the air fare of 
the passengers.

[M r . D e p u t y -S p e a k e r  in the Chair]
My third point is with regard to the 

Central Government employees who are 
posted in the hilly areas of Assam, Ma­
nipur and Tripura. Their position is far 
more difficult than that of those posted 
in the plain areas. In the hilly areas 
there are no communications at all. So, 
all essential ’supplies to the interior of 
the hills reach there very late and the 
prices are also very high. These are the 
places where mosquitoes abound and 
where the people are suffering from a 
certain type of fever known as kala azar. 
So, the employees posted in the hill areas 
must be given a special allowance over 
and above the general allowance which 
I just proposed. Central Government 
employees are also serving in jungle

areas where there are wild and feroci­
ous animals. So they must be provid­
ed with weapons, ambulance and also 
medical facilities, for their health.

Another point is with regard to tele­
communications and postal communica­
tions. In that part of the country, parti­
cularly during the monsoon and when 
there is cyclone we do not get any news 
or telegrams for days together, nor are 
we able to send telegrams. So, I espe­
cially request the hon. Minister to instal 
more wireless stations there, especially 
in those parts where communications are 
not available specially during the season 
mentioned above, such as in Imphal, 
Agartala and Shillong and some part of 
NEFA. If wireless communications are 
installed. . .  . {Interruption) Please do 
not disturb, my friend. You must ap­
preciate my viewpoint also.

Shri Bhagwat Jha Azad (Purnea cum 
Santal Parganas): I only said you add 
Santal district also.

L, logeswar Singh; I quite agree, you 
include Santal District, I have no ob­
jection.

Mr. Deputy-Speaker: It is for the
hon. Member not to submit to that tem­
ptation. He might continue addressing 
the Chair.

Shri L. logeswar Singh: Yes, Sir. I 
am addressing the Chair now.

There communications are disrupted 
due to cyclone and during the monsoon 
period. Even the Prime Minister was 
detained for half an hour at Imphal. 
Even our Rashtrapati Dr. Rajendra Pra­
sad was detained two days. Even our 
Deputy Food Minister, Shri Krishnappa, 
was detained for two days at Imphal be­
cause there was no possibility of the 
aeroplane landing or going up. It was 
essentially because the aerodrome was 
used by the military people. It was 
meant only for military purposes, not 
for general service. Now you propose 
to instal an air port at Tulihal. If this 
is installed I think there will be no diffi­
culty to the general public going to 
Manipur State. If they go by train they 
will take two or three days from Cal­
cutta. So, this aerodrome should be 
built as early as possible.

Another point to which I wish to draw 
the attention of the hon. Minister is the 
Post and Telegraphs. Advisory Board. 
There is one Board of which I happen 
to be a member. This Board has done 
very good service and has done a lot 
of work. Many post office branches 
have been ex te n d i to the interior of 
the hills and they propose also to instal
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telegraph offices in the interior of the 
hills in my part of the country such as 
Ukhrul, Tamelong and Churachanpur. 
If these are opened, I think these hill 
people will get the advantage of sending 
telegrams to their near relatives who are 
away from that part of the country.

Coming to the installation of post and 
telegraph offices, the difficulty I was find­
ing and which the Board was finding is 
the delay in sanctioning the amount. So 
I request the Minister to sanction a cer­
tain amount to be utilised for the ser­
vice of telegraph offices and post offi­
ces in that part of the coimtry. At the 
same time the materials which are re­
quired for the service of these tele­
graph offices may be supplied without 
any delay.

Another point is with regard to the 
postal building in Manipur.

Mr. Depoty-Speaker: The hon.
Member’s time is up.

Shri L. Jogeswar Singh: One minute,
Mr. Deputy-Speaker: One minute, 

but not two.
Shri L. Jogeswar Singh : I am the only 

person speaking on behalf of the whole 
area. Let me develop my point,

Mr. Deputy-3peaker: If the develop­
ment begins now, that will take more 
time. I have warned the Member.

Shri L. Jogeswar Singh: The postal 
building was demolished long ago, but 
till now no building has been erected. 
There is a rented house which is not 
commodious. The postal employees are 
finding it difficult to work there and also 
the genera! public are finding incraveni- 
ences. So, I request the hon. Minister to 
see that a building is erected as soon as 
possible.

I want also extension of new aero­
dromes in Tulihal, Shillong and Now- 
gong. These are the places where com­
munications are very pad. So, I shall ex­
tend my thanks to Government for sanc­
tioning a certain amount for the aero­
dromes at these places.

I have already explained the difficul­
ties of the visitor to Manipur. People 
are detained during the monsoon. They 
cannot go according to schedule. That 
is because the aerodrome now used by 
Government is meant only for military 
purposes. So, I request that the new 
aerodrome at Tulihal should be cons­
tructed as early as possible.

Shri Veeraswamy (Mayuram—Reserv­
ed—Sch. Castes): It is a matter for gra­

tification that the Minister of Commimi- 
cations, as a great and stout champion 
of the Scheduled Castes of this country, 
has introduced the system of stamping 
on letters two slogans aiming at the re­
moval of untouchability. I hope that 
these two slogans which are stamped on 
the letters in the post offices will inspire 
the people who see those letters and also 
those who stamp those letters, and un­
touchability will be abolished to some 
extent at least. At present, these slogans 
are stamped only in a few post offices, 
and that too, not very frequently. I 
would like to suggest that these slogans 
may be stamped in all the important 
town post offices and frequently also. - 

The next suggestion I would like to 
make is— în fact, I had made this last 
year also—that post offices which are to 
be opened in future should be located 
in the Scheduled Caste streets, and the 
caste Hindus and others should go to 
the Scheduled Castes to purchase post­
cards and other articles. That will go a 
long way towards the removal of un­
touchability and also the removal of the 
caste prejudices.. I hope and trust that 
at least under the next Five-Year Plan, 
the Minister will see to it that almost all 
the post offices which are to be newly 
opened are located in Scheduled Caste 
streets, so that caste differences could 
gradujilly disappear from our country.

At present, some Hindi words are, 
printed in the post-card, such as the 
name, post office, the District and so on. 
These occupy a considerable space on 
the post-card. They are quite unneces­
sary, and I would say, there is no rea­
son to have those words also. I would 
therefore urge the Minister to see that 
those words are not printed.

I now come to the grievances and the 
demands of the postal employees. T te  
Minister in the M in is^  of Communi­
cations, while intervening in the debate 
said, that the postal employees have been 
doing their job property, and he also 
hoped that they would continue to do 
so in the future. I want to say that the 
department also should do its job pro­
perly towards the employees who are 
ill-paid. There is a large disparity in the 
pay-structure, between the maximum sa­
lary and the minimum salary. It is tnfe 
that even the peons are now called 
class IV officers, or class IV staff. But 
a mere dignified designation will not put 
money into the pockets of the poor em­
ployees. It is the Minister who can put 
money into their pockets and only that 
money can put more and nutritious food 
into their stomachs, and in turn, the
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[Shri Jogeswar Singh] 
employees will put more energy into 
their work; then only, they will be 
more contented and happy. So, I would 
like to place before this House and also 
before the Minister certain very impor­
tant genuine grievances and demands of 
the postal employees.

I will recall that the P.T.O. conces­
sion was in force in our country for one 
year; later on, it was withdriawn, and it 
was said that that was being withdrawn 
only as a temporary measure, and that it 
would be re-introduced. The Central 
Pay Commission also had recommended 
that the Central Government employees 
should be given P.T.O. concessions in 
order that they may be enabled to tra­
vel widely in our country. But this con­
cession has been withdrawn, and even 
to this day, it has not been re-introduc­
ed. I would appeal to the Minister to 
consider the desirability of re-introduc­
ing it so that the Central Government 
employees, and the postal employees, in 
particular, could travel widely in the 
country, and enjoy their leave period. 
The railways and the postal department 
are closely inter-related, and if the rail­
way employees could enjoy such travel 
facilities, then why should not the pos­
tal employees also be given similar faci­
lities ?

My next pomt is in regard to family 
allowance. Even in 1952, when I spoke 
first on the floor of this House, I had 
referred to the child allowance being 
paid by France to the children of the 
French pockets. We are now establish­
ing in our country a welfare and socia­
list State, and when we are doing this 
great task, we should not forget that the 
disparity between the high pay and the 
low pay should go. Even though it is 
not possible now for Government to 
bridge the vast gulf between the differ­
ent pay-structures, at least they can 
bridge the gulf partially.

If Government are not able to in­
crease the minimum pay, at least they 
can give some allowance to the children 
of the Government employees. The 
children of today are the citizens of to­
morrow. They are going to become the 
leaders of our country, Ministers, legis- 
ftttors. Governors and so on and so 
forth- So, they should be fed properly 
now; they should be clothed well, and 
they should be given proper education. 
Unless these things are given to the 
children of today, how can we have' a 
prosperous India in the future ?

I now come to house rent allowance. 
The house rent allowance that was being

given was reduced, when in pursuance 
of the Gadgil Committee’s recommenda­
tions, a portion of the dearness allow­
ance was merged with the pay. On ac­
count of this, the postal employees of 
C category stations like Madurai, Tiru- 
chirappalli, Coimbatore, Baroda, Kolar» 
Gaya, Calicut, Tirunelveli, Shillong, 
Ambala and so on, which are having po­
pulations ranging between one lakh and 
five lakhs have suffered. After all, the 
Gadgil Committee had not increased 
their dearness allowance. If they had in­
creased the dearness allowance and then 
mtrged a portion of that allowance, 
then we could understand the house 
rent allowance being reduced. In fact, 
there is no such increase in the dearness 
allowance and therefore, it is very un­
fair on the part of the department to 
cut their house rent allowance.

The next very important point I 
want to bring to the notice of the Minis­
ter is about the very bad system of 
medically examining those people who 
apply for extension of their service. 
You might have seen in the papers that 
one gentleman by name, Bernard Wittle, 
sub-postmaster of Kotarakara, when he 
went to hospital for medical examina­
tion, expired on the same day. Why 
should these people be sent for medical 
examination ? They are after all 55 
years of age; when they apply for ex­
tension of service, the Government may 
or may not give extension. But it is very 
unreasonable, and I may say, uncivilis­
ed, to ask them to go for medical exa­
mination. When a man is asked at his 
advanced age to go to hospital for medi­
cal examination in connection with ex­
tension of service, you know how* ner­
vous he would feel. As a matter of fact, 
we know there are several Members of 
Parliament who have not opened their 
mouths. Why? Because they feel.nerv­
ous, not because they cannot speak. 
They speak outside, but speaking on the 
floor of the House creates some sort of 
nervousness in them. So they do not 
speak. So it is not proper on the part of 
Government to send people of advanc­
ed age for medical examination.

Mr. Deputy-Speaker: But that gentle­
man was himself going to hospital.

Shri Veeraswamy: I ask the Minister 
himself whether he can go for medical 
examination. Many of the Ministers and 
Governors of our country are above 
55—65 and even 70— ând they are 
bearing the burden of responsibilities of 
our country. So they should also be 
medically examined for continuing in 
service.
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So in all humility and humbleness, I 
appeal to the House and to the Minister 
of Communications to go into the griev­
ances and demands that 1 have placed 
before the House and take favourable * 
action to the benefit and satisfaction of 
the workers who have been doing their 
best for the development of the postal 
services in our country.
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Pandit S. C. Mishra (Monghyr North 
E ast): Deputy-Speaker, Sir, 1 entirely 
agree with the view that has been ex­
pressed by the Deputy-Minister of Com­
munications . . . .

An Hon. Member: Minister in the
Ministry of Communications.

Pandit S. C. M ishra: I am sorry. I 
ought to have said ‘junior Minister’.

I entirely agree with the view expressed 
by him about the commercial aspect of 
our posts and telegraphs service. I 
sometimes wonder at certain friends 
who in this House insist that this ser­
vice should not at all be on a commer­
cial basis. I do not really understand 
whether they are befriending the peo­
ple of the Government, because as the 
Minie^nr himself explained, money shall 
have to be found from the same source. 
But agreeing with the Minister on the 
point of the commercial aspect does not 
meant that this should be made an earn­
ing department. If it is placed on a no- 
loss-no-gain basis, I think it will just 
serve the purpose of the nation and the 
Government too, I think the only thing 
the postal department of the Communi­
cations Ministry needs from the general 
exchequer should be the capital. Beyond 
that, I think the department can pro­
vide every thing for itself by itself. I 
will request our great Minister on this 
point, that whereas it is not at all neces -̂ 
sary to take away the amenities of t ^  
staff, there are many many asp^ts in 
this department where rationalisation

can be introduced, and the costs can be 
brought down very much. I know the 
difficulty that the hon. Minister is ex­

, periencing. I know that he is one of the 
'  greatest leaders of the people. I have no 

doubt about that and I do not think any­
body here has any doubt about that. 
But even men like him must be facing 
great difficulties and barriers between 
himself and the demands and aspirations 
of the people. I would suggest certain 
things to him. .

Mention has just been made that a 
great number of post offices have been 
opened in the rural areas. I have found 
in one area three systems of getting in 
mails from three sides. I have seen two 
post offices getting mails from the north­
ern side of the Ganges and two from the 
southern side. (Interruption,) Such ano­
malies exist, because two post offices 
were opened before and two were open­
ed late r; two were opened in the First 
Five-Year Plan and two were opened 
in the Second Five Year Plan {Interrupt 
tion). I am just giving an illustration. 
One was opened in 1952 and the other 
was opened in 1954. Two of these post 
offices get mails from northern side and 
two from the southern side of the 
Ganges, and two from the western side. 
If some rationalisation is brought about 
in that area not only will there be im­
provement in the running of the post 
offices, delivery etc., but the cost also 
will be brought down much.

I have seen many other anomalies 
also. In one village where the popula­
tion is only 400 they have a post office 
but in a nearby village, which has got 
a population of 3,000 a^d where they 
demand that there should be a post 
office there is none. I have read the rules 
and they say that if there is a post office 
within a distance of 3 miles, no new post 
office can be opened. I say, do not give 
a new post office but transfer that post 
office to the village where there is a po­
pulation of 3,000. Why? Because this 
will treble the income that the post office 
is having. Now, it is being run at a loss ; 
and the other place can easily afford 
to make the post office self-sufficient. 
That is not being attended to because 
everything is in a rot. The officers of 
the Ministry have not got the proper 
spirit. .

Sliri Jagjivan R am : That is under­
standable.

Pandit S. C. M ishra: It is very laud­
able that the hon. Minister takes all the 
blame on his shoulders. It is very right 
to take it on your shoulders. We have
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the great experience of Gandhiji. When­
ever any subordinate made a mistake, he 
used to say : That is my mistake. But, 
then, he atoned for it. If on some occa­
sion when the Minister himself or even 
his assistance find that there has been 
some palpable mistakes somewhere 
and they begin to atone for it in some 
way, then the impression will go from 
top to bottom that the Minister has 
taken the responsibility and the staff 
will be much more careful than what 
they are now. Now, they think that they 
'Can make mistakes and the hon. Min­
ister will stand up and say that it is 
his mistake and everything will be 
finished. The Minister will not have to 
suffer and the staff too will have nothing 
to  suffer. This system should be changed. 
1 think the method of making an im­
pression upon The staff must somehow 
tie introduced. Either you be strict; if 
not the Cabinet should consider ways 
and means for that. Otherwise you be 
harsh upon yourselves.

Because the time at my disposal is 
very little, 1 will only make one or two 
suggestions and stop. I have said that ra­
tionalisation should be introduced in the 
Department. The Report of the Tele­
graphs and ihe Telephones has just now 
been placed before us. From that it is 
found that only the Telephones depart­
ment is self-sufficient. Why? Because we 
have seen that, of late, telegrams have 
become useless. In 30 cases out of 50 
the telegrams never serve their purpose 
and it is because of the inefficiency of 
the Telegraph branch. If improvement 

' IS made the income will also increase. In 
all cases when anything is run on a com­
mercial line, it should also mean im­
provement to get more and more in­
come.

Something has been said about the 
extra-departmental officers and offices, 
that their pay is very small. 1 have seen 
the opposite picture also. There are a 
large number of extra-departmental offi­
cers and servants who treat their pay 
simply as pension. They do not work 
even one hour a day. I have seen post 
offices in the villages which rarely work 
•even half an hour daily and the peons 
also in the same way. I have seen peons 
who never go out to distribute the mails 
or letters. It would be a mercy if those 
who have letters get them from the post 
offices. If vou go to the postmaster he 
will say, the letters are with the peon 
and you will have to go begging to the 
peon. Sometimes, he is not at home and 
if there is a child he will say : Here are 
some lettere and you can take them. 
The opposite picture of the working of

these extra departmental offices should 
also be gone into by the hon. Minister. 
Then waste can also be checked.

One suggestion about village pancha- 
yats. This should be very seriously gone 
into and it has to be seen to if embezzle­
ment etc. cannot be controlled througji 
the village mukhias and village pancha- 
yats etc. My suggestion is that whereas 
the working of the extra-departmental 
post offices should not be stopped—and 
1 do not suggest that these should be 
made departmental people— îf there is 
wastage that should also be gone into 
and ways and means found out to see 
that the expenses are at least commen­
surate with the return to the public or 
to the department.

[ M r .  S p e a k e r  in the Chair]

I will suggest that with central con­
trol even sitting here in Parliament it­
self he can have 500 buttons and he can 
have the whole country’s picture be­
fore him and efficiently control them. 
I would request him as a man with 
great capacity to have ^eater control 
over all the par s of India and be able 
to regularise them and bring them in 
line with greater efficiency.

Mr. Speaker: Shri S. L. Saksena; I 
would like to call the hon. Minister at 
quarter to 5.

Shri S. L. Saksena (Gorakhpur Distt. 
—N orth): Sir, I wish to bring to the 
notice of the hon. Mini5fer the griev­
ances of my division, the most back­
ward, probably, in the whole of India.

Shri Jagiivan Ram : I should like to 
remove the reasonable ones even without 
your speaking.

Shri S. L. Saksena: 1 only wanted to 
say that there are hardly 3 or 4 public 
call offices in the whole of the district 
of Gorakhpur which has got a popula­
tion of 24 lakhs. The same is the case 
with Basti district and the Deoria dis­
trict also. Even some tehsil headquart­
ers have no telegraph office and there is 
a distance of about 40 miles from Go­
rakhpur. I would request the hon. Mi­
nister to see all these. I have given de­
tails in my cut motion.

There are a number of places where 
there are no post offices even though 
they are 10 or 15 miles distant from the 
existing post office. I would request the 
hon. Minister kindly to see that these 
grievances are removed and remedied.
• I have also tabled a cut motion about 

my city post office in Gorakhpur. For­
merly a site was selected on a low-lying 
ground, and it would be a waste of
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{Shri S. L. Saksena] 
money to have the post ofl&ce there. I 
then took interest in the matter and 
with the authorities over there we. chose 
two sites for the purpose. Six months 
have since passed but there does not 
seem to have been any progress in the 
matter, and nothing has materialised so 
far. I would request the hon. Minister 
to go on with this question as the sites 
selected are very good ones both from 
the point of view of the city as well as 
those who come there from other places. 
There should be no delay merely because 
we have got to select a better site.

Again, when new buildings are erected 
there, we should see that the staff are 
given accommodation. This is a very big 
site and there is so much space there 
that if you plan to construct quarters for 
the staff, that will be helpful not only to 
the Government but also to the work­
ers.

About the condition of the post office 
employess, enough has been said. I 
would only request that with his usual 
care for the labour class, the hon. Mi­
nister will give them a fair deal.

About air accidents, I would again 
remind him one thing. Somebody said 
that there have been 24 accidents in one 
year. One of the reasons probably is that 
the staff are not fully or properly paid. 
If they are properly paid, I think they 
will give better service.

I also want*to place on record the ap­
preciation of the House on the perfor­
mances of our air personnel. For inst­
ance, some of our air personnel in 
charge of the Constellation aircraft 
which carried the Chinese people, got an 
award also. We wish to record our ap­
preciation on the performance of those 
heroic men and I hope the staff will re­
ceive greater consideration.

Sfari Jagjivan Ram : Let me begin by 
expressing my thanks to the Members 
of this House for their kind words and 
noble reference to the Ministry and the 
various Departments under my charge.

The major Department or the Depart­
ment which has got mostly to do with 
the people, I mean the Posts and Tele­
graphs Department, has already been 
dealt with by my colleague. That is a 
Department which equally services the 
highest and the lowest, the richest and 
the poorest, the employed and the un­
employed {Interruption). The activities 
of the Department covers all nooks anU 
comers of the country where any human 
foot has ever travers^. You can realise 
the importance and the utility of that

Department. I need not, as my coUeague 
has already dealt with it, dilate on that 
Etepartment.

I come to the other Departments. 
About Meteorology, it is a fact that the 
people do not know much about it be­
cause it is a highly technical and scienti­
fic department. But the service it renders 
to the people is invaluable. No aircraft 
can fly and no ship can ply without the 
aid of the Meteorolo^cal Department. 
Minute after minute information has ta  
be supplied to the aircraft. Any ship ply­
ing in the ocean or the sea has to be 
briefed with weather conditions, and this 
is done by the Meteorological Depart­
ment.

One popular aspect of this Depart­
ment is agricultural meteorology, and 
we have functioned in this Department 
with close co-operation and co-ordina­
tion of the Indian Council of Agricul­
tural Research. They give certain grants 
for certain agricultural research and we 
have very fine officers and scientists en­
gaged in the work of agricultural meteo­
rology. The question of disseminating 
meteorological messages is a problem. I 
do concede that we have not been able 
to tackle that problem as yet. My friend 
Shri Joshi, complained that the messages 
are not broadcast. That is true. We have 
been trying to broadcast these messages 
through the All India Radio and its va­
rious stations also. A number of tele­
grams are sent to a number of centres 
which have been detailed by the State 
Governments for dissemination of agri­
cultural intelligence to the farmers. But  ̂
to say that it has been very useful or 
very widely disseminated will be far from 
reality. Still we have not touched the 
fringe of the problem, but we are trying.
It may be that in many cases you may 
feel that in a particular place, the fore­
casts are not quite correct. But the 
meteorological science, as it has deve­
loped up till now, can give forecasts 
about a particular zone; it cannot loca­
lise the place. And in that zone the 
particular phenomenon which was fore­
cast by the meteorological science may 
occur and at a place five or ten miles 
from that place it may not occur, say, in 
the case of rainfall or wind or tempest. 
But in many cases I have found that the 
forecasts do come correct.

Shri A. M. Thomas: That is why I 
suggested a closer network of observa­
tories.

Shri la^ivan Ram: We are going to 
have a large number of observatories 
and I think we have given in the pam­
phlet that we have circulated a list of
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the observatories. If you have not got it, 
I will supply you with a complete list of 
the observatories that we have got in 
the country. We are going to increase 
the number of the observatories. And I 
may tell that these meteorological ob­
servations concern the air, the earth and 
underground. There is a seismological 
section in which we read the movement 
of earthquakes.

I would not say very much about 
meteorological, but it is a useful, scienti­
fic and highly technical department 
When we approach the farmers and ag­
riculturists more and more—and that 
will depend mostly on the co-operation 
of the State Governments and the other 
Departments concerned—it may become 
to some extent popular.

I come then to the Civil Aviation De­
partment. Here we have got an organi­
sation of the employees of the Civil 
Aviation Department. That has been re­
cognised as an association of Govern­
ment employees. Due to historical rea­
sons, the trade union of the P. & T. em­
ployees has been recognised as a trade 
union, but the association of the Civil 
Aviation Department employees has 
been recognis^, as in the case of asso­
ciations of other Government servants, 
as an association of civil servants. And 
they are as good civil servants as any 
other civil servants are. Much is made 
about the full trade union rights, full 
citizenship rights, and abridgement of 
citizenship rights ! I do not want to make 
it a secret,—and it is not a secret be­
cause it is known to everybody—that 
entry into the service of Ae Govern­
ment and having full-fledged civil ser­
vants* rights do mean abridgement of 
the citizenship rights to some extent. 
There is no denying the fact. It is not 
however for the Posts and Telegraphs 
Department or the Ministry of Commu­
nications to decide whether we ought to 
do away with that abridgement and give 
full citizenship rights to our employees. 
It is a question of policy—a policy to be 
determined not only by the Government 
but by the Parliament, which is the 
supreme body. It raises fundamental 
questions—^whether the loyalty of the 
civil servants is to change along with 
the change in the Ministry of the day 
or whether the civil servants are to be 
kept immune from the changes in the 
political complexion of Government. I 
am just posmg that question. But, I 
personally do feel—if you see the work­
ing of the Governments in many coun­
tries of the world, you will yourselves 
find--that it is in the best interests 
of the country and of smooth

government and administration of 
die country—that the civil servants 
should be kept aloof and not mixed 
with the political parties—today this 
party, tomorrow that party. What do 
trade union rights mean? Associations 
have got every rights. They represent 
their grievances and put forward their 
demands. They meet officers and autho­
rities; they meet the Ministers and dis­
cuss with them. The only right that they 
have not got is the right to go on strike. 
Here again, it is for the House to decide 
and not for me to decide, whetJier the 
civil servants should be given the right 
to go on strike or not. I will leave it 
entirely to the House. It is a question of 
larger policy. There again, I feel that 
the administration will be hard to run 
if there is no distinction between a civil 
servant and an industrial worker; that 
distinction will have to continue.

So far as the other grievances and de­
mands of the employees that have been 
raised by Shrimati Renu Chakravartty 
and others, are concerned, I and the di­
rectorate are fully alive to these de­
mands. We have examined several times 
those questions. We examined a number 
of their demands and discussed with 
them. We accepted some and rejected 
others and certain others are under con­
sideration.

There are certain obvious things 
about which there could not be any dif­
ference of opinion between the em­
ployees and the administration—say, 
about accommodation. I do agree that 
we should provide acconmiodation to 
our employees, especially in areas like 
Assam, Tripura, etc. We are trying to 
do that. I am myself not satisfied with 
the progress that we have made. My 
colleague just now says that we have 
come to certain arrangements with the 
C.P.W.D. for expeditious working so far 
as the construction of office buildings 
and accommodation for the employees 
are concerned. Let me hope that this ar­
rangement will yield better results and 
we will be able to put up more bulidingS 
for the staff either of the P. &. T. or of 
the civil aviation or of meteorology.

As regards transport, I myself felt 
that, situated as our aerodromes were, 
the staff and officers stationed there 
should be given certain transport facili­
ties for sending their children to the 
schools in cities and towns. It was at my 

•instance that the question was taken up 
and certain arrangements have been 
made for Ihe use of the Government 
transport for sending their children to
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the school at charges which are very 
nominal.

Shrimati Renu Chakravartty: But it is
only in three or four centres.

Shri Jagjivan Ram : In other places 
where we do not have vehicles it is dif­
ficult. But I will further examine that. 
Wherever we do possess vehicles we will 
extend this concession to our employees 
at those aerodromes also.

Then with regard to transport for sick 
people, well, the arrangement was made 
in consultation with the Union. That is 
what I have been told and then I have 
nothing to add to that.

Sfarimati Renn Chakravartty: The
point is, the principle has been accepted 
but often there are certain prelimina­
ries that have to be filled up and it is 
not always possible to fill them up. 
That is what I said.

Shri Jagjivaii Ram ; Whatever has 
been agreed to is in consultation and in 
agreement with the Union, that is what 
I am saying. If that is not working satis­
factorily then it is always open to us to 
examine that because there is no dif­
ference on that point. I myself am anxi­
ous to see that whoever is suffering, for­
mality apart, we should immediately go 
to his rescue.

Similarly about the duty of the chow- 
kidars, perhaps, Shrimati Renu Chakra­
vartty was not properly informed that 
on this point also some agreement has 
Ijeen arrived at with the Union. The 
question of implementing that has been 
taken up. It requires the recruitment of 
a larger number of chowkidars and an 
expenditure of Rs. 3 lakhs to Rs. 4 
lakhs. The question has been taken up 
but here again I myself was very anxi­
ous that some uniformity about the 
duties of chowkidars as it exist on the 
Railways and other Ministries should be 
enforced and it has been done.

Then, about promotion and promo­
tional avenues, there are avenues into 
the detail of which I do not propose to 
go. There are certain categories of staff 
for whom certain percentages have been 
reserved for promotion from lower 
cadre to the higher. In certain cadres 
it is 50 per cent and in certain cadres 
it is 25 per cent. Those cadres are filled 
up to that extent by promotion from the 
lower cadre and one should not forget, 
as has already been said that in th .̂ 
Communications Ministry and especially 
in  the P. &. T. Department as also in 
the Civil Aviation Department we have 
more avenues of promotion than perhaps

in any other Ministry. I am trying to 
see that the percentages which are re­
served for the employees of the lower 
cadre for promotion to a higher cadre 
are actually filled up by them. I am also 
trying to simplify the examinations and 
tests. Every year I am watching the 
progress and whenever I find that the 
progress has not been quite satisfactory 
1 am trying to simplify or eliminate 
some portions of the examinations. So 
I should like to assure the House that I 
am myself very anxious to have more 
and more promotional avenues for the 
employees of the lower cadre to higher 
cadre, of course, consistent with the effi­
ciency required for the higher cadre. 
Always it will have to be seen that the 
efficiency does not deteriorate.

Somebody asked why the postmen 
who have been working for so many 
years are not being promoted as clerks. 
We do. 50 per cent of the clerk’s cadre 
are reserved for promotion from the 
postman’s cadre but a minimum amount 
of efficiency is necessary so that a post­
man when he is promoted as a clerk will 
satisfactorily function as a clerk and 
discharge the duties that are incumbent 
upon him. So, it is not a question of 
automatic promotion. It is a question of 
testing and seeing that the man who is 
promoted is capable of coping with the 
responsibility that is cast upon him. 
That is what I think about the Civil 
Aviation Department.

I am talking only about the points 
that have been raised in the speeches 
of the various Members of the House 
and I am not replying to each of the cut 
motions that have been moved.
5 P .M .

I now come to the Indian Airlines 
Corporation. Shri Gurupadaswamy lab­
oured very hard to show th a t . . . .

Siiri M. S. Gmipadaswainy: And 
produced something!

An Hon. Member: Produced a moun­
tain out of a mole-hill.

Shri Jagjivan Ram : It is foi* the hon. 
Members to decide what he has pro­
duced. He strived to prove that the Air 
India International was making a profit 
and that the Indian Airlines Corporation 
was running at a loss and asked why it 
was so. The reply is very simple. The 
Air India International is a member of 
the I.A.T.A. as all the international air­
lines are. The fare and freight struc­
ture of all the international air opera­
tors are determined by I.A.T.A. No in­
ternational air operator can reduce the 
rates of fares and freights, and they 
have to charge at a particular rate
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which, according to the I.A .T ^ ., leaves 
a reasonable margin of profit. That is 
one fact. In the case of the Indian Air­
lines Corporation, we never can think 
of having a fare and freight structure 
which will in anyway compare with the 
international fare and freight structure. 
Ours is much cheaper. Our rate varies 
between two annas and four annas per 
passenger mile. Four annas is the high­
est. In any sector where the terrain is 
difficult we have found that this rate of 
four annas does not meet the cost of 
operation. That is one simple reason.

Then I shall give the other reason. 
All the international air operators are 
given a rebate of the petrol duty which 
might be charged in a countiy. So, 
whatever petrol duty we charge in this 
country from any international air 
operator, we ultimately refund it at the 
end of the year. So, Air India Interna­
tional, being an international operator, 
is given the rebate or refund of the 
petrol duty that is charged. That does 
not apply in the case of the Indian Air­
lines Corporation.

Shri Mattfaen (Thiruvellah): How
much does it come to?

Skii Jagpvan Ram : I am coming to 
that. I have not got the figures for the 
Air India International, but I have got 
the figures for the Indian Airlines Cor­
poration. You will see that in the year
1954-55, the total loss of the Indian Air­
lines Corporation, as given in the pam­
phlet, is Rs. 98.96 lakjis. The customs 
and excise duty that we have paid on 
petrol during that year come to 
Rs. 84*43 lal^s. I will repeat it. Our 
loss is Rs. 98*96 lakhs and the duty on 
petrol th^t we have paid to the Govern­
ment comes to Rs. 84*43 lakhs.

Shrimati Renu Chakravartty: That is 
why we wanted one Corporation.

Shii Jagffvan Ram : I am just making 
my hon. friend Shri M. S. Gurupada- 
swamy appreciate this point.

Shri A. M. Thomas: He knows i t
Shri Jagjivan Ram: Those are the

very simple points.
I shall go to the third point, which he 

tried to understand, but confused: that 
is the pay scales and salaries of the em­
ployees in the two Corporations. He 
posed the question, why not in the Air 
India International, why in the Indian 
Airlines Corporation raJy. My hon. 
friend forgets that the Air India Inter­
national was a single entity before na­
tionalisation and continues to be a

single entity after nationalisation, where­
as the Indian Airlines Corporation has 
to integrate 9 different companies with 
employees with varying terms and con­
ditions of service, with varying scales of 
salaries. The integration itself was a 
complicated affair. The introduction of 
uniform scales of salary and conditions 
of service for the employees of 9 dif­
ferent companies with diiferent scales of 
salaries for the same category of work­
ers did result in a tremendous increase 
in the ŵ age bill to the extent of Rs. 52 
lakhs a year. That was the third reason.

The fourth reason—and that applies 
to Air India International also but in 
their case, the amount of compensation 
that they had to pay was very small as 
compared to the amount of compensa­
tion that the Indian Airlines Corpora­
tion had to pay. One distinction that 
the hon. Member should not forget bet­
ween a company and this Corporation is 
this. No company pays any return on its 
capital till it earns a profit whereas, in 
our case, on the bonds that we are issu­
ing, the Corporation has to pay interest. 
That is one fundamental difference bet­
ween a private company and this Cor­
poration.

An Hon. M ember: What is the per­
centage ?

Siiri Jagpvan Ram : Indirectly we are 
declaring some sort of a dividend 
though we are incurring a loss. This is 
the anomalous position. I am placing 
these two or th r^  points for elucidating 
why, though on the face of it, it appears 
that we are incurring a loss, in actual 
practice, we are not incurring a loss. 
Perhaps, I may say, as I have said on 
previous occasions, barring one or two 
companies in Latin America, nowhere 
in the world any internal air ser­
vice makes any profit. They have to be 
subsidised. I tUnk I have explained this 
point why the Air India International is 
making a profit and why the Indian Air­
lines Corporation is running at a loss.

Then, we come to the question about 
the Herons. I must admit that the per­
formance of this aircraft has not been 
up to our expectation. The advice which 
was given to us by the experts was that 
it is a good aircraft. It was running the 
Garuda Airways in Indonesia. We pur­
chased these because we wanted light 
aircraft, four-engined aircraft, for small 
distances. It is not commodious, it is not 
comfortable. I will not mind that, be- 
dlEiuse it is primarily for short hops. It is 
meant for hops where you do not require 
to be served with a cup of colfee or tea 
or some refreshment. But it has given
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us some troubles. Perhaps there are 
certain defects, and some new defects 
do occasionally develop. There has not 
been any major breakdown so to say, 
but there have been many pin-pricks on 
various occasions, and therefore I say 
that the performance of this aircraft 
has not been up to our expectations. 
The manufacturers are constantly kept 
in touch. They have stationed one en­
gineer here who is looking after what­
ever defects are detected and doing 
away with them.

Shri A. M. Thomas: This disclosure 
is really disturbing. Will the Ministry 
see that unless a thorough examination 
is conducted it is not allowed to fly ?

Shri Jagpvan Ram: That is what I 
have said that an engineer has been sta­
tioned here in India by the manufactur­
ers, and whatever defects we have de­
tected are either being removed, or till 
those defects are removed the particular 
aircraft does not fly.

Shrimati Renu Chakravartty : What 
was the principle on which we went in 
for an unproved aircraft? An unproved 
aircraft is always a question mark.

Shri Jagjiviui Ram : Madam, I say it 
was not an unproved aircraft in the sense 
that the Garuda Airiines had been work­
ing that aircraft before we placed our 
orders with the manufacturers for this 
aircraft.
. Shri M. D. Joshi: Who were the ex­
pert advisers?

Shri Jagfivan Ram : The expert ad­
visers are the engineers, the aircraft en­
gineers. They examine a particular en­
gine or aircraft and then they base their 
advice on that.

Shri M. D. JosU: My point was,
were they Indians or foreigners ?

Shri Jagjivan Ram : No, no, Indians. 
Our own officers, I think. But I say 
tn this case it may happen—I will not 
blame my officers or the e n ^ e e rs . I am 
a lay man but when the aircraft came 
here, I also flew in that aircraft over 
Delhi. I found it had quite a good per­
formance, but I say I will not go by my 
own judgement. I am a lay man, but 
even the engineers who saw that parti- 
-cular aircraft, who examined the engine 
and everything, found that it was quite 
good. I have said that there is nothing 
very serious, but it is not up to our 
expectations. .

Shri Matthen: Are you optimistic
now that it can be got over 7

Shri Jagjivan Ram : Yes, that I am.

Then, Shrimati Renu Chakravartty 
raised the question of recruitment and 
promotions and other things. I may tell 
her and the House that we had a very 
happy, pleasant and amicable settlement 
with the employees of the Air Corpora­
tion regarding their terms and condi­
tions of service, pay scales and other 
things. And it will be flattering myself 
publicly if I say that I received a very 
good and congratulatop^ letter from the 
employees when our discussions and ne­
gotiations came to an end and finally 
we arrived at an agreement. My pur­
pose in disclosing that to the House was 
that the Members, when they find that 
an agreement has been reached between 
the employer and the employee, should 
not unnecessarily try to find out some­
thing where nothing exists.

Shrimati Renu Chakravartty: I am 
not so interested as to what the union 
did. I am interested in certain points 
that I have made regarding direct re­
cruitment and promotion-

Shri Ja^van Ram : If you will have 
a little patience I wiU take due notice of 
all those things that you have brought 
to the notice of the House, What I was 
saying is that it should not be the policy 
of certain people in season and out of 
season to find fault, where there is no. 
occasion for any fault.

Shrimati Renn Chakravartty: Then, 
you say there is no fault. ’

Shri Jagjivan Ram : I am going to say 
that there is no fault.

Shrimati Renii Chakravartty: You
prove it.

Shri Jagjivan Ram : The point that 
has been raised by the hon. lady Mem­
ber has been settled with the union, and 
if she has been given any contrary in­
formation, I should say that she has been 
wrongly informed.

Slirimatl Renu Chakravartty : Have
all the recruitments been made after ad­
vertisement ? You answer that point.

Shri Jagffvan Ram : I am coming to 
that. I have said only about the union 
and the agreement reached with them. 
I have not touched the subject of recruit­
ment yet.

There have been recruitments. And 
the corporation is an autonomous cor­
poration. It has to make its recruitments 
according to the rules formulated by the 
corporation itself. Recruitments have 
been made of clerical staif, mechanics 
and the lower cadre staff. So far as offi­
cers and those in the higher cadre are 
concerned, very few recruitments have
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been made. I may inform the House 
that so far as recruitment of officers is 
concerned, we have laid down that all 
appointments to posts carrying a salary 
of Rs. 1,000 or more shall be made with 
the approval of Government, So far as 
the recruitment of clerical cadres, 
mechanics’ cadres, and cadres lower 
than that of mechanics is concerned, I 
put this question to this House, are we 
not to leave this to the corporation it­
self.

Shrimati Renn Chakravartty: But
they have to advertise. That is the prin­
ciple that we accept. Are we going to 
leave it to this House to say that we will 
spend so much of money, but we will 
not advertise ?

Shri Jagjivan Ram : I do not agree 
that even the posts of mechanics should 
be advertised. . . .

Shrimati Renu Chakravartty: They
should be advertised.

Shri Jagiivan Ram : ___ because the
cost of advertisement itself may be 
tremendous.

Shrimati Reno Chakravartty : At least, 
they should be announced.

Mr. Speaker: Order, order. Let not 
the hon. Member interrupt like this. The 
Minister will be answering the point.

Shri laglivaB Ram : When there are 
several hundreds of mechanics and 
workers of that category doing work, do 
you think, or does any hon. Member 
of this House think, that a business con­
cern which is to run on business lines— 
and it has been ordained by this House 
that this corporation is to run on busi­
ness lines—should advertise all these 
posts in newspapers?

Shrimati Reno Chakravartty: It is a 
nationalised concern.

Siiri Ja^van Ram: Do you think
that because it is a nationalised concern, 
and it is an all-India organisation, these 
posts should be advertised in the news­
papers of every State? I do not agree 
to that. Do you think that we should 
waste thousands of rupees on advertise­
ment, and yet run the corporation in 
a business way ? I do not concede that. 
But I do concede, and perhaps I did 
take notice of that matter before it was 
pointed out by Shrimati Renu Chakra­
vartty, that there should be certain cri­
teria regarding minimum qualifications 
etc. In fact, in November last, when 
these things came up, we had given a 
directive to the corporation as to the

minimum qualifications and experience 
that should be satisfied by incumbents 
of all categories of posts in the corpora­
tion, and we had directed that these 
should be followed for all recruitments. 
Then, we had also given a directive to 
the corporation in regard to the extent 
to which the posts will be filled by pro­
motion and by direct recruitment from 
outside- This may admit of a certain, 
amount of flexibility, but the proportion 
should be fixed, which should be gen­
erally adhered to.

In the case of recruitment from out 
Ride, we had said that arrangement must 
be made for giving wide publicity to the 
existence of the vacancies. We had also 
laid down the conditions whether there 
will be tests, practical, written or oral, 
and also interviews,‘and who the officers 
will be who will compose the interview­
ing bodies. So, we have taken all these 
precautions. There should be the widest 
publicity but I will not agree that they 
should be advertised in all the papers.

Shri S. L. Saksena: What harm is
there in advertisement ? Will that not 
be more just ?

Siiri Jagjivan Ram : They will be hung 
up on the notice-boards of various offi­
ces, saying that so many vacancies exist. 
But I will not concede to the demand 
that it should necessarily be advertised, 
because the Corporation being a national 
corporation, an all-India organisation, if 
we have to advertise, we will have to 
advertise in the papers of all the States 
which will involve the Corporation in 
unnecessary cost.

Shri S. L. Saksena : But he will get the 
best men, the best talent.

Siiri Jagivan Ram : For these posts,
I have indicated the work that is mostly 
to be done. So far as the higher officers 
are concerned, I have said that it is done 
only with the approval of Government 
and in their case it may be advertised in 
this country and, where we find it nec­
essary, it may be a world-wide advertise­
ment. But I am talking of appointments 
and recruitments at a lower category, 
not of officers getting Rs. 1,000 and 
above.

Siiri S. L. Salcsena: Is there any Com­
mission which invites applications?

Siiri Jagjivan R am : There is a Board 
formed by the Corporation. The Board 
invites applications. They make selec­
tions. They interview where necessary, 
they hold a test, where they feel a test 
is called for, and then they make ap- 
poi^itments. But, as I said, we issued the
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directive in November. Certain appoint­
ments were made before that. There 
have been allegations of some favouri­
tism in those recruitments even at the 
lower ranks. I will ask the Chairman to 
look into the matter and take whatever 
steps he thinks necessary in the matter. 
The House will also agree that we must 

'make the Corporation an autonomous 
Corporation so that they will have flexi­
bility to work. It should not be for Gov­
ernment to intervene in these minor ap­
pointments because that will take away 
initiative from the Corporation.

Shri Mattfaen: That is what we have 
been asking for in the case of every 
corporation.

Shri Jagpvan Ram : Therefore, I say 
that the House will not like me to in­
tervene. Of course, if I find a prima 
facie case for intervention, I will not 
hesitate to intervene. But I do feel the 
House will not allow me to intervene in 
all such cases of minor appointments.

Then the question was raised about 
standing orders and Works Committees. 
Perhaps Shrimati Renu Chakravartty 
forgets that the standing orders, to 
which she refers, are the standing orders 
of the nine then existing companies. 
Once we have taken over the workers 
and introduced our scale of salaries and 
conditions of service, those standing 
orders of the nine different companies 
cannot exist. Therefore, we have fram­
ed our own conditions of service and 
we are going to have our own standing 
orders. In these matters, we do it in 
consultation with Unions.

Then I come to the Works Committee. 
Formation of these Committees is in­
cumbent under the Industrial Disputes 
Act only where the appropriate autho­
rity asks the industry concerned to form 
it. The Chief Commissioner, Delhi, ask­
ed them. They have formed it here. But 
no other Works Committee has been 
formed anywhere else. But they have 
been talking to the Unions and nego­
tiating with them. When they have any­
thing to say the Chairman or the regi­
onal managers or wherever necessary, I 
also, see them.

Shrimati Renn Chaknmntty : What
about the Labour Relations ^n m iittee  
which was to have been formed under 
the Nationalisation Act?

Shri JagfiTan Ram: Certain steps
have been taken. She will agree that 
Labour Relations Committee means the 
election of certain representatives. Till 
we had fully integrated all the employees

of the nine different companies, we 
could not take that step. Now, as inte­
gration has been completed, steps will 
be taken for the formation of the Lab­
our Relations Committee

Then a few small points were raised 
by other hon. Members. Shrimati Ila 
Palchoudhury was very solicitous about 
air hostesses.

Shri Keshavaiengar: What is the diffi­
culty about allowing us to travel by air 
and saving us the tyranny of travel by 
train ?

Shri Jagjivan Ram : There is no diffi­
culty. I repeat once again that I am pre­
pared, if the hon. Members so choose 
and your Secretariat and you decide. 
Sir, to say that hon. Members may tra­
vel by air on the same terms and con­
ditions as they travel by rail. Perhaps, 
my hon. friend Shri Keshavaiengar will 
have no difficulty. Now, it is a question 
to be settled between him and you.

Sardar A. S. Saigal; What about tele­
phone ?

Shri Jagfivan Ram : The same thing 
about telephone. I am prepared to pro­
vide a telephone to every Member of the 
House on the same conditions as travel 
by the railway is permitted to them.

Stari Mattfaen: We know where we 
stand now.

Shri Jagfivan Ram : I am entirely in 
your hands. You have to decide and if 
you order, I will do that, but on the 
same terms and conditions as are on the 
railway.

An Hon. Memben A precedent is al­
ways there.

Shri Jagfivan Ram : I do not know 
what is the difficulty about the air host­
esses. They are very charming girls and 
well-behaved and useful too. They are 
so niol. Perhaps the hon. Member is not 
aware that some of the Radio officers 
had a grievance once and it so happen­
ed that their grade was slightly lower 
than the grade of these hostesses. Again, 
there was a question of complex. They 
said : How is it that while we travel in 
the same aircraft, the air hostesses get 
more than the Radio officers. She will 
find that the grade we have fixed is quite 
attractive and it does attract good air 
hostesses.

Shrimati Da Pakhoodhm^: May I
have one clarification ? The grade you 
have fixed is lower than what they were 
getting.

Shri Jagfivan Ram: Where is it lower 
than what they were getting ? I say it is 
much higher than wha+ they were getting
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in many of the lines. It is much higher 
and the hon. Member will get it con­
firmed if she makes an enquiry from 
them. They will admit that the scale 
that we have introduced is much higher 
than they were getting in many of the 
companies.

Sfirdar A. S. Saigal: In most of the 
companies.

Shri Jagjivan Ram : J could not fol­
low what the hon. Member’s point was. 
The only difficulty is that the turnover 
of these air hostesses is quite rapid. If 
you can only prolong the turnover, per­
haps, that will be useful for the Cor­
poration.

Then, again, in these days of equality,
I do not know how an enlightened lady 
like Shrimati 11a Palchoudhury can raise 
the question of separate seats for lady 
passengers. (Interruption), Perhaps, our 
Constitution prevents any discrimination 
on the ground of sex. Perhap^ she’was 
not serious.

An Hon. Member: They demand
equality.

Sbri Jagjivan Ram : Perhaps, she was 
talking in a lighter vein.

Shrimati Renu Chakravartty: Has
equality been achieved?

Shri Jagjivan Ram : Do you doubt
that?

Shrimati Renu Chakravartty : Oh, yes. 
Shri Jagjivan Ram : The seats in the 

night airmail services are quite comfort­
able and I feel that Shrimati lla Pal­
choudhury has enjoyed that and does not 
feel the necessity for separate accommo­
dation for ladies like a ‘ladies compart­
ment’. That will, perhaps, be a retro­
grade step and, perhaps, the Women’s 
Council would be fretful with her when 
they know that she was insisting on such 
a thing. {Interruption). There have been 
some points raised by Members here or 
there about local matters. The question 
of timings of Air services in Gujarat 
were raised. I will get them examined, 
and wherever possible I will see that 
those demands are met and grievances 
are removed.

I will say a few words about the 
points raised by my friend Shri Jo- 
geswar Singh. You will please allow me 
your indulgence if I exceed my time 
by a few minutes. In those areas in 
Assam, Manipur and Tripura, so far as 
postal employees are concerned, we do 
give some compensatory allowance in 
certain stations in the shape of hill sta­
tion allowance or remote area allowance.
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As regards other employees also, we 
have been giving certain allowances. The 
non-gazetted staff of the Indian Meteo­
rological Department, the Civil Aviation 
Department, and, I presume, other De­
partments of the Government of India 
also, posted at various stations in Assam, 
Tripura and Manipur areas, get com­
pensatory allowance at the follo^dng 
rates. In Shillong, for pay below Rs. 55 
the allowance is at Rs. 3 per mensem, 
for Rs. 55—Rs. 100 at Rs. 5, for 
Rs. 101—Rs. 140 at Rs. 7, for Rs. 141 
and above at Rs. 10 per mensem. This 
applies to Shillong in Assam and to Im- 
phal in Manipur. At Agartala in Tripu­
ra, for pay below Rs. 35 it is at Rs. 5 
per mensem, for Rs. 35— Rs. 60 at 
Rs. 7/8, for Rs. 61— Rs. 80 at Rs. 10 
for Rs. 81— Rs. 140 a» Rs. 12/8, for 
Rs. 141—Rs. 200 at Rs. 15, for Rs. 201 
— Rs. 300 at Rs. 17/8, and for pay 
above Rs. 300 at Rs. 20. At Passighat, 
there is a rate of 20 per cent of the 
basic pay subject to a maximum of 
Rs. 25 per mensem for staff other than 
Class IV. The ab o v ?  rates of compensa­
tory allowances are those laid down by 
the Ministry' of Finance. These are some 
compensatory allowances which w'e are 
paying at certain stations in Tripura, 
Manipur and even Assam.

The hon. Member said something 
about the reduction of air fares and 
freight rates. I do know that this area 
is an area where even the ordinary peo­
ple have to use the air services for tra­
velling from one place to another or for 
coming to Calcutta. We have set up an 
Air Transport Council and we have ask­
ed that Council to go into the question 
^  rationalisation of the fare and freight 
structure. They have issued a question­
naire to the public and after they have 
given their report, I think we will re­
vise the fare structure and the freight 
structure.

There are one or two difficulties in 
that area. The area is so difficult that 
wear and tear of tyres and other parts 
of the aircraft is abnormally high. When 
we have to fix the fare and freight rates, 
we have to take this matter into consi­
deration. These are the factors which 
come into play. As I stated, the ques­
tion has been referred to the Air Trans­
port Council, they are seized of the mat­
ter, and when we receive their report, 
we will revise the fare and freight 
structure of that area.

Shri C. K, Nair (Outer Delhi) r Dow 
the wear and tear take place in the air 
or on the ground ?
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Shri Jagjivan Ram : On the ground, 
my dear friend.

About postal buildings at Manipur, I 
may assure my friend that I will look 
into the question.

Some more questions have been raised 
by Rajmata and others, and 1 shall ask 
my Department to look into them.

One thing I may point out and it is 
a very good point made out by Shri 
Mishra, about rationalisation.

I myself know that there is a large 
scope for rationalisation not only in the 
postal department but also in the tele­
graph and telephone departments. The 
expansion has been phenomenal and the 
stage was one of expansion. Now the 
stage of consolidation will start here­
after and that will be the stage for ra­
tionalisation. At present suppose we have 
telegraph offices at two points and we 
have telegraph offices at ten points in 
between. Offices which would have been 
connected with an office at a smaller 
distance had been connected with larger 
distance office. All these things do exist 
and that requires rationalisation.

As regards post offices, it has become 
a question of prestige with many villages. 
When a village gets a post office, the ad­
joining village thin'is: why shall not this 
village have a post office and then every­
thing starts. Whether we should have 
post offices so near each other is a ques­
tion of public conscience also because 
on every post office that we start in ru­
ral areas which is not self-supporting, 
we sf>end Rs. 700 of the public ex­
chequer and it is the duty of the public 
to see that post offices are not demanded 
at places where they are not required. 
Today we have many post offices where 
the mail bag goes empty and comes 
empty. Rationalisation is necessary. 
There, I agree. We have taken up the 
question of rationalisation of mail 
routes, post offices, telegraph circuits and 
telegraph offices. We will do that but 
that will take some time.

Shri S. C. Mishra: 1 only said that 
mistakes of the past should be rectified. 
No prestige should stand in the way of 
the department.

Shri lagjivan Ram ; It does not stand 
on prestige. Sometnnes, the public pres­
sure becomes so great that even a thing 
which is justified, we arc not in a posi­
tion to do. As a utility department, it 
has to exist on the good will of the 

- public. We have to respect public sen­
timents and that becomes our difficulty.

I think I have met all the points that 
were raised and if any had been left,
I may assure the House I will get it exa­
mined and if it is possible to implement 
that, 1 will implement that and if it is 
not possible or is impracticable, that 
will be left at that.

I once more thank the hon. Members 
of the House for the kind references 
that they have made to the Ministry and 
those good and kind words, I fully rea­
lise, are due to a large number of work­
ers—something like 300,000 or even 
more—in the Ministry of Communica­
tions who are putting in hard, efficient, 
honest and sincere work to serve the na­
tion in their own humble way.

Mr. Speaker: I shall put the cut mo­
tions to the vote of the House. Before 
doing that, I was asked to say something 
about the telephones. I am aware that 
the matter has been taken up. 1 am not 
the only person concerned. Members of 
Parliament belong to both the Houses. 
So far as my recommendations are con­
cerned, I have made them. I arn waiting 
for the concurrence of the Chairman of 
the other House and then I shall inti­
mate to the House. So far as air travel 
is concerned that is a bigger affair. It 
has not yet come before me. I shall con­
sider that.

Now I shall put all the cut motions 
to the vote of the House.

All the cut motions were negatived.
Mr. Speaker: The question i s :

“That the respective sums not ex­
ceeding the amounts shown in the 
fourth column of the Order Pai>er, 
he granted to the President, to com­
plete the sums necessary to defray 
the charges that will come in course 
of payment during the year ending 
the 31st day of March, 1957,, in 
respect of the following heads of 
demands entered in the second 
column thereof: '

Demands Nos. 5, 6, 7, 8, 9, 10, 
114, 115, and 116.”

The motion was adopted.

[The motions for Demands for 
Grants which were adopted by the Lok 
Sahha are reproduced below—Ed.]
D e m a n d  N o . 5— M in is t a r y  o f  C o m ­

m u n ic a t io n s  
“That a sum not exceeding 

Rs. 15,14,000 be granted to the 
President to complete the sum 
necessary to defray the charges
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which will come in course of pay­
ment during the year ending
the 31st day of March, 1957, 
in resprot of ‘Ministry of Com­
munications’.”

D em and  N o . 6— I ndian P osts  &
T elegraphs  D e pa r t m e n t  ( I nclu d in g  

W orking  E x p e n s e s )
“That a sum not exceeding 

Rs. 48,14,27,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Indian Posts & Te­
legraphs Department (Including 
Working Expenses)*.”

D em and  No. 7— M eteorology

“That a sum not exceeding 
Rs. 1,25,18,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Meteorology’.”

D em and  No. 8—O verseas C o m ­
m u nications  Service

‘That a sum not exceeding 
Rs. 96,50,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Overseas Communi­
cations Service’.”

D em and  No. 9—A viation

“That a sum not exceeding 
Rs. 3,47,63,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Aviation’.”

D em and  No. 10— M iscellaneous
D epa r tm en t s  and E x pen d itu re  under  

th e  M inistry  o f  Com m u n ica tio n s

“That a sum not exceeding, 
Rs. 15,13,000 be granted to the 
President to complete the sum
necessary to defray the charges 
which will come in course of pay­
ment during the vear ending the 
31st day of March, 1957,

in respect of ‘Miscellaneous De­
partments and Expenditure under 
the Ministry of Communications’.”

D e m a n d  No. 114— C apital  O utlay
ON Indian  P osts and  T elegraphs  

(N ot  m e t  f r o m  R e v e n u e ) 
“That a sum not exceeding 

Rs. 22,44,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31st day of March, 1957, 
in respect of ‘Capital Outlay on In­
dian Posts and Telegraphs (Not 
met from Revenue)*.”

D em and  No. 115—C apital  O utlay  
on C ivil A viation

“That a sum not exceeding 
Rs. 3,09,15,(KX) be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31^ day of.M arch, 1957, in res­
pect of 'Capital Outlay on Civil 
Aviation’.”

D em and  No. 116— O ther  C apital
O utlay  of  t h e  M inistry  of  C o m m u ­

nications 
“That a siim not exceeding 

Rs. 6,14,19,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay­
ment during the year ending the 
31sl day of March, 1957, in res­
pect of ‘Other Capital Outlay of 
the Ministry of Communications’.’*

NOMINATION TO PANEL OF 
CHAIRMEN

Mr. Speaker: I would like to make 
an announcement. Consequent upon the 
election of Sardar Hukam Singh as De- 
puty-Speaker of Lok Sabha on the 20th 
March, 1956, a vacancy has occurred 
in the Panel of Chairmen. Under Rule 
9(1) of the Rules of Procedure and 
Conduct of Business I hereby nominate 
Shri K. S. Raghavachari to serve as a 
member of the Panel of Chairmen.
5.43 P.M.
The Lok Sahha then adjourned till Half 

J*ast Ten of the Clock on Friday, the 
23rd March, 1956.




